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BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN
ZONE BENCH, KOLKATA
Appeal NO. ...cceeeeee /2026/EZ
(Under Section 16 read with section 18 of the National Green

Tribunal Act, 2010.)

Majhaulia Sugar Industries : ...APPELLANT
VERSUS

The Bihar State Pollution Control Board & Ors.

...RESPONDENTS

SYNOPSIS

The present appeal is being filed under Section 16 read with section
18 of the National Green Tribunal Act, 2010 by the appellant. The
present appeal is a civil case, where a substantial question relating to
environment is involved, which arises out of implementation of
statutes relating to environment, more particularly mentioned in
Schedule-1 of the National Green Tribunal Act, 2010. The present
case also arises out of the order dated 23" February, 2026
(Annexure A- 15) by the Bihar State Pollution Control Board,
whereby Environmental Compensation of Rs. 9,00,000/- has been
impbsed upon the sugar division of the Appellant Unit under section
33A of the Water (Prevention & Control of Pollution) Act, 1974.
The said EC has been imposed for the alleged non-compliance the
conditions of Zero Liquid Discharge thereby causing discharge from
the unit to a nearby river named Kohra and thus causing
deterioration in the quality of water.

Further, it has been alleged by the Board that conditions of
Consolidated Consent to Operate & Authorisation (CCA) dated 20"
June, 2023 has been violated.

The said allegations are based on the inspection by the

dated 18" December, 2025. However, in complete disregard

inciples of natural justice, the Appellant has not been
ith the copy of the inspection report till date.
oreover, the allegations regarding deterioration in quality of

-at Kohra river are not based on evidence and as such are
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unfounded claims. It is stated that no sampling has been done and
neither the same has been subjected to tests as laboratory to
substantiate the claim of the Board that the discharge from the Unit
caused such deterioration.

Still further, the allegations pertaining to violations of the
conditions of CCA dated 20" June, 2023 (Annexure A-5) are not
corroborated with any analysis report or any documentary evidence,
they are mere bald allegations and are baseless and non est.

Again, the show cause, per se is vague and not sufficient and
thus it can be alleged that no proper show cause was served upon
the Appellant. The show cause dated 19" January, 2026 (Annexure
A- 7) refers to the violations of conditions of CCA dated 20" June,
2023 bearing Ref. no. 1047. However, vide letter dated 30" January,
2026 (Annexure A-10) whereby the report of hearing has been put
forth by the Board, it -is admitted on their part that the hearing
pertains to sugar division and that no show cause as 'regards the
distillery division has been served upon the Appellant. Vide the
same report of hearing dated 30™ January, 2026 dated, the Board
calls the Appellant for hearing again. Thereafter, vide Direction
dated 23" February, 2026 EC is imposed. However, contradicting
themselves, in the direction they have falsely mentioned that show
cause was served upon the Appellant.

As regards the non-maintenance of the condition of ZLD and
other CCA conditions, it is submitted that the unit is circumvented
by a boundary wall from all four sides and there is no séope for any
discharge beyond the four walls of the unit. Thus, the allegation
pertaining to discharge of effluent into Kohra river through a kacha
nala is wrong and denied. '

Further, it is submitted that the Appellant had on previous

occasions communicated to the District Magistrate vide letters dated

ﬂNovember, 20217 and 28" June, 2019 that the nala in front of
/|

Area- Patna
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officials referred to this kacha nala and wrongly stated and observed
that any discharge from the unit is lead to the Kohra River through
this kacha nala.

Allegations pertaining to lack of NOC for withdrawal and use
of ground water from Central Ground Water Body (CWGB) it is
submitted that the unit had valid NOC from the said body valid upto
31" December, 2025. Thus, the same was valid when the inspection
dated 18" December, 2025 was done by the Board. Thereafter, the
Appellant applied for the same was duly granted the NOC which is
valid from 01" January, 2026 upto 31" December, 2028 (Annexure
A- 9). Moreover, regarding maintenance of logbooks for withdrawal
and use of fresh water, the same is diligently maintained and
updated regularly by the Appellant and has been supplied to the
Board as such.

With regard to the direction by the Board no to use of Spent
Wash as Fert-irrigation or One Time Controlled Land Application,
(OCTLA), it is submitted that the Appellant unit strictly confirms to
the condition of ZLD. The unit has installed a decanter and dryer.
Spent wash generated from the industry is concentrated through
multi-effect evaporator (MEE) and incinerated in slop boiler and
condensate and lease generated from multi-effect evaporator,
cooling tower blow down, boiler blow down are purified through
CPU and used in molasses dilution and cooling tower. Entire treated
water is recycled and reused within the premises of the unit and
there is absolutely no discharge from the unit as such.

In relation to the allegation of over flow from lagoon, it is
submitted that there was no over flow as such. The storage capacity
of the lagoon is 15750 Mtr’. There was a minor leakage from the
lagoon and the same has been completely repaired.

By the way of this application the appellant seeks
ention of this Hon’ble Tribunal and prays before the Hon’ble

follows:

irect that a fresh independent inspection be conducted

Area- Patna
. Regd.No.-17459

Elp'[y

\ I/’ : maintenance of the condition of ZLD, non-compliance

y a Government Institution or a Government

ecognized Institution into the alleged non-
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of the CCA conditions and other alleged short comings
as pointed out by the respondents. |
To cancel and/or quash and/or set aside the impugned
order dated 23™ February, 2026 bearing Ref. no. 23,
issued under the pen and signature of the Chairman,
Bihar State Pollution Control Board being Respondent
no. 2, whereby Environmental Compensa;ion of Rs.
9,00,000/- (Rupees Nine Lacs only) has been imposed
upon the Sugar Division of the Appellant Unit.
To restrain the respondent nos. 2 and 3 from taking any
coercive measures against the Appellant and initiate
any recovery proceedings and/or certificate
proceedings and/or criminal complaint case arising out
of the impugned order dated 23" February, 2026
(Annexure- A- 15);
To Pass such further order or orders as this Hon’ble

Tribunal may deem fit and proper.
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BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN

ZONE BENCH, KOLKATA

Appeal NO. ............. 12026/EZ

(Under Section 16 read with section 18 of the National Green

Majhaulia Sugar Industries

Tribunal Act, 2010)

..APPELLANT
VERSUS

Bihar State Pollution Control Board & Ors.

LIST OF DATES

..RESPONDENTS

Dates

Particulars

1933

The sugar division of the Appellant was established at

Majhaulia, District of West Champaran, Bihar.

14™ November,
2027 & 28"
June, 2019

Letter by the Appellant to the District Magistrate
regarding the discharge of waste from the nearby]
market area and local residents thréugh kacha nala
which leads to the Kohra River and the encroachment

of the same by the villagers.

20" November,

2023

Consolidated Consent to Operate & Authorisation

(CCA) granted to the Appellant Unit (Sugar Division)

07" November,

2025

Reply to the letter by the Board dated 14.10.2025
detailing the compliances by the Unit (Sugar
Division) against the Direction by the Board.

25" November,

Six Monthly Compliance Report of Environmental

2025 Clearance submitted by the Appellant to SEIAA and
MOoEFCC.
th
197 January, | Show cause by the Board
2026
T
28" January, Reply to the show cause by the Appellant
2026

30" January,

Report by the Board of hearing before it in lieu of the
show cause dated 19" January 2026 wherein

recommendation was made for imposition of EC for

alleged violations at Sugar Division. Further stated
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therein that no show cause has been served upon the
Distillery Division of the Appellant. Thus, a hearing
was fixed for the same on 02™ February, 2026

31% January, Reply by the Appellant to the Report dated 30"
2026 January, 2026
02 February, Hearing before the Board.
2026
13" February, | Time sought by the Appellant for submission of
2026 compliance report as directed by the Board vide thej
show cause dated 19™ January, 2026. -
16" February, | Report by the Board of hearing before it in lieu of the
2026 show cause dated 19" January 2026 wherein
recommendation was made for imposition of EC for
alleged violations.
16" February, | NOC granted by Central Ground Water Authority
2026 valid from 01* January, 2026 upto 31*" December,
2028.
20" February, | Compliance report submitted by the Appellant in
2026 response to the direction dated 30" January, 2026
23" February, | Direction to impose Environmental Compensation of
2026 Rs. 9,00,000/- by the Board upon the sugar division of
the Appellant.
01 March, | Reply by the Appellant to the Report of hearing by
2026 the Board dated 30" January, 2026.

Area:- Pafna
Regd. No-17459
Expiry Date:- 22-11.2026




BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN

ZONE BENCH, KOLKATA
Appeal NO. ............. /12026/EZ
IN THE MATTER OF: -
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Majhaulia Sugar Industries Private Limited, a unit of Jay Shree %!ﬁ
Tea & Industries Ltd., represented through Mr. Ram Jée
Designation- DGM (Liaison), having its registered office and
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head office at 10, Industry House, 15th Floor, Camac Street,
Kolkatta-700017, West Bengal, Phone- 9771475110; e-mail:
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mill@jayshreesugar.com

...APPELLANT
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VERSUS

1. Bihar State Pollution Control Board, through its Chairman,
having its address at Parivesh Bhawan, N.SB — 2,
Patliputra Industrial Area, P.O. — Sadakat Ashram, Patna

- — 800 010; Phone No. 0612- 2261709; e-mail id:
bspcb@yahoo.com; msbspcb-bih@gov.in;

2.  The Chairman, Bihar State Pollution Control Board having
its address at Parivesh Bhawan, N.S.B — 2, Patliputra
Industrial Area, P.O.—Sadakat Ashram, Patna—=800010;
Phone No.: 0612-2261776; Email id: bspcb@yahoo.com;

3. The Member Secretary, Bihar State Pollution Control Board
having its address at Parivesh Bhawan, N.SB — 2,
Patliputra Industrial Area, P.O. — Sadakat Ashram, Patna
— 800 010; Phone No.: 0612-2261250; Email id:
msbspcb@yahoo.com; msbspcb-bih@gov.in;

50 ..RESPONDENTS

Neefam Kumari
 Avea-Paa
Reqd. No.-17459
Expiry Date:- 22-11-2029

The humble petition on
behalf of the Appellant above

named.



MOST RESPECTFULLY SHEWETH:-
1. That the Appellant is a company registered under the

Companies Act and all its Directors and Shareholders are
law-abiding citizens of India.

2. The address of the Appellant is given in the cause title above.
The addresses of the respondents are also given in the cause

title/memo of parties above. |

BRIEF FACTS OF THE CASE:

1. The present appeal is being filed under Section 16 read with
Section 18 of the National Green Tribunal Act, 2010 (for
brevity ‘the NGT Act’). The present appeal is a civil case
where a substantial question relating to environment is
involved, which arises out of the implementation of statutes
relating to environment, more particularly mentioned in

Schedule-I of the National Green Tribunal Act, 2010.

2. The present matter also arises out of the direction/order
passed by respondent no. 2 dated 23" February, 2026
(Annexure- A-15) communicated to the sugar division of the

~ Appellant Unit vide e-mail on the same date whereby
Environmental Compensation (EC) of Rs. 9,00,000/- has been

imposed upon the sugar division of the Appellant Unit.

3. The respondent nos. 1 to 3 are authorities within the meaning
of Article 12 of the Constitution of India and/or functionaries
therein. The Appellant Majhaulia Sugar Industries Private
Limited (Sugar Division/ the Appellant Unit) is having its
registered office and head office at 10, Industry House, 15th

Floor, Camac Street, Kolkatta-700017, West Bengal and the

Neeé; Kumari

Area- Pafna
Regd: No-17459
Expiry Date:- 22-11-2029

comprising of sugar division and distillery division. The

instant appeal pertains to the sugar division.

4. The M.P. Udyog, Majhaulia, West Champaran, Bihar was
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incorporated in the year 1932 and was converted into a public
company in 1973. The sugar division of the Appéllant was
established at Majhaulia, District of West Champaran, Bihar
in the year 1933. It is humbly submitted that over this long
period of time, the Appellant have diligently complied with
all environmental parameters such as relevant Consents,
Authorisations arid other such approvals and permits under
the Water (Prevention & Control of Pollution) Act, 1974
(hereinafter ‘the Water Act’), Air (Prevention & Control of
Pollution) Act, 1981 (hereinafter ‘the Air Act’) and any other
law as required by the Respondent no. 1 from tirﬁe to time.
Thus, enabling the Appellant to function and operate the unit
while upholding the environmental norms as mandated under
various laws. It is submitted that the Appellant have
maintained and complied with the conditions imposed by

Bihar State Pollution Control Board (hereinafter ‘the Board”).

That in the same vein, recently, the sugar division of the
Appellant unit was granted the Consolidated Consent to
Operate and Authorisation (for brevity ‘CCA’) vide Ref. no.
2871 dated 21" December, 2023, under section 25 of the
Water (Prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and under Rule 6(2) of the Hazardous
and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under the Environment
(Protection) Act, 1986. The said CCA is valid upto 30"

September, 2028.
A photocopy of the CCA

4 A \ dated 21" December, 2023 is
* hereby attached herewith and

marked as Annexure- A-1
That vide letter bearing Ref. no. 1548 dated 14" October,
2025 the Board issued a general direction at large, under
section 33A of the Water Act, to the sugar mills including the
Appellant Unit (Sugar Division), in the light of a direction by
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Central Pollution Control Board (for brevity ‘CPCB’), to,
firstly, stop the utilization of the Spent Wash from use on One
Time Control Land Application (OTCLA) and Fert-irrigation
by distilleries. Secondly, not to use treated or untreated
effluent in unlined/ earthen lagoon and dismantle the unlined
lagoon if any and submit a report for the same. Finally,
directed the molasses based distillery to comply the SOP of
CPCB regarding Bio- Compostmg '
A photocopy of the letter
dated 14" October, 2025 is
being attached herewith and
marked as Annexure- A-2
7. That in response to the above, the Appellant vide reply dated
07" November, 2025 provided a comprehensive response to
the said direction stating therein that it has complied with the
same. Firstly, with respect to the direction not to use distillery
spent wash as Ferti-irrigation and OTCLA, it was replied that
Spent Wash from the distillery project was used followed by
treatment in Multi-Effect Evaporator (for brevity ‘MEE’).
Moreover, the unit disposes 100% of the Spent Wash
generated by consuming the same as fuel in incineration
boiler in the form of slope which generate rich potash as in a
very less quantity. The rich potash ash so generated is sold to
fertilizer companies, thus the unit rigorously maintains Zero
Liquid Discharge (ZLD) as mandated under the law and
prescribed by CCA dated 21* December, 2023.
Secondly, as regards, direction by the Board for not
holding of treated and untreated effluent in unlined/ earthen
lagoons and dismantling lagoons in time bound manner and

disposing of sludge in a scientific manner, it was replied by

‘\O TA ,? e Appellant that treated effluent of sugar division is held for
- Ku;nran «45 days in lined concrete lagoon The effluent is being
Area- Patna

Regd. No-17459
)220% 2211 202
( ) gnd the sludge is being used as manure for the farms owned

by the unit.
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Finally, concerning the CPCB SOP for Bio-
Composting, it was replied that the sugar divisiqn did not
have any bio-composting plant as the Molasses were used for
Ethanol production and Spent Wash is used in Incineration
Boiler as fuel.

Thus, it is manifestly clear from the above that the
Appellant Unit was already acting in conformity with the

Directions by the Board dated 14™ October, 2025.

A photocopy of the letter
dated 07" November, 2025 is
attached herewith and marked

as Annexure: - A-3.

8. That the Appellant Unit has been regularly providing the Six-
monthly Compliance Report of Environmental Clearance to
State Environment Impact Assessment Authority (for brevity
‘SEIAA’), Bihar and the Ministry of Environment, Forests &
Climate Change (for brevity ‘MOEFCC’). The latest report
vides letters dated 27" November, 2025 detailing therein the
compliance of various conditions of Environmental Clearance
was supplied to SEIAA and MOoEFCC. The said
Environmental Clearance Compliance report by the Appellant
Unit, makes it abundantly clear that firstly, the Unit duly
complied with the condition pertaining to lagoon storage of
treated effluent for not more than 15 days.
Secondly, the unit had duly obtained NOC for ground
water withdrawal from Central Ground Water Authority upto
31* December, 2025.
Thirdly, adequate number of ground water monitoring
Q stations had been set up around the Project Area and regular
Neefam Kumari ;.an lysis for the period of April, 2025 to September, 2025.

Area- Patna
Regd. No.-17459

alysis of the same was being done and further provided the

Fourthly, as regards maintenance of ZLD, the
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scrubber makeup, spray pdnd and irrigation purpose to
achieve ZLD. The domestic effluent is being diqused of in
the soak pit inside the premises. '
Therefore, a bare perusal of the Compliance Report would
make it evidently clear that the Appellant Unit has been
acting in conformity with the conditions laid in
Environmental Clearance.
A photocopy of the letter
dated 27" November, 2025 is
attached herewith and marked
as Annexure: - A-4
9, That as is abundantly clear from the above that
notwithstanding the strict adherence to the environmental s Ledoked
. norms and conditions as prescribed vide the CCA and the (ongemt to

Environmental Clearance by the Appellant Unit, the Board Op"otf.‘,gf_!-«‘sv\
served upon the Appellant Unit a show cause dated 19" @‘

January, 2026 vide letter Ref No. 105. It is pertinent to
highlight at this stage that the show cause refers to the alleged
violation of CCA dated 20" June, 2023 vide Ref no. 1047.
However, the averments of the said show cause insinuate
alleged violation of the CCA of sugar division. Thus, the
show cause per se is vague and thus liable to be rejected. It
further leads to the confusion whether the said show cause
pertains to the sugar division or the distillery division of the
Appellant unit. The CCA (distillery division) was valid upto
28" December, 2025, further vide application dated 11"
December, 2025 request has been has been made for its

renewal and the same is pending at the end of the

respondents.

A photocopy of the CCA
dated 20" June, 2023 and the

renewal application dated 11™

December, 2025 are being

Area:- Patna .
Regd. No.-17459 attached herewith and marked
Exoiy Date:- 22-11.2
-5 %, as Annexure: - A- 5 and A -6

\\\ if OF\\\\Q o/ respectively.
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That it is stated in the said show cause dated 19" January,

2026 that an inspection of the unit and nearby river was

undertaken by the Board on 18" December, 2025.- Therein it

has been alleged that untreated spent wash of the distillery
unit was being discharged through a kacha nala to the river
which is violation of section 24 and 25 of the Water Act. The

effluent stored in the lagoon was found overflowing through a

nala into the river. Further, certain violations of the CCA

granted to distillery division dated 20" June, 2023 vide Ref
no. 1047 was alleged such as the following: -

i) No duly signed logbook of fresh water
consumption and utilization was maintained

ii.) No arrangement to ensure zero liquid discharge
has been made by the unit

iii.) No arrangement has been made for treatment of
domestic waste water which is being discharged
through nala, untreated. No Sewage Treatment
Plant was found installed at the unit.

iv.) Logbooks of spent wash generation, MEE feed,
MEE condensate, MEE concentrate, CPU inlet
and outlet, cooling tower, makeup water and
treated effluent reused in process are not being
maintained.

v.) The Peizometer installed was not found
functional

vi.) Proper marking and colour coding of all the
pipelines carrying different industrial effluent
has not been don'é.

vii.) The NOC of Central Ground Water Authority for
withdrawal of ground water by the unit was
found expired.

viii.) Housekeeping of the unit was not found
satisfactory during inspection. Under the
circumstances, you are directed to appear before
the Chairman

Further, the Appellant was directed to appear through an
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Authorized Representative before the respondents and show

cause.

A photocopy of the show
cause dated 19" January,
2026 is being attached
herewith and marked as

Annexure: - A-7

11.  That it is submitted that the Appellant vide letter dated 28"

January, 2026 sufficiently replied to each of the non-

compliance as alleged in the said show cause. The said reply

is being reproduced herewith for ready reference: -

i.

il.

ii.

iv.

Neefam Kumari
Aréa- Patna
Regd. No.-17459
Expry Date:- 22-11.202

As per CPCB norms, Incineration Boiler was
installed in the Distillery Unit from its inception.
Regarding the generated Spent wash is concentrated
in MEE Plant and after mixing with Bagasse, it is
used as fuel in Incineration Boiler 100%.

The effluent is sent to the Pakka Lagoon after
treatment. The holding capacity of La‘goon|is 15
days as per guidelines. The waste water generation
and treated water is consumed Chemically,
Biologically & Mechanically, which is under the
permissible limit as per the CPCB.

The Log book of fresh water is already maintained
since start of the season.

There is a complete enclosure of boundary of the
plant, so there is no water drain leakage in the
factory.

There is a soak pit for treatment of domestic water.
Sewage Treatment Plant (STP) will be installed

soon.

All Log books are maintained since start of the

season.

A photocopy of the reply
dated 28" January, 2026 is
being attached herewith and



- marked as Annexure: - A- 8
12.  That as regards the NOC from CGWA, it is submitted that at
the time of inspection, the Appellant was in possession of an
NOC valid upto 31" December, 2025. However, it is
surprising that notwithstanding the validity of the NOC at the
" time of inspection dated 18" December, 2025, the Board
wrongly alleged that the same was absent. It is stated that the
Appellant had applied for the renewal of the same and duly
obtained the NOC dated 16" February, 2026 from CGWA.
The said NOC is valid 01* January, 2026 upto 31% December,
2028.
A photocopy of the NOC
dated 16" February, 2026
from CGWA is being
attached herewith and marked
as Annexure: - A- 9
13.  That it is submitted that inter alia, the said show cause is fit to
be rejected primafily on the ground that the same is in teeth of
principles of natural justice for twin reasons. Firstly, no
inspection report of the inspection dated 18" December, 2025
was served upon the Appellant.

Secondly, the alleged non-compliances have not been
substantiated with any documentary analysis and reports,
rather bald allegations have been made in the show cause to
which causes have been sufficiently shown vide reply by the
Appellant dated 28" January, 2026. Thus, there was no
contravention of the CCA dated 21 December, 2023
(Annexure A- 1) and moreover the unit strictly adhered to the
condition of the ZLD.

14. That the respondents vide order dated 30" January, 2026
bearing letter Ref. no. 10, while referring to the CCA dated

Neelam Kumari
Aréa:- Paina
Regd. No-17459

stored in a concrete lagoon outside the unit premises wherein

O
0\77 CF \}’ the dissolved oxygen level was found to be zero and
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moreover, due to over flow from the lagoon, the stored water
was being discharged into tﬁe Kohra river through a kacha
nala.
A photocopy of the order
dated 30" January, 2026 is
being attached herewith and
marked as Annexure: - A-10 |
15. That the said order dated 30" January, 2026 further alleged
therein that in the distillery division a kacha nala has been
constructed leading upto the Kohra river and tHe untreated
Spent Wash is discharged intd the river. It was further alleged
that the unit is not maintaining ZLD and neither STP has been
constructed nor Peizometer has _been installed. .Thus, the
substratum of the allegations, as alleged by the Board against
- the Appellant was that in the light of the records of the case
and photograph taken at the time of inspection, it appeared to
the respondents that the unit was operating in utter violation
of the environmental laws and CCA conditions, particularly
the Spent Wash from the distillery division and efﬂuent from
the sugar division were beiﬁg discharged through a kacha
nala into the Kohra river thereby causing deterioration of
quality of water in the river. '
16. That vide the said order dated 30" January, 2026 (Annexure
- A-10), the Board directed the unit to take remedial measures
and ensure ZLD and comply with CCA conditions and further
directed the Appellant to file compliance report with 15 days.
Further, the Board directed that Environment Compensation
(EC) under section 33A of the Water Act may be a.ssessed and
imposed and that the matfer may be forwarded to the

Adjudicating Officer under the Water Act for the imposition

of penalty.
! A at still further the said order dated 30" January, 2026 notes

Area:- Papna "\- thht the show cause was issued only to the sugar division and

Regd. No-1745
Expiry ﬁa(ez- 22:11.20

*1 t to the distillery division, therefore representative of the
'/distillery division was directed to be present on 02" February,

2026 for personal to show cause as to why necessary legal



18.

19..
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action be taken against them for the non-compliahces of the
environmental laws and the CCA conditions.

That it is submitted that the said order (Annexure A-10) arises
from the show cause dated 19™ January, 2026 (Annexure A-
7). However, it is unclear as to which unit, the said show
cause was served upon, whether the sugar division or the
distillery division as the show cause refers to the violations of
the CCA granted to the distiller division dated 20" June, 2023
(Annexure A- 5 )-however, the order dated 30™ January, 2026
unequivocally states that no show has been served upon the
distillery unit and that the said show cause pertained to the
sugar division. Thus, on this score alone, the said show cause
and the subsequent order are contradictory, vague and cryptic
in nature and are hence fit to be rejected.

That it is further submitted that the said order (Annexure A-
10) travels beyond the record of the show cause (Annexure A-
7) as the Appellant was subjected to certain allegations only
when the order dated 30™ January, 2026 was served upon
them. It is submitted that such allegations are not to be found
in the show cause, thus, the Appellant could sufficiently raise
objections against the same. Such as, it has been alleged in the
order that the dissolved oxygen level of the lagoon water was
zero, however the Appellant was never subjected to such
allegation in the show cause.

Moreover, the order dated 30" January, 2026 refers to
the records of the case and photographs taken at the time of
inspection. However again, the Appellant was never supplied
with such records or the photographs so that a detailed reply
could be presented. It is reiterated that the show cause was in

the light of the inspection dated 18" December, 2025 however

O TA Q o inspection report has ever been served upon the Appellant

Neelam Kumari
Area- Patna

Regd. No.-17459

Expry Date:- 22-11-2

’é — }U nit till date. It is a cardinal principle of law that one must be

| gble to meet the allegations against him, however, the Board

‘viglated the same.
That it is further submitted that the said order (Annexure A-

10) is liable to be rejected on the ground that there was non-
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consideration of reply dated 28" January, 2026 (Annexure A-
8) by the respondents. A bare perusal of the said order would
make it amply clear that the respondents failed to consider the
objections raised by the Appellant and passed the order in a
mechanical manner. Thus, it is abundantly clear from the
above that the said order recommending EC and imposition of
penalty was bad in law firstly, on the ground that the appellant
was not subjected to the allegations against it as no
substantiating documents were provided and mere bald
allegations were made in the show cause. Secondly, the said
show cause is vague and in contravention of the order dated
30" January, 2026 (Annexure A-10) as the show cause refers
to violation of conditions of CCA granted to distillery
division, however the order states that no show cause has
been served upon the distillery division. Finally, there was no
consideration of reply dated 28" January, 2026 supplied by
the appellant as is evident from the order. Thus, the said order
has been passed in utter violation of principles of natural
justice and is thus fit to be rejected.

That the appellant unit, in the light of the order (Annexure A-

10), replied vide letter dated 31% January, 2026 wherein all

the alleged non-compliances had been rejected and it was

stated therein that all the environmental norms and CCA
conditions are being duly adhered to by the Appellant. The
synopsis of the reply is as follows:-

i. Effluent Treatment: The Appellant states that effluent is
treated and goes to a Pakka Lagoon with a 15-day
holding cai)acity, and treated water parameters are
within permissible limits as per CPCB guidelines.

ii.  Distillery Unit: In the distillery unit, an incineration

boiler is installed. Generated spent wash is

concentrated and used as 100% fuel after mixing with
bagasse.

Compliance & ZLD: The unit is equipped with a

functional Effluent Treatment Plant (ETP), maintains a

complete boundary enclosure to prevent water drainage
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leakage, and is maintaining Zero Liquid Discharge
(ZLD).

iv.  Domestic Water: A soak pit is used for domestic water
treatment, and plans are in place to install a Sewage
Treatment Plant (STP).

v. Monitoring: All installed Piezometers are functional,
and the company claims to be strictly following all
BSPCB terms and conditions. A

Thus, it is evident from the above that the allegations by the

Board were non-existent and that the Appellant was not in

contravention of any law or the CCA conditions. '

A photocopy of the reply
dated 31* January, 2026 is
being attached herewith and

marked as Annexure: - A-11
22.  That vide letter dated 13" February, 2026 it was requested by
the Appellant that more time may be granted to file the
compliance report as sought by the Board vide order dated

30" January, 2026 (A-10).

A photocopy of the letter
dated 13" February, 2026 is
being attached herewith and

marked as Annexure: - A-12
23. That again, vide order dated 16" February, 2026 the Board
. while referring to the CCA of the sugar division dated 218
December, 2023 (Annexure A-1) again reiterated the
allegations in verbatim as was already mentioned in the order
dated 30™ January, 2026 (Annexure A-10) and recommended

imposition of EC and penalty. '

However, it is pertineﬁt to note the contradictions and
. vagueness of*ythe show cause dated 19" January, 2026

nexure AJ), the order dated 30" January, 2026 and the

ord dated 16™ February, 2026. The show cause refers to

Neefam Kumari
Area- Patna

Regd.No-T459 - vBldtion of CCA granted to distillery division (Annexure A-

h .
(;/.) x.é)’ however, the order of 30" January, 2026 states in no
ry "‘J\C uncertain terms that the said show cause pertains only to the
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sugar division and that no show cause has been issued to the
distillery division. Moreover, the vagueness of .the cryptic
order and show cause is aggravated by the fact the board vide
order dated 16™ February, 2026 directed the sugar division to
comply. Thus, it is submitted that the Board has served upon
the Appellant vague show cause and the order passed
thereafter suffer from the vices of being cryptic in nature and
passed without consideration of the reply of the Appellant and
in utter violation violations of the principles of natural justice.
However, amidst all this there was utter confusion whether
the show cause or the order pertained to the sugar division or
the distillery division.
A photocopy of the
report/order  dated 16"
February, 2026 is being
attached herewith and marked
as Annexure A- 13.
24. That it is submitted that in the light of the time sought by the
Appellant vide letter dated 13" February, 2026 (Annexure A-
12) to provide the compliance report, the Appellant vide letter
dated 20" February, 2026 supplied to the Board a detailed
report of the compliances as sought by the Board vide order
dated 30" January, 2026. Vide the said letter it was brought to
the notice of the Board all the steps that has been taken by the
Appellant and very specifically submitted that there was no
discharge from the unit and that they are maintaining ZLD.
A photocopy of the letter
dated 20" February, 2026 is
being attached herewith and

marked as Annexure: - A-14
%t it is submitted that to the shock and dismay of the
App¢llant, the Board vide Direction dated 23" February, 2026

ring letter Ref no. 23 imposed Environmental

Only) on the sugar division under section 33A of the Water

Act wherein it is alleged that the CCA conditions pertaining
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to maintenance of log books and the condition for
maintenance of ZLD was not complied.
A photocopy of the Direction
~ dated 23" February, 2026 is
being attached herewith and
marked as Annexure: - A- 15
26.  That as it transpired, in the midst of this, the Appellant vide
- reply dated 01* March, 2026 replied to the order of the Board
dated 16™ February, 2026. Therein it was reiterated that there
was no violation of the CCA conditions by the Appellant and
such other environmental parameters.
A photocopy of the reply
~ dated 01 March, 2026 is
being attached herewith and
marked as Annexure: - A -16.
27.  That it is submitted that the said Direction (Annexure A-15) is
bad in law as the said has been passed without application. and
without considering of the reply and compliances by the
Appellant. The same is in teeth of the provisions of the Water
Act and the Water (Prevention and Control of Pollution)
Rules, 1986 promulgated by the State of Bihar and further in
violation of the directions laid down by the NGT pertaining to
calculation of Environmental Compensation, issued direction
u/s 33A of the Water Act.
28. That it is submitted that as regards the deterioration of the
- water quality of river Kohra, it is submitted that no sampling
of the water was done and that no analysis report by any
laboratory was ever prepared. This is sheer violation of the
provisions of sampling in the Water Act. The said provisions
_ are indispensable as has been held by the Hon’ble Apex Court
O T A in case of M/s Triveni Enginéering & Industries Ltd. vs State
é @ gf\Uttar Pradesh & Ors. reported in 20250 INSC 1060 after
NEelam Kumar\ refe ing to section 21 and 22 of the Water Act, observed as

A(ga;. Patna
Regd: No-17455
Expi

Da{eg.ﬁ,g

S:-

“10.7. As can be seen from the above, the person who is taking

the sample is required to serve on the person in charge of or
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having control over the plant or vessel etc. a notice of his
intention to have the sample analyzed; take and divide the
sample into two parts in the presence of the occupier or his
agent. One container after being sealed and signed by both the
persons taking the sample and the occupier or his agent is taken
to the laboratory established or recognized by the pollution
control board (whether central or state) and send the other
container in the same manner to the laboratory established
under Section 51(1) in case of a union territory and Section
52(1) in any other case. In case the occupier or his agent
willfully absents himself from the aforesaid process, then the
person taking the sample shall inform the government analyst in

writing about the willful absence of the occupier or his agent.”

29. That still further, Hon’ble Apex Court in the above case as
regards the issue of service of notice regarding collection of
sample reiterated the cardinal principle of law regarding
disclosure of allegation and materials to the alleged

delinquent. The material para reads thus,

“25. This Court in T. Takano Vs. Securities and Exchange Board
of India4 examined the issue of disclosure of all relevant materials
to the parties in the context of disclosure of investigative report
submitted to the Securities and Exchange Board of India under
Regulation 9 of the Securities and Exchange Board of India
(Prohibition of Fraudulent and Unfair Trade Practicés Relating to
Securities Market) Regulatioris, 2003 to the noticee to whom the
show cause was issued and held that possession of information by
both the parties can aid the courts in determining the truth of the
contentions. The role of the court is not restricted to interpreting the
provisions of law but also in determining the veracity and truth of
the allegations made before it. The court would be able to perform
this function accurately only if both parties have access to
information and possess the opportunity to address arguments and

counter arguments related to the information.”

30. That it is submitted that the Appellant was not provided with
. TA Q y inspection report in the light of the inspection dated 18"

V\O

ember, 2025. Moreover, the show cause dated 19"

J#u ry, 2025 (Annexure A¢6) referred in the Direction dated
23" /February, 2026 (Annexure A- 15) is bad in law as the
v'", 2N "~ %athe refers to the violation of conditions of CCA dated 20"

June, 2023 (Annexure A-5) granted to distillery division
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where as the Direction per se has been imposed on the Sugar
Division.

31. That again, Hon’ble Apex Court in the said case further
emphasized upon the Principles of Natural. The relevant para

is being reproduced herewith for ready reference,

“26. State Bank of India Vs. Rajesh Agarwal5 is a case where

this Court once again reiterated that principles of nétural Jjustice

are not mere legal formalities. They constitute substantive
obligations that need to be followed by decision making and

adjudicating authorities. This Court held as under:

“36. We need to bear in mind that the principles of
natural justice are not mere legal formalities. They
constitute substantive obligations that need to be
followed by decision-making and  adjudicating
authorities. The principles of natural justice act as a
guarantee against arbitrary action, both in terms of
procedure and substance, by judicial, quasi-judicial, and
administrative authorities. Two fundamental principles
of natural justice are entrenched in Indian jurisprudence
: (i) nemo judex in causa sua, which means that no
person should be a Judge in their own cause; and (ii)
audi alteram partem, which means that a person affected
by administrative, judicial or quasi- judicial action must
be heard before a décision is taken. The courts generally
favour interpretation of a statutory provision consistent
with the principles of natural justice because it is
presumed that the statutory authorities do not intend to
contravene fundamental rights. Application of the said
principles depends on the facts and circumstances of the
case, express language and basic scheme of the statute
under which the administrative power is exercised, the

nature and purpose for which the power is conferred,

»

éo Q A and the final effect of the exercise of that power.’

Neelam Kumari
Aea-Patna
Regd.No-17459

Expiy Date:- 22-11.202

26.1. Further, this Court held in clear terms that every order or

proceeding which involves civil consequences or adversely
affects a citizen should be in accordance with the principles of
s / natural justice.

30. Having surveyed the relevant case law on the subject, let us

revert back to the present case. From the conspectus of facts and
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law, it is clearly evident that the impugned orders are in
complete violation of the procedures laid down in the Water
(Prevention and Control of Pollution) Act, 1974, the
Environment (Protection) Act, 1986, more particularly Sections
21 and 22 of the Water Act and the National Green Tribunal Act,
2010, including Section 19 thereof. It is crystal clear that the
impugned decisions which entail adverse civil consequences
upon the appellant were passed without following the due
procedure laid down under the statute as well as the elementary
principles of natural justice. We, therefore, have no hesitation in
declaring such orders to be illegal and null and void.”

That it is further submitted that as stated iIl pr%ding
paragraphs, that the show cause (Annexure A--6] and the
consequent direction (Annexure A-15) on the ground that the
appellant was not subjected to the allegations against it as no
substantiating documents Were provided and mere bald
allegations were made in the show cause.

That it is submitted at the cost of reiteration that the alleged
non-compliances have not been supported with any
documentary analysis or reports rather bald allegations have
been made in the show cause to which causes have been
sufficiently shown vide reply by the Appellant dated 28"
January, 2026.

That it is submitted that the Appellant has been gétting water
samples tested from its unit, Kohra River, Effluent Treatment
Plant and the water stored at Lagoon at regular intervals from
third party agency such as Shiva testing Housé, the said
agency is duly recognized by CPCB. The water samples were
collected on two dates 24" December, 2025 and 16"
February, 2026. The sarﬁples were collected from the

following at the unit and all were found subscribing to the

/“‘_A\s\tandards set in the CCA or other environmental parameters.

j.he samples were collected from the following on two dates,

.), Water Sample from Borewell near Guesthouse

% ji.) 'Surface Water Sample- Upstream of Kohra River

—

go 1b ) ' Surface Water Sample- Downstream of Kohra River

A\

W.) Untreated Effluent Sample from ETP inlet
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v.)  Treated Effluent Sample from ETP outlet

vi.)  Effluent sample from Aeration Tank
Photocopies of the reports
dated 24" December, 2025
and 16" February, 2026 are
being attached herewith and
marked as Annexure A- 17
series |

35. That it is further submitted that the National Sugar Institute

* undertook adequacy report of the Condensate Publishing Unit
(CPU) and Water Balance and ETP Adequacy Report at the
behest of the Appellant itself. In the said report, the
Appellant unit has been found adhering to all the standard
parameters and compliances as mandated under the law.

Photocopies of the Adequacy
Reports are being attached
herewith and rﬂarked as
Annexure- A- 18 series.

36.  That it may not be out of place to submit that ZLD is being
strictly maintained and as regards the kacha nala leading into
the Kohra River, it is submitted that the said nala is from the
market area nearby and the waste from the market and that of
the residents surrounding the unit is lead into the said kacha
nala. It is further submitted that the Appellant had on
previous occasions communicated to the District Magistrate
vide letters dated 14™ November, 20217 and ) june, 2019
that the nala in front of the unit is the only source of drain for

" the nearby market and the residents. The said nala leads to the
Kohra river thus polluting the same and further the nala has

been encroached by the villagers nearby by construction of

OTA'?A

Neelam Kumari
Areg- Pama

. Rega No.-17459

Expiry Date:» 22-11-2079

utments, thus requesting the authorities to remove the

oroachment. It is submitted that the Board officials

yf rred to this kacha nala and wrongly stated and observed

thgt any discharge from the unit is lead to the Kohra River

\q‘ﬁ rough this kacha nala.

(&) g
/”7. 1) 2 e

s n LA B Photocopies of the letter
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dated 14" November, 20217
and 28" June, 2019 are being
attached herewith and marked
, as Annexure A- 19
37. That it is submitted that the allegations that due to non-
compliance with the condition of maintaining ZLD and
discharge of effluent into the Kohra river, the quality of water
therein has deteriorated. However, it is submitted that no
sample has been collected by the respondents in order to
reach the conclusion that the water quality has deteriorated.
21. Power to take samples of effluents and procedure to be
followed in connection therewith.—
(1) A State Board or any officer empowered by it in this behalf
shall have péwer to take for the purpose of analysis samples of
water from any stream or well or samples of any sewage or
trade effluent which is passing from any plant or vessel or from
or over any place into any such stream or well.
(2) The result of any analysis of a sample of any sewage or trade
effluent taken under sub-section (1) shall not be admissible in
evidence in any legal proceeding unless the provisions of sub-
sections (3), (4) and (5) are complied with.
“(3) Subject to the provisions of sub-sections (4) and (5), when a
sample (composite or otherwise as may be warranted by the
process used) of any sewage or trade effluent is taken for
analysis under sub-section (1), the person taking the sample
shall -

a) serve on the person in charge of, or having control
over, the plant or vessel or in occupation of the place
(which person is hereinafter referred to as the
occupier) or any agent of such occupier, a notice,
then and there in such form as may be prescribed of
his intention to have it so analysed;

b) in the presence of the occupier or his agent, divide
the sample into two parts;

c) cause each part to be placed in a container which
shall be marked and sealed and shall also be signed
both by the person taking the sample and the

occupier or his agent;

d) send one container forthwith,--
@) in a case where such sample is taken from any
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area situated in a Union territory, 10 the
laboratory established or recognised by the
Central Board under section 16; and
(i) in any other case, 10 the laboratory
established or recognised by the State Board
under section 17;
e) (i) in a case where such sample is taken from any
area situated in a Union territory, to the laboratory
established or specified under subsection () of

section 51; and

(ii) in any other case, to the laboratory established or

specified under sub-section (1) of section 52"

38. That it is amply clear from the above provision that in light of
section 21(3)(a) of the Water Act, 1974 a notice ‘then and
there’ was to be served upon the Appellant Unit before the
sample was to be collected, however, in the instant case the
Board in violation of the provision proceeded without serving
such mandatory notice thus, no legal sanctity can be attached
to the inspection report as in light of the section 21(2) the
same is not admissible in evidence in a legal proceeding if the
procedure laid down therein is not followed. Section 21(2) of
the Water Act, 1974 is being reproduced herein below:-

“Section 21(2). The result of any analysis of a sample of any

sewage or trade effluent taken under sub-section (1) shall not be

admissible in evidence in a legal proceeding unless the

provisions of sub-sections (3), (4) and (5) are complied with”
Thus, it is amply clear from the above that the direction dated
23" February, 2026 in in teeth of the provisions of the Water
Act and is thus fit to rejected.

39. That it is further submitted that in light of Rule 17 of the
Water (Prevention and Control of Pollution) Rules, 1986

promulgated by the State of Bihar it is provided that ‘the State

oard or the person empowered by it in this behalf taking

Area- Patna
Regd. No.-17459
ity Date:- 22-11-2029
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samples which makes it inadmissible as evidence in any legal
proceeding and as such is bad in law.

40. That it is submitted that the allegation of deterioration in the
quality of water may be considered false and baseless in the
absence of any sample collected from the said river and if any
sample was collected, the Appellant was never informed of
the same. Thus, the allegation regarding non-maintenance of
ZLD thereby causing damage to the environment appears
sheer fabrication and is hence liable to be rejected.

41. That it is submitted that the show cause dated 19" January,

2026 (Annexure A- 7) cannot be considered a Proposed
Direction for the purpose of imposition of EC under section
33A of the Water Act. It is submitted that the said that the
same does not mention the law under which the EC was
proposed to be imposed. Therefore, the same is bad in law
and hence liable to be rejected.

42. That it is submitted that the direction to pay Environmental
Compensation amount of Rs. 9,00,000/- vide order dated 231
February, 2026 (Annexure-A-15) has been done in the most
cryptic manner as the details of the assessment of the
Environmental Compensation has not been provided to the
Appellant Unit. ‘Merely an extravagant and unreasonable
amount has been mentioned therein without giving any reason
or details as to how the Board reached such assessment or
calculation and the manner by which it was made. Thus, the
direction per se is cryptic and bad in law and hence liable to
be set aside

43. That it is submitted that the act of the respondents in
summarily rejecting the show cause by the petitioner by not

considering the specific objections raised therein amounts to

illegal disposition and high handedness on part of the
/_ espondents and is bad in law. The respondents ought to have

considered the objections and passed a reasoned order.

Area- Patna
Reqd. No-17459
Expiry Date:- 22-11-2029
-9 \V / The Hon'ble Supreme Court in the case of M/s Kranti

/ o a
/77 {",F \_"\\ // Associates Pvt. Ltd. and Another Vs. Masood Ahmed,

ason is heart and soul of any decision.
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reported in 2010 9 SCC 496 has held as under:-

"47. Summarizing the above discussion, this Court
holds:- (a) In India the judicial trend has always been to record
reasons, even in administrative decisions, if such decisions affect
anyone prejudicially.

(b) A quasi-judicial authority must record reasons in support of
its conclusions.

(c) Insistence on recording of reasons is meant lo serve the
wider principle of justice that justice must not only be done it
must also appear to be done as well.

(d ) Recording of reasons also operates as a valid restraint on
any possible arbitrary exercise of judicial and quasi-judicial or
even administrative power.

(e) Reasons reassure that discretion has been exercised by the
decision maker on relevant grounds and by disregarding
extraneous considerations.

(f) Reasons have virtually become as indispensable a
component of a decision making process as observing principles
of natural justice by judicial, quasi-judicial and even by
administrative bodies.

(2) Reasons facilitate the process of judicial review by superior
Courts.

(h) The ongoing judicial trend in all countries committed to rule
of law and constitutional governance is in favour of reasoned
decisions based on relevant facts. This is virtually the life blood
of judicial decision making justifying the principle that reason is
the soul of justice.

(i) Judicial or even quasi-judicial opinions these days can be as
different as the judges and authorities who deliver them. All
these decisions serve one common purpose which is to
demonstrate by reason that the relevant factors have been
objectively considered. This is important for sustaining the
litigants' faith in the justice delivery system.

() Insistence on reason is a requirement for both judicial
accountability and transparency.

(k) If a Judge or a quasi-judicial authority is not candid enough
about his/her decision making process then it is impossible to

know whether the person deciding is faithful to the doctrine of

Neelam Kumari
frea- Paina
Regd. No-17459
Expiry Date:- 22-11-2028

precedent or to principles of incrementalism.
(I)'Reasons in support of decisions must be cogent, clear and

succinct. A pretence of reasons or ‘rubber-stamp reasons' is not
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to be equated with a valid decision making process. '

(m) It cannot be doubted that transparency is the sine qua non of
restraint on abuse of judicial powers. Transparency in decision
making not only makes the judges and decision makers less
prone to errors but also makes them subject to broader scrutiny.
(See David Shapiro in Defence of Judicial Candor (1987) 100
Harward Law Review 731-737). _

(n) Since the requirement to record reasons emanates from the
broad doctrine of fairness in decision making, the said
requirement is now virtually a component of human rights and
was considered part of 3 Strasbourg Jurisprudence. See (1994)
19 EHRR 553, at 562 para 29 and Anya vs. University of
Oxford, 2001 EWCA Civ 405, wherein the Court referred to
Article 6 of European Convention of Human Rights which
requires, "adequate and intelligent reasons must be given for
Jjudicial decisions".

(0) In all common law jurisdictions judgments play a vital role
in setting up precedents for the future. Therefore, for
development of law, requirement of giving reasons for the
decision is of the essence and is virtually a part of "Due

"n

Process".

44. That as an aside it is pertinent to highlight the fact the Board
has undertaken the exercise of inspection perfunctorily as the
same is evident from the fact that allegations of violations
differ when the direction was given vide letter dated 14"
October, 2025 wherein it is alleged that the lagoons are
unlined or earthen and directed the Appellant to dismantle the

- | same and construct pakka lagoon. The said allegation is

baseless and untrue. However, in the subsequent
communications such as show cause dated 19™ January, 2026
‘ (Annexure A-7), the Board again raises the issue of lagoon

! but a different violation is cited that the lagoon was over

ol A,%L

. hat the case of the Appellant is that Direction dated 23"
Neetam Kumari
Are3 - Paina

dN 1745 Yr ebruary, 2026 (Annexure A-15) by the respondent Board

ch .- £ A

b % whereby EC of Rs. 9,00,000/- has been imposed upon the
) {? - 3 >

flowing. Thus, it is easily deducible that the Board was acting

malafidely as such.

/
sugar division of the Appellant unit is not sustainable in the
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eyes of law for the following reasons:-

a)

b)

That the show cause notice and subsequent direction
is based on the inspection dated 18" December,
2025, however, the Appellant has not been provided
with any inspection report as such till date.

That the allegation pertaining to discharge from the
unit into Kohra River, thereby causing deterioration
of water quality therein can be established only by
collection of samples from the river and subjecting
it to tests in laboratory. However, in the instant case
no such sample collection has taken place, thus any
allegation of discharge not in conformity with the
conditions of CCA is baseless and unfounded.

That the allegations by the Board as regards
violation of CCA conditions and other
environmental laws are bald and baseless as the
same is not substantiated with any analysis report or
documents. Thus, there is absence of cogent

evidence to support the ill-found claims.

d) That as per the Board’s own admission vide the

letter dated 30" January, 2026 the show cause notice
with respect to the distillery division. However, the
said show cause refers to the violations of CCA
conditions of distillery unit, thus the show cause is
vague and cryptic and the consequent EC has been
imposed in violatioﬁ of principles of natural justice.
That the EC has been imposed without providing
the detailed breakup as to how to the said amount of
Rs. 9 Lakhs was assessed by the respondents.

That the allegations regarding discharge from the
unit is wrong and denied as the whole unit as

circumvented with walled boundary and there is no

- outlet or kacha nala for discharge as such.

g) The tests conducted by Shiva Testing Héuse, which

is duly authorized by CPCB, on 24" December,
2025 and 16™ February, 2026 of the water at Kohra
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River, treated and untreated effluent, water at
lagoon etc provide that the samples are within the

specified parameters.

h) That the allegation of lack of NOC from CGWA is

)

again unfounded as the unit was holding a valid
NOC till December, 2025 and thereafter it applied
for the same and duly obtained an NOC valid from
01% January, 2026.

That the logbooks pertaining to water utilization has
been duly maintained and the same has also been
supplied to the Board on several occasions.

That Online Continuous Effluent Monitoring
System (OECMS) has been installed at the unit at
the outlet of the effluent purification plant.

k) That the concrete lagoon for storage of treated

D

effluent has been in place in the unit and there is

_discharge from the same.

For the purification of polluted effluent generated
from the industrial process of the unit, one (01)
multiple effect evaporators (capacity 528 m3 /day,
1080 m3 /day and 1260 m3 /day) and one slop

boilers of 24 tonne/hour have been installed.

m) That spent wash generated from the industry is

B. GROUND

].  FOR THAT the Direction dated 23" F
the Board imposing EC of Rs. 9/004000/- Re‘

sustainable’in the eyes of law.

concentrated through multi-effect evaporator and
incinerated in slop boiler and condensate and lease
generated from multi-effect evaporator, cooling
tower blow down, boiler blow down are purified

through CPU and used in molasses dilution and

cooling tower. P

it
90 No.- ’145”

Exouy

of natural justice as no proper show cause was Served:

upon the Appellant.
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FOR THAT the show cause dated 19" January, 2026 is
bad in law and cannot be considered a show cause
under section 33A of the Water Act for imposition of
EC.

FOR THAT the ordef of Direction imposing EC is bad
in law as the same does not provide the details of
assessment-of the amount of EC.

FOR THAT the Direction imposing is bad in law as the
same has been passed without consideration of the
reply provided by the Appellant.

FOR THAT the inspection was undertaken on 18"
December, 2025 however, the Appellant has not been
given any inspection report which per se is violation of
principles of natural justice.

FOR THAT the allegations pertaining to discharge of
untreated effluent is unfounded as no sample has been
collected and there is no report from any léboratory to
that effect. |

FOR THAT the allegations regarding violation of CCA
conditions has not been substantiated with any cogent
evidence rather bald allegations have been made by the
Board.

FOR THAT Direction imposing EC order ought not
have been passed placing reliance on the inspection
dated 18" December, 2025 as the same was violative of
the provisions of section 21 (3) and 22(2) df the Water
Act and Rule 17 of Water (Prevention and Control of
Pollution) Rules, 1986 promulgated by the State of
Bihar.

FOR THAT the Direction imposing EC ou

been passed as the Appellant Uni

within the parameters of Environfents
and there being no violation of th Whter /5,(1:1’
FOR THAT the Board has been ng'moi'

allegations and the same is evident fro

in Direction dated 14™ October, 2025 and ‘the' show
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cause dated 19" January, 2026 particularly with respect
to the lagoons.

FOR THAT impugned order has been paséed by the
respondents without application of mind and in a
routine and casual manner without appreciating the
relevant provisions of law and the related rules therein.
FOR THAT any decision of the authorities must be
informed with good and cogent reasons.

FOR THAT any other ground may be argued at the

time of hearing of the appeal.

C. LIMITATION

1.

That there has been no delay in preferring this Appeal
and the same is not barred by the Laws of Limitation.
That the respondent’s order dated 23" February, 2026
by the Board imposition of Environmental
Compensation (EC) of Rs. 9,00,000/-. Thus, the present
appeal is well within limitation. ‘

There is no other effective and alternative remedy, and
the subject matter falls within the jurisdiction of this
Hon’ble Tribunal.

The instant application is made bonafide and for the

ends of justice.

D. PRAYERS

In the light of the aforesaid facts and circumstances it is

humbly submitted that this Hon’ble Tribunal may be

pleased:-

a.) To Direct that a fresh independent inspection be conducted by

a Government Institution or a Government Recognized

Institution into the alleged non-maintenance of the condition

of ZLD, non-compliance of the CCA conditi
alleged short comings as pointed out by the
b.) To cancel and/or quash and/or set aside fhe ir
dated 23" February, 2026 bearing Ref. (*

the pen and signature of the Chairman,
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Control Board being Respondent no. 2 whereby
Environmental Compensation of Rs. 9,00,000/- (Rupees Nine
Lacs only) has been imposed upon the Sugar Division of the
Appellant Unit.

c¢.)To restrain the respondents from taking any coercive
measures against the Appellant and initiate any recovery
proceedings and/or certificate proceedings and/or criminal
complaint case arising out of the impugned order dated 23"
February, 2026 (Annexure- A- lg)?‘

d.) To Pass such further order or orders as this Hon’ble Tribunal

may deem fit and proper.

E. PRAYERS FOR INTERIM RELIEF:

a)  That in the light of the above facts and circumstances it is
most respectfully submitted that the Appellant has since made
out a good prima facie case in view the balance of
convenience lies entirely in favour of the appellant as also
irreparable injuries shall be caused to the Appellant in case
the impugned order dated Order 33 February, 2026 as a
Direction u/s 33A of the Water Act is not stayed, it is prayed
that the order dated 23 February, 2026 be ‘stayed till the
disposal of the application and the respondent authorities be
called upon in person to answer their action in the present
issue and fresh inspection be directed to be carried out by an
independent government agency. It is further prayed that the
respondent authorities be restrained from carrying out any
recovery proceedings and/or certificate proceedings and/ or
complaint case on the basis of the impugned order dated 23"

February, 2026 till disposal of the present appeal.

(ks
frod 0%,
THROUGH

..................................

ADVOCATE
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" VERIFICATION

I, Ramjee Singh, male, aged 58 years, S/o Late Sri
Tribhuvan Singh, near Veer Kunwar Singh Chowk, West Keshari
Nagar, Keshari Nagar, Patna- 800024, Bihar, do hereby solemnly
verify that the contents of the aforesaid affidavit are true and correct
to the best of my knowledge and belief that nothing has been
concealed therefrom.

Verified at Patna on this ~ day of March, 2026

. | JQ
R . ’ W\A/\Qéy‘ qm ’7\6\‘
em gz iy gt
DEPONENT 1%-53- 20 24 FILED BY
ADVOCATE OF THE Appellant

PLACE: Patna

DATE: .| %1 03,2026
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AFFIDAVIT

I, Ramjee Singh, male, agedggyears, S/o Late Sri Tribhuvan Singh,

near Veer Kunwar Singh Chowk, West Keshari Nagér, Keshari

Nagar, Patna- 800024, Bihar, do hereby solemnly affirm and say as

follows:

1. 1 am DGM (Liaison) at the Appellant company herein and
have been duly authorized competent to affirm the present
affidavit for the Appellant herein. I am well acquainted and
conversant with the facts and circumstances of the instant
case and as such I have been duly authorized to swear this
affidavit. Copy of the authorisation is annexed hereto.

3 u,n TL4190p 15 3207

2. The statements contained in paragraphs':. ?7 ...... of the
foregoing petition are true to m):a'lﬂl'ol\jv,]?gc‘l zg:— Z?g’dbgélg)?ebv
contained in paragraphssC ... T.%%hereof are based on
information derived from records and believed to be true and

920034 18,19 49,947,920
those contained in paragraphs 45 thereof are my humble

submissions before this Hon’ble Court.

Prepared in my Office and identified by me : ‘
Rom dze K1

Sl No..8.77.

essre.0uLOoCBDSSY

Date.... /7 2324

R
Advé)cate

an/smt.g&oﬂﬂ. .f..@. L
Who is identify HAARGALDS)
Advocate selemnly amrmed and ﬂ

dectare fore %@?
umara

Notary Public Advocate
Pamna

Deponent 1723 2024
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smAR  BIHAR STATE POLLUTION CONTROL BOARD %
——— PARIVESH BHAWAN, PLOT NO. NS-B/2, PALIPUTRA [NDUSTRIAL AREA, '

= U/)

w PATLIPUTRA, Patna— 800 010

From C.C- A i /
S. Chandrasekar, " o Y \j— A f",\[zg)z(s! i
Member Secretary (/& ﬂ’<, 0"[( f&‘é ’«/ Sl

1\ q‘““ ¢ [ A
TO’ 1’) S 0 &
M/s Majhaulia Sugar Industries. 7/5 EmMiLen
At & P.O- Ma_'j’\haulja
Dist- West Champaran-845454
Sate- Bihar (INDIA)

Consolidated Consent to Qperate and Authorization. ‘hereinafter referred to as the CCA

_ (Consoligaied Consent & -Authorization) Renewal under Section- 25 of the “Water

(Prevention & Control of Pollution) Act., 19747and under Section- 21 df the “Air (Prevention
& Control of Pollution) Acty 1981"and Authorization. under “Rule -6(2)”0f the “Hazardous
and Otlier Wastes (Managemen! nd T anshoundary Movement) Rules, 2016 notified under
«Enyironment (Protection) - 1986"as: applicable (fo be referred hevetiafter as Water Act,

Air Act and HW Rules respectively).

dnated: 30.08.2023
1o

["Application ID — 8044838

Date:-.%: 3

CCA is hereby granted 0 M/s Majhaalia Sugar Industries, located at At & P.O-
Majhaulia, Dist-West Champaran subject 10 the provisions of the Water Act, AiP Act and
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the
orders that may be made further and subject to following terms. and conditions: -

.. This CCA is granted for the period up:to 30709/2028 from the date of issuance of this
jetter, under Section:25 of the "\Water (’Pre‘.\‘/,-'e"n‘t'ioﬁ & Control of Pollutiom) Act, 1974.

3. This CCA is granted for the period up to-30/09/2028 froin the date of issuahce of this
letter, undgﬂSectjﬁQ 21 of the "Air '(Pr@V.e‘hﬁoﬂ*&-CiGﬁﬂQh of Pblﬂii}ri@ﬂ); Act, 1981

3. This CCA is granted for-the: perfod up to 3070972028 from the date of issuance of this letter
under Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016" notifisd under "Environment (Protection) Act, 1986.

4, Productivn capacity
TSI No Type of Sugar Capacity of Cane crushicg ‘ Permitted by the
Industry ; Co-generation capacity Board
- (in TCD)

Standalone sugar NA 5000 . 5000 |
|

N

By-: oduction if any with capacity:

Name of By Product UnitName License . Product | Install Product |
Capacity | Capacity

Molasses | Metric Tonnes/Day | NA } T

| Bagasse Metric Tonmes/Dey s NA:

| Press Mud. Metric Topres/fPay O

Area: Pama
Regd. No~17453

Expiry Dareﬁ‘ m
0 ‘?‘— o \‘?‘/
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6. Water conservation: !
A. Fresh water consumption:
.. Categorization of existing groundwater area: Safe/ Semi critical /Critical/Over-
Exploited/ Saline — Safe _
 Status of NOC from CGWAKSGWB: Applied/ granted — Granted
c. Validity of NOC: 31.12.2023
4. Details of Artificial recharge system/rain water harvesting unit installed with gapaeity.
Roof top Rain Water Harvesting System ¢ 55436.32 m3 o
e. Detailsof’piezomgt;r» installed i.€+ numbers-with coordinates.
2 Nos piezometer installed: Latitude: 267981585, Longitude: 84.625806:
Latitude: 267964306 Longitude: 84.626424
£, Industry shall install sealed and calibrated flow meters at fresh water abstraction and
consumption:points (process & domestic) and ‘malntain the Jogbeoks for same.

Status  of |
flow meter |
fnstalled

Max..
Permitted
abstraction
| quantity

; (KLD)-;

51 | Sources of | Nos. with daily

absfraction | Applied
| No. | fresh water | capacity ‘

| -quantity

g. Maximum allowable fresh water consumiption based on r»a‘p_p.ﬁcable specified
process category

S. No. T -ﬁresh Wiii‘éﬁl(%aniﬁgﬁ-;ifion
Type of Sugar Tndustry  Togstiel (LT ST0RE - gushed) )

B. Effiuent generation, treatnrent and disposal: -

~Treatment Facility and
Tischarge point

Kind of Eifinent | Ao aatly
discharge, KLD

a. The specific quantity of ma ]
than the following: k

AL, daily treated effluent

S. No. 1

-~ diss:fha_rgjellimﬂ‘* ‘
\1 Type of S g5k dus .I,gl"‘l’-nf.canfecrushed) ‘
A Stand Alone sugar GRS 1] S0 | |
2. | Sugar with‘co-enera -
S [ Refinery ; )10

- Refinery with co-generatiol.
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*Maximum daily d’xschar;ge.s,hall be equal to mulsiplication of total production as @

per Para 4 and specific effluent discharge as per Para 5 {B<a), The treated

effluent shall be recycled to the maximum extent and r‘emainjng;ér,ca,ted effluent

after tertiary level treatment shall be used for Ir.ri_ga,tton._p‘.urpose[disposed.

b. lndustry shall install the Effluent treatment plant consisting of primarily
(screen,. grit chamber and equalization tank with air blower, neutralization tank,
primary’ clarifier), secondary biological treatment (anaetobic filter tank**,
aeration tank and secondary clarifier) and tertiary treatment (MGF/ACF etc.)
units with: adequéte capacity. *¥ln case no ‘separate sulphate [eriioval system
installed. »

c. The industry shall install flow metets. at ETP inlet, outlet and recycling, point
and maintain the daily logbook for the same-

d. Industry shall install the-OCEMS of parameters pH, BOD; :_C.'O_-D, TSS and flow
at outlet and corinected o CPCB/SPCB servers.

e. Effluent generated in all the processing houses viz. mill & boiling house, steam
gerieration :house, Process Cooling Tower (PCT), blow down/ spray pond i.e.
overflow, DM/RO: reject/gland leakages from boiler feed puinp, effluent

generater 1\ dewatering: of sludge and washing of floot #nd other equipment
etc. should. be-tréated in ETP before its-disposal® so-that it. strould be according,

to the normspreseribed as under.

®

In case of stoppage of functioning of ETP, production has to be: stopped immediately

and this Board has to be intimated by fax/phorte/email with areport i this regard to be

dispatched immediately. .

£ During n& demand period for irrigation, the freated effluent to be stored in a
seepage proof lined. pond (Lagoo “having; 15 days ‘holding capasity only. The
treated efflu ttbeingpuiﬁpéd.'.for“ ireigatio ,purpose‘;f!ffm:rf Tagoon shall comply
with the effluent discharge noriis presstibed for irrigation vide Gazette dated

14.01.2016 urder Schedule 1 of E(P)Rules, 1986 The: industry shall install
sealed 'elpctro‘mag_n‘etic flow meter at outlet point of lagoen: iand shall maintain
record of running hour. sand treated efflugnt used for irrigation purpose.

o. Effluent Treatment Plantto be stabilized. one month prior to the start of the
crushing season:and continue:to dperits one pionth after the: crushing; season.

. Proper colorsoding of pipe Tines and water channels to be implemented forthe
recycled-progess water, fresh water:and effluent €arry ng lines.

i The industry shall identify recipient drains/rivulets and their wis & dfs tocation
in consultation with <Name of SPCB> and shall carry out monthly monitaring
of ‘identified recipient drains at u/s & d/s location through lab recognized under
Environment(P) Act, 1986 and shall submit the analysis report on monthly
basis to CPCB and BSPCB.

Name of the |
recipient
river |

\ TAs per BSPCB | NA |
A standard.. \

k o
Negtam Kumari
© Area- Patna
Regd. No.-17459
Expiry Date:- 22-1

Name iof recipient
drain/rivulets

Longitude ‘ Quiality of

EMHER, | etfiuent of drain

it

'
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j. Sludge handling:system

L s1udgé>ﬁaﬁaﬁh'g-‘ | . : o |
I system - | Quantityof | Sludgestorage | Sludge-disposal |
S:No- ' (spB/Centrifuge | ETP sludge area mechanism |
‘ [Filter press) | _ v |
*1—’_‘ SDB 1196.67 \\ Farm \ Used in own Farm.as }
| L \ | panute |

C. Dom'csti‘qlsey}%agc_ | |
. The domestic:effluent should be freated separately in sewage: treatnrent plant/ soak pit so
that it should be in conformity with the following norms.

[ S. No. | Parameter ] [ Standard ' ]
Y [ AsperSPCB_____ ]
» —="BOD [ AsperSPCB —]
[ 3. €COD — | AsperSPCB. , |
K TS T Asper SPCE —
(5 “T.Nitrogen AsperSPCB™ B

*Trade effluent and domestic sewage shall be treated separately and also-fo be monitored
for compliance w.r.t. notified norms separately. However, Single outlet can be pravided
after mixing for outside disposal.
ii. Industry shall install the flow meter at STP inlet and outlet and maintain the daily
logbook. _
iii. Industry shall explore the possibility to recycle the treated used water shall be utilized in
gardening, irrigation, industrial utility and toilet flushing to minimize the Yresh water
consumption up to 20 % per year.

Cleaner Technology and waste minimization options:
i. Principle Secretary, BSPCB issued directions dated <.....o> directing sugar mills to

implement the “Charter for Effluent Treatment by Sugar Factories Situated in
River Ganga Basin” conditions, which was formulated by CPCB to enforce appropriate
technologies for €ffluent treatment in sugar factories and to comply With the prescribed
environmental norms, accomplish desired level of ‘environmental protection. and achieve
prescribed norms of discharge.

i, According to Charter, the: industry shall implement a“Made] condensate conservation

cum Hot & cold Water Management System* focusing on maximum reeyeling of water,
Necessary system comprising cooling towers: and undérground. reservolrs etc. shall be
implemented separately for cold re-circulating water and surplus sonidensate. Unit shall
install electromagnetic. flow metets at following points:

' S.No. | Flow meter installation points at Hot &Cold-water recycling system |
1. | Hot water' UGR.

| 2. | Cold 'wafer UGR and coolingtowers

i Hot water- Location. of flow:meter & its Installation

L Tmbibitions water at mills /

[ 2. Filter-cake wash water at.rotary vacydm&{l

3. Sugar melting, pan boiling, molassgs cOgaMONi

%47. Wet Scrubber make-up / Nealdn! kimo\
. Boiler make-up in case of low préssge Poiler dreg. pyp.

5
tﬁ)ld watersLocation of flow meter & its {nstalltionfead No. (7459
1. | Powerturbine cooling ‘
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iv.

V.

vi.

vii.

= viil.
</

[

X.

xi.

Xii.

xiii.

S——————— e

o

[ Mills, fibrizer bearing, pumps cooling ]

Wet scrubber make-up !
: Cooling tower of co-generation make-up :]
SO, gas cooling _ j
B and C masseouite cooling o |
7. l Final molasses cooling i

—

o)

Lz —

H@T»

Recirculation of water employed in SO2 gas coolers shall be ensured ‘with. proper
cooling through cooling towers in case of plantation white sugar.

The industry shall ensure the construction of small pits with: ismooth -cleaned inner
surface preferably with ceramic tiles near to boilet feed pumps, condensate purps.
Injection pumps spray: pumps and RVF vacuum pumps o collect gland cooling water in
their respective pits withoutiany contamination,

The industry shall implement dry cleaning of factory. floors etc. using bagasse instead of
wet cleaning using water.

The industry shall provide covered conveyor to transfer bagasse by the sugar factories to
prevent floating bagasse particles-in ambient air.

Re-circulation of cooling water used for 'c:otq'lfxng B and. G- masseeuites with proper
cooling through cooling towers: arrangement rather drawing fresh watershall be adopted.
Minimum quanfity of wash water to be applied at centrifugals for B! and. C mass quite
curing to minimize loss of sugar in molasses and torcontrol steam consumption.

. The industry shall install CPU (Condensate Polishing Unit) to use-surplus condensate for

use as make-up water at cogeneration coaling tower & boiler feed water (for
low/medium pressure boilers) and for use as make-up water :at cogeneration eaaling
tower (forhigh pressure boilers). .

The industry shall install membrane based (2-stage) or other suitable technologies to
attain a brine recovery of at least 80% in sugar refineries having ITon Exchange Resins
for de- colorization of the sugar melt and rinse water recovery system in case of sugar
refinery.

The industry shall use of surplus cooled condensate as make up. water replacing the fresh
water thus reducing fresh water requirement and effluent generation:as well.

The industry shall adopt: different options for separate or combined treatment of spray
pond/PCT overflow as mentioned in charter, ‘ :
The industry shallensure the maintenance of retention /contact. time if various sub-units
of ETP viz. equalization tank, geration tank, primary and secondary clarifiers, multi-
grade filters, multiigrad and activated carbon filterete. as per charter.

[ ] e . Retention Time/Contact | Asdeclared by
S.No. | Unitwith sizesicapacity | Time (Mentioned in CPCB Industry
charter)
1. | Barscreen Chamber .~ | 30 minutes S min.
[ 2. | Oll & greasetank | 45 minutes 40 min.

K

Equalization tank with

aeration

6 tirs

B R

6 hrs. & 45 min.

pH correction tank

10 min.

S

[4.
( 5;

Primary Clarifier

5+6 hrs

6. Aeration tank 24-28 hrs e /' Z?Z#_ W 4 \
et i o Nip o J‘
7. | Secondary: Clarifier 7-8 hrs i’ A AT T
x [ e
8. \ Sand/multi g-ra.dcf filter ‘.;20-25‘m utes \ £y . 2 h 22 fhif.!
| \ (e : e5of9
';l/,‘—"‘ v, X N = “ N
4= \\l g‘?’xf ‘a*T\%»\
P N { ;’ 84 ’.

o



=4
<

« ¢

Xiv.

XV,

XVi.

XVil,

i

9. Activated carbon filter 20-25 minutes 22 min.
- 10. | Shudge drying bed | Notless than 0.03 m’perfon | \4
; R S «of cane.
. 11 | Centrifige | The equipnients fo be of \\}
: adequafe capacity for -
|12, | Filter Press ‘handling the sludge
‘ generated in the process, | J

= i

Proper infrastructure for operation and maintenance of ETP shiall be developed by recruiting
/ hiring required skilled & technical staff,

Analytical facilities (Jaboratory) for analysis various streams of water, untreated and treated
effluent for various parameters viz. pH, BOD, COD; TSS, TDS and MLSS etc. shall be
developed by-the industry. )

The industry shall ereate Enyvironment Management Cell. by appointing Environment offiger,
Engineer, chemist, agricaltural expertand the same copy subritted to the. board With contact
details.

The industry shall resort o rain ‘Water harvesting as a.:measyre towards gvoiditg exploitation
of natural resources. Rain water recharge structures/ pits/ ponds: near to proeessing area
should be discouraged due to possibilities of entering effluent/ itidustifal runoffin ground
water. '

[ )
Environmental management system

. Industry shall setup the environmental man‘agg:em'ent’ cell. including unit head,

purchase/store: manager, process operation head, ETP in charge to-effectively monitorin g
of environmental compliance

i. Industry shallsetup the environmental laboratdry for testing of minimum Wastewater
quality parameters like pH, TSS, BOD, COD, MLSS and DO t6 effectively monitoring
of ETP control parameters and ETP discharge: norms.

7. Air pollution mitigation: -

D

The applicant shall use foIUowirng.ifué’L and install a comprehensive: control system consisting
of control €quipmerit as is required With reference: to generation of emissions and'operate and
maintain the .same continuously so as to achieve the level of pollutatits to the following
standards:

Sr. | Stack Stack [ Type of | Fuel Emission | Emission
No. | attached with | height | Fuel  Quantity | Control standards not |
” (Mt |'Eqitipment | toexceed ‘
L Boiler | 30 Bagasse | 48412724 | Wetr SO0 mgNM® |
3%TPH | ; serubber |
| | _| Device |
Boiler 40 Bagasse | 60490,499 [ We.
40J TPH S )
0
" Boller |40 Bagasse | 60490,49
l 40TPH | o
7 DGSa T
K , ,
o
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In case of stoppage of functioning of STP, production.has to be stopped immediately and'ﬂ}i's'B;oard
has to be intimated by fax/phone/email with a report in this regard to be-dispatehed immediately.

Noise from the D.G set and other souzces (s) should be controlled by providing an
acoustic enclosure as is required for meeting and ambiett noise standards for nfght
and day time as prescribed for respective areas/zones (industrial, Commercial,
Residential, Silence) which are as follows: -

(i1

Standards | Industrial Area_ Commercial | Residential Silence Zone |
for 'noise Area | Area i ]
‘\, level In {Day Night | Day | Night ‘Day | Night ‘Day | Night
| db(A)leq | time fime | time |time |time |time | time | time
75 | 65 65 |55 |55 45 |50 |40 |

Day time: -6.00:am to 10.00 pm, Ni ght fime: - 10.00 pm 006,00 am

The industry shall operate in a manner o that all emissions be ‘emitted through
designated chimney/stack only.

The industry shall keep record for boiler ash & its dispesal and maintain the
designated boiler ash disposal site properly feneed with caution is play to avoid
gecidents: 5.

The APCS for controlling emissions should be propetly 'maintained and
continuously operated. The stack should beias per norms and regular monitoring of
stack and ambient air should be done by the laboratory recognized under E(P) Act
1986-and report be sent to the Board. _

The water shall be sprinkled on the-foads and preftises for suppression ofeoad dust.
The sugar factories shall provide On-line: emission (stack) ‘monitoring system 10
monitor record and transmit the data related to SPM level (mg/Nm?) to <Name of
SPCB>/CPCB. i

The industry shall prepare Standard Operating Procedures (SOPs) for accident
management and Process safety managemient, '

(iif)
(iv)

V)

(vi)
(viD)

(viit)

8. Conditions under Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 20.1:-6.:- - :

Hazardous Waste Management (As per FORM 2 - [rule 6(2)]). ,
i.  Number of autherization afd date of Issue: ChW AN ﬁ‘ﬁfﬁﬁﬁ'f'gimm’QU&J/':"CT
ii. Reference of application (No. and date) 1 7026362; datex 16:12:20224N adadalp oz
iii. MJs Majhaulia Sugar Industries. of is hereby granted an authorization based on the 20 2
enclosed signed inspection report for generation, collection, reception, storage, transport,
reuse, recycling, recovery, pre-processing, co-processing, utilization, treatment, disposal
or any other use of hazardous or other wastes or both on the premises situated
at
‘ ~ Details of Autherization
3. No. | Category of hinzardous. | Authorized mode of disposal

\l waste as.per-the.schedules
| I, X1 and JIX of these rules

or recycling or utilization or
co-processing; etc.

| ‘Quaatity |
{ton/annum) l

e |

5.1 Used oil

-Sold to authorized pey

35.4 Oil & Grease
skimming,

[ncinerationithry A\
authatized TSPF

gy (R
LIPAR AN ¥

Weelam Kumar;
Area Pamna
Regd No.-17459
\ Expiry Date:- 22.11.2(

N
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v The authorization shall be valid fora period of five years from.date-of issue.

v. The anthorization is subject to the following general and Specific conditions
(Please specify any conditions that need:to be imposed over and above general conditions,
if any):

A. General conditions of authorization:

|. The authorized person shall comply with the provisions of the Environment (Protection)
Act, 1986, and the rules made there under.

2. The authorization or its renewal shall be produced for inspection at the request ofian officer
authorized by the State Pollution Control Board.

3. The person authorized shall not rent lend, selly transfer or otherwise transport the
hazardous.and othier wastes except what is-permitted through this authorization.

4. Any unauthorized change in personfiel, equipment of wotking -conditfons as mentioned in
the application by the:person authorized-shall constitute & breagh of his authorization.

i 5. The person authorized shall implement :Emextg'ency‘iResp‘onSE Procedure (ERP) for which

< this autlorization is being granted corisidering all site-speoific possible scenarios such as
spillages, leakages, fire etc. and their possible impacts and. also oatry-out mock drill fn this
regard at regular interval of time;

6. The person authorized shall comply with the provisions outlined it the Central Pollution
Control Board. guidelines on “Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and Penalty” .

7. 1t is the duty of the authorized person to take ptior permission of the State Pollution
Control Boatd t6 close-down the facility.

8. The imported hazardous and other wastes shafl ‘be fully fusured for transit as well as for
any accidental occurrence and its clean-up operation,

9. The record of consumption and fate of the: impotted hazardous and other wastes shall be
maintained. .

10. The hazardous and other waste whicl.gets generated during recyeling or reuse or recovery
or pre-prdccssinjg or utilization of imported hazardous of other wastes shall be treated and

. disposed-of as per:specific-conditions of authorization.

11. The impotter orexporter shall bear the: cost of itmportor export and mitigation of damages
if any. ;

12. An application for the renewal of an authorization shall be: made as laid down under these
Rules. ’ "

13. Any other -conditions for compliance as per the Guidglines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board from time to
time.

|4. Annual Teturn stiall be filed by June:30th far the perio

@

N

d (st March of the year.

Generzal Conditions

|. The applicant shall get analysis of the samples gf efINGH il aardpul wastes at least
once in a three monfh from the laboratory recoggized b e o shall report to the
SPCB.

The applicant shall.hawever, not without the pripr ~
or altered oitlet for the:discharge of effluent.or gaseg-eqiSSty
 Treated waste 'water and domestic-waste waters %’ ‘
The applicant shall provi"de; discharge measurement equipmMentat-fd

i£; || The applicant shall strictly comply wi h conditlons of this CCA 'dhd ‘stbmmijt-compliance report of
C/ stipulated conditions with 30 days of rgeipt of'this CCA, If, atafiy paintof time, it is found that

+ ; " s od

i *Ph, dispesal point.
alpeint.
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the industry is not complying with stipulated conditions or any further direction/instruction
issued by the Board, legal action shall be initiated against the appilioam;
5. The applicant shall maintain good housekeeping. All valves/plpes/sewer/drains ete, must be

leak-proof. ,
6. The industry shall provide uninterrupted €nitry ta this STP*S/ETP's inletand outlet points, Air
E ; Pollution Control equipment and stack for smooth sampling/monitaring of efficiency of
y id pollution control measures.
/ 7. The industry shall provide “Inspection Book” at the time of inspection to the- Board’s officials.

8. Whenever due to any accident or other unforeseen act or event, such emission oceurs or is
apprehended to occur in excess of standards laid down, such information shall be teported to the
Board’s offices and all other concerned offices. I case of failure of pollution control equipment,
the production. process connected to-it shall be: stopped with immediate: effeot.

9. 1In case of any damage to the agriculture productivity; human habitation gtc. by the operation of
industry, it shall be imperative to stop production in the industry with irnmediate effect and such
information shall be reported to Board’s offices. The industry shall be liable to pay
compensation also in such cases as decided by the: Competent Authority. ‘

10. The applicant shall apply before the 60 days of expiry of CCA or any change in production
types/production capacity/manufacturing processicapacity: enhancement &te. ot any change in
effluent discharge point or-emission: point. .

. The Board reserves the right to revake/add/modify any sfipulated-conditions issued slong; with

= CCA, as may be necessary.

12. Any unauthorized change in personnel, equipment as working condition as mentioned in the

application by the:person authorized shall constitute a breach of his:autherization.

13. 1tis the duty of the authorized person to take prior permission of the Board to close down the
facility. o .

14. The authorization is valid for temporary sforage of Hazardous Waste: within premises only.

15. It is duty of the authorized person to take prior permission of this Board to-close and cleanup the
facility for treatment, storage and disposal of hazardous waste: -

16. Industry shall submit the latest copy of Audit Balance sheet/C.A. Certificate (Fixed Assests +
Current Assets-Current Liabilities) so that the Consent fee payable by the industry may be
verified. » »

17. Generated hazardous waste shall be stored. temporarily in the: factory premises and dispesed of
through authorized TSDF after obtaining the.authorization from the Beard

18. Unit shall develop green belt as:per the: protacol. of Board’s office ordet 33 % of'the plant area
as per EC granted F, No. SIA/()4276/2021 dated: 02.04,2021, which is available on Sate
Board’s Website. / '

= 19. The industry shall comply with the provisions of Environment (Protection) Amendment, Rules
2 2018 notified by MoEF&CC by _thiﬁczti;o,n no 49 Dt. 25.01.2018, Environment (Protection)

Act 1986, Water (Pre\?ention and::Control of P o[lutil‘on) ACnt, 1974 as amended, Air (Prevention
and Control of Pollution): Act, 1981 as amemded, Plastic Waste, Manggement Rule 2016, E-
Waste (Management and Transboundary Movement) Rules 2016 (Whichever is applicable).

20. 1t closure orderis Jsswed by CPCB or SPCB against the-unit then CCA will remain suspended
during the closure period, After ensuring the compliance and after revocation of the closure
order, the CCA will automatically be effective from the date of issuance of the closure
revocation order with additional conditions mentioned in the closurerevocation order.

Issue with the permission of the competent authority,

/
¢ &

(0
e &J \ <
; S
. e Vi e /,)))3,’_
, il > @S. Chan‘drasekar)/
DN * ’ Member Secretary
/

s 1% ,\ "
"P’J*CQX-O,G\2-22,6!2'50/22622’6§\l~‘ux-061 YAy e
‘B Wi teehtpifZbs peb bivmiciin
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"\ &L BIHAR STATE POLLUTION CONTROL BOARD C/
v C v 4 Parivesh Bhawan, Patliputra Industrial Area, P.O.-Sadakat Ashram, Patna—800010

) EPABX-0612-2261250/2262265, Fax-0612-2261050

1T, ¢ , dated- A o
\C’?f. No. />7(’? Patna, date /(/'/O'Z/j‘
r
To

h X4
\.@§/ om,
2

Dr. D.K. Shukla,
Chairman.

Sub.:Direction under section 33 A of the Water (Prevention &
Control of Pollution) Act, 1974 to TFestrict the utilization of
Spent wash from use in One Time Control Land Application
(OTCLA) and Ferti-irrigation by distilleries-reg.

/

As per list.

WHEREAS, among others, under Section 17 of the Water (Prevention and
Control of Pollution) Act, 1974, one of the functions-of the State-Polution
Control Board (SPCB)/Pollution Control Committee (PCC), constituted
under the Water (Prevention & Control of Pollution) Act, 1974 is plan a
comprehensive programmed for prevention, control of abatement of
pollution streams and wells located in the State/UT and to secure the
execution there; and

"WHEREAS, the Central Government has notified the standards for
discharge of environmental pollution from various categories of industries
under the Environment (Protection) Act, 1986 and the rule farmed there
under; and

WHEREAS, the CPCB and SPCBs have been pursuing the polluting
industries to install effluent treatment plants (ETPs) to comply with the
effluent discharge - standards as notified. under the Environment
(Protection) act, 1986 and the Rules framed there under; and

WHEREAS, the S'PCBs/PCCs can stipulate stringent standards for
discharge of environmental pollution from various categories of industries
than those notified by the Central Government, under the Environment
(Protection) Act, 1986 and rules framed there under; and

WHEREAS, CPCB received a letter dated-14.07.2021 from the Ministry of
Environment, Forest & Climate Change (MoEF&CC), New Delhi regarding
constitution of a Committee comprising members from (i) Ministry of
Environment, Forest & Climate Change, CP Division, (ii) Ministry of
Agriculture & Farmer Welfare, Dept. of Fertilizer, and (iii) Central Pollution

Area: Papnq
_Regd. No-17459
Expiy Date. 211,




¥
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\
\ e
\
\

stimulant in light of the Fertilizer (Inorganic, organic or Mixed) Control \‘
Order, 1985 vide S.O. No. 882, dated-23.02.2021; and

WHEREAS, the matter was examined by the MoEF&CC in consultation \
With Ministry of Agriculture & Farmer Welfare and CPCB regarding ]
possibility of use of distillery effluent (treated/untreated) for ferti-irrigation
/One time controlled land application (OTCLA) as one of the acceptable
disposal option. It was observed that the high TDS and EC in the spent-
wash prevents uptake of water by plants and adversely affect the soil
quality and plant growth. The ferti-irnigation as well as OTCLA is very
difficult and impracticable to implement/achieve as per the existing
protocol developed by CPCB. The SPCBs past experiences and instances of
groundwater/surface water/soil contamination and court litigation and
remediation project also confirms ‘the very possibility of groundwater
contamination due to one-time controlled land application; and

WHEREAS, many new technologies have emerged and are available and
since bio-composting option is proposed to be continued for utilization of
nutrient value of spent, any sort of land application of spent wash having
COD and BOD and salt load in liquid- form, shall not be considered, In this
context, MoEF&CC vide its letter (copy attached) no. Q-15017/17/2021-
CPW, dated-06t" June, 2022 has issued letter to Uttar Pradesh Sugar Mills
Association (UPSMA) wherein it was stated that the regulatory permission
to use distillery spent-wash in agriculture cannot be considered; and

WHEREAS, CPCB has issued direction under séc_:tion 18 (1) (b) of the
Water (Prevention & Control of Pollution) Act, 1974 to restrict the
utilization of Spent: wash from use in One Time Control Land Application
(OTCLA) and Ferti—irrigati-on-by-ﬁisytleries to all SPCBs/PCCs vide ref. no.
CP—14/27/2025-IPC-III-HO-CPCB-HO, dated-03.10.2025.

1. SPCBs/PCCs shall ensure that the regulatory permission for use of
distillery spent-wash as Ferti-irrigation or One Time Controlled Land
Application (OTCLA) shall not be given.

2. No Distillery/Sugar industries shall be allowed to hold treated or
untreated effluent in unlined lagoon/earthen lagoons and all the
existing unlined lagoons (if any) shall be dismantled/levelled in a time
bound manner and sludge shall be disposed off in a scientific manner. A
complete sludge & effluent disposal report along with documentary

vidence shall be submitted by the industry to SPCB.

, the molasses based distillery have adopted bio-composting as
£ onsent condition; the unjt shall be directed to comply with the
mﬁ(u S bip-composting SOP i.e. "Standard operating procedure (SOP)

e wea-Panfor B\oRCo posting Operation for Molasses Based Distilleries",
; 3

PCCs shall submit the list of Sugar and Distillerjes industries
in their states along with compliance report of the above



(49

NOW, therefore, in exercise of the powers conferred under Section

33A of the Water (Prevention and Control of Pollution) Act, 1974; read
with direction of CPCB as above, direct you to:-

1. Do not use distillery spent-wash as Ferti-irrigation or One Time

Controlled Land Application (OTCLA);

2. Do not hold treated or untreated effluent in unlined lagoon/earthen
lagoons and all the existing unlined lagoons (if any) shall be dismantled
/levelled in a time bound manner and sludge shall be disposed off in a
scientific manner. Submit complete sludge & effluent disposal report
along with documentary evidence to SPCB.

3. The molasses based distillery who have adopted bio-composting as per
the consent condition shall comply with the CPCB’s bio-composting SOP

i.e. "Standard operating procedure (SOP) for Bio-Composting Operation
for Molasses Based Distilleries".

4. Submit the compliance report of the above directions to BSPCB within
15 days.

Yours faithfully,

(D.K. Shukla)
Chairman.

@Y\/
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N ) List of Sugar & Molasses Based Distillery [ Sector
M/s Harinagar Sugar Mills Ltd., \
(Distillery Division), ,
= |
\ 1. |Harinagar, ' Distillery
| | Dist.-West Champaran-845103 ‘ {
- |
M/s Riga Sugar Co. Ltd., {
5 (Distillery Division), | ot 4
* | Riga, Dist. Sitamarhi.-843327 \ stiliery :
M/s HPCL Bio-Fuel Ltd., | \J‘ '
Nh-28 B, Lauria Bagaha Road, Lauria, | |
West Champran-845453 ( Distillery |

M/s New Swadeshi Sugar Mills,
(Distillery Division), T '
4. | Narkatiaganj, Distillery

Dist.- West Champaran-845455 * R

(Distillery Div.)
5. |Sugauli,  Distillery
Dist.- East Champaran-845456 i

M/s HPCL Bio-Fuels Ltd., o
)
|
l
|

M/s Manjhaulia Sugar Industries Pvt. Ltd. } ]
(Distillery Div.), | R I
(Jai Shree Sugar Mills) \ |
Manjhaulia, |
Dist.-West Champaran-845454 ‘
‘M/s Magadh Sugar And Energy Ltd. o
Distillery Division Unit : Bharat Sugar Mills, l ‘
7. | Sidhwalia, At & P.O.- Sidhwalia, . Distillery: -
Distt-Gopalganj—841423 ‘ (

Distillery ‘

M/s Harinagar Sugar Mills Ltd., !
Harinagar,
Dist.- West Champaran-845103

r M/s HPCL Bio-Fuels Ltd.,
Lauria,
Dist.- West Champaran-845453

Page 4 of 5




M/s HPCL Bio-Fuels Ltd., ‘
Sugauli, ‘

Sugar
Dist.- East Champaran-845456 |

M/s‘Manjhaulia Sugar Industries Pvt. Ltd.
Jai Shree Sugar Mills)

Manjhaulia, Sugar
Dist.-West Champaran-845454

M/s Hassanpur Sugar Mills,
(Old Name New India Sugar Mills)
Hassanpur, Dist.-Samastipur.

M/s New Swadeshi Sugar Mills, | 7~
Narkatiaganj,

13. Dist.-West Champaran-845455

M/s Riga Sugar Co. Ltd.,
Riga, .
Dist.-Sitamarhi. ugar

e |

4.

M/s Vishnu Sugar Mills,
15. | Dist.-Gopalganj-841428 Sugar -

M/s Tirupati Sugars Limited
(Formerly, HMP Sugars Ltd), Bagaha ,
16. | P.O. Naraipur,

Sugar--
District-West Champaran(Bihar)

M/s Bharat Sugar Mills, ]
Sidhwalia, )

17. Dist.-Gopalganj-841423 Sugar

< TAA

Neel A
am Kumari
Area- Patna

Regd. No.-17459
Expiry Date:- 2.1 1-2029
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Annexone - A-3

Majhaulia Sugar Industries
(A unit of Jay Shree Tea & Industries Ltd.)

Ref. No. : MSI:WP/309/25 07.11.2025
To,

The Hon’ble Chairman,

Bihar State Pollution Control Board,
Parivesh Bhawan, Patliputra Industrial Area,
Plot No. NS-B/12, P.O. ; Sadakat Ashram,
Patna - 800 010.

sub: Letter vide Ref. No. 1548 dtd, 14.10.2025 (Sugar Division).

Dear Sir,

With icfcrence to above referred letter regarding Direction under section 33A of the Water (Prevention &
Controi of Pollution) Act, 1974 to restrict the ut;.uauon of Spent wash from use on One Time Control Land
Application (OTCLA) and Ferti-irrigation by distilleries, we would like to submit herewith as under:

s Nes.|  Yourdirections | Our compliances ]

"1 Do not 'ug;ghaisti!lery spsnt-v&asﬁ ‘:is'Fe}:é;:r}gé{i'on | We have one incineration boiler of cabgﬁ« (-iA-‘
One Time Controlled Land | TPH) and working pressure (45 kg/cm2) in our

l Application { OTCLA ) ; distillery division. Type of bagasse and slope of |

‘ distillery waste to generate steam. Spent wash |

from our distillery project is used followed by
treatment in MEE. ‘
2 Do not hold treated or untreated effluent in | We are holding treated effluent of sugav m.lu
unlined lagoon/ earthen iagoons and all the | project for 15 davs in lined concrete lagoon. |
! existing unlined lagoons ( if any) shall be | Effluent is being recycled and reused within
" dismantled/ teveled in a time bound manne; and . premises for (oomk tower make-up, dust |
sludge shail pe disposed off in a scientific manner. = Luuorcisiin, auh quorthing & gardening purposes. ‘
Submit complete ETP sludge is being used as manure in our own
sludge & effluent disposal report along with | farms. ‘.
documentary evidence to SPCB. |

|

“This is for your kind reference and consideration.

3 ' The molasses based dnstvllery who have adoptnd In our Sugar umt there is no bio- -composting D‘ant
| bio-composting operation as per the consent | Molasses is used for Ethanol production and spent |
‘ condition shall comply with the CPCB's bic- | washisused in Incineration Boiler as fuel. ‘
composting  SOP  ie. “Standard operating
' procedure {SOP) for Bio- Composting Operation tor
| Molasses Based Distilleries”.
I
I

Thanking you,

Yours faithfully,
For Maihanliz; Sugar Industries,

Regd No-1745
'Y Dt 22.11.909

Aad
(Sarves marDubey) —2
Factory Manager

cStreef KoIKiq - 700017

Registered Office and Head Office : Industry House, 15% fi
oor, 10, C
Phone nos : +91-33-22827531/34. Fax : +91-33-22827585 e

Mill : Majhaulia, Dist. West Champaran, Bihar-845454, —
CIN : U15122WB2015PTC20728) Phone - 491- "6254-262921, 282173 Fax : +91-6254-282242




Majhaulia Sugar Industries

(A unit of Jay Shree Tea & Indusries Ltd.)

Ref. No.: MSI:WP/309/25

Date: 07.11.2025

To,
The Hon'ble Chairman,
Bihar State Pollution Control Board,
Parivesh Bhawan, Patliputra Industrial Arca,
Plot No. NS-B/12, P.O. : Sadakat Ashram,
Patna - 800 010.

Sub : Letter vide Ref. No. 1548 dtd, 14.10.2025 (Sugar Division).

Dear Sir, o . e Water
With reference to above referred letter regarding Direction under section 33A of the

(Prevention & Control of Pollution) Act, 1974 to restrict the utilization of Spent wash from llS(? on Onc' Iime
Control Land Application (OTCLA) and Ferti-irigation by distilleries, we would like to submit Lerewith as

under:

S. Your directions Our compliances

Nos.

1 Do not use distillery spent-wash as Ferti-irrigation We have one incineration boiler of capacity .
or One Time Controlied Land Application (24 TPH) and working pressure (45 kg/cm2) in
(OTCLA); our distillery division. Type of bagasse and

: slope of distillery waste to generate steam.
Spent wash {rom our distillery project is used
followed by treatment in MEE.

2 Do not hold treated or untreated effluent in unlined | We are holding treated effitent of sugar mill
iagoon/ earthen lagoons and all the existing unlined | project for 15 days in lined concrete lagoon.
lagoons (if any) shall be dismantled/ leveled in a Effluent is being recycled and reused within
time bound manner and sludge shall be disposed off | premises for cooling tower make-up, dust
in a scientific manner. Submit complete sludge & suppression, ash quenching & gardening
eftluent disposal repoit along with documentary purposes. ETP sludge is being used as manure
evidence to SPCB. _ 1n our own farms.

3 The molasses based distillery ' who have adopted In our Sugar unit, there is no bio-compaosting
bio;composling operation as per ihe consent plant. Molasses is used for Ethanol production
condition shall comply with the CPCB’s bjo- - and spent wash is used in Incineration Boiler
composting SOP i.e. "Standard operating procedure | as fuel.

(SOP) for Bio-Composting Operation for Molasses
Based Distilleries”.

This is for your kind reference and consideration.
Thanking you,
Yours faithfully,
For Majhaulia Sugar Industries,
(Signanre)
(Sarvesh Kumar Dubcy)
Factory Manager
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ajhaulia Sugar Industrics

(A unit of Jay Shree Tea & Indusiries Ltd)

W "“/ 25 R o

Ref. No.: EC/Com./25/11
Date v L ikl

i

The Member Secretary

State Environment Impact Assessment Authority, Bihar
02" Floor, Beltron Bhawan

LB Shastri Nagar

Bailey Road

PATNA - 800 023

Sub @ 6-MONTHLY COMPLIANCE OF ENVIRONMENTAL CLEARANCE
Dear Sir,

With reference to our Environmental Clearance (amended) granted
vide F. No. J-11011/43/2009-IA II (L) eIt 13.04.2009, we are enclosing
herewith Compliance Report (Enclosure-1) of Specific & General Conditions
(along with Env. Monitoring Reports) as mentioned in above referred
Environmental Clearance for the period Apr. - Sept.’25.

This is for your kind reference and information.

Thanking you
Yours faithfully

Sarvesh Dubey
GM — Production

C N - "’
\%@/x)r:n i ,') ’

Reglstered Office and Head Office : Industry House, 16ih floor, 10, Camac Street, Kolkata - 700017
Phone nos ' +91-33-22827531/34. Fax : +91-31-22827585

Mlll : Mojhaulia, Disi, West Champaran, Bihar-845454, Phone : 491 -6254-282921, 282173 Fax ’W&M&m 3
CIN : U16122WB2015PYC207281 AN
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Majhaulia Sugar Industries

(A unit of Jay Shree Tea & Industries Ltd.)

W’r‘/ 85}/%/'

Ref. No.: EG/Com./25/11
Date v 2711920256

To,
Addl. Principal Chief Conservator of Forests (C)

Ministry of Environment, Forests & Climate Change
Govt. of India

Integrated Regional Office (ECZ)

02nd Floor ; Jharkhand State Housing Board
Harmu Chowk
RANCHI - 834 002

Sub : 6-MONTHLY COMPLIANCE OF ENVIRONMENTAL CLEARANCE

Dear Sir,

With reference to our Environmental Clearance (amended) granted
vide F. No. 1-11011/43/2009-1IA 1I (I) dt: 13.04.2009, we are enclosing
herewith Compliance Report (Enclosure-1) of Specific & General Conditions
(along with Env. Monitoring Reports) as mentioned in above referred
Environmental Clearance for the period Apr. - Sept.’25.

This is for your kind reference and information.

Thanking you
Yours faithfully

Sarvesh Dubey
GM — Production

. 4&@,
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S ONLAGE 7
Registered Office and Head Office : Indust ree
3 1y House, 15th floor, 10, C - 7000
Phone nos : +91-33-22827531/34. Fax : +91-33-22827585 Gl L 70008

Mill - Majhaulla, Dist. West Champaran, Bihar-84545 :
CIN : U15122WB2015PTC20728) oS, Phone : +91-6254-282921, 282173 Fax : +91-6254-282242
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SR

DETAILED CONDI'

TION COMPLIANCE OF ENVIRONMENTAL CLEARANCE,

(PERIOD 01.04,2025 TO 30.09.2025)

EC Conditions as per MoEF F, No. J-
11011/43/2009-1A 1T (1)

Compliance Detuils

Specific Conditions

During the period Apr. — Scp. every year our plant is not

The company shall uploa({

compliance of the stipulate

: "1.mmcnﬁrba.
w . Regd Ro-7a5g

Expry Date. 99,11,

I
The waste water generation shall not exceed | being operated. Our plant goes in operation from Nov. —
500 mYday which after treatment shall be | Mar. every year during cane crushing period.
used for wet serubber makeup, spray pond | 793 mYday of waste water is generated during season &
and frrigation purpose to achieve zero | after treatment 715 mYday it was being used for wet
discharge. The domestic effluent shall be | scrubber makeup, spray pond and irrigation purpose to
disposed off in the soak pit achieve zero discharge. The domestic effluent is bcing‘

disposed off in the soak pit inside the premises.

2. As per the CPCB requirement storage for | We have constructed treated effluent storage lagoon of for
the treated effluent from the sugar unit shall | 15 days storage capacity. (Capacity : 12600 m* {90m. x
not exceed 15 days capacity 70m. x 2 m.}). |

3. Adequate numbers of ground water monitoring stations has |

f been set up around the Project Arca and regular analysis is
being donce. Ground water analysis trends for the period |
Apr.’25 — Sep.’25 is as under ;
All values inmg/l. | |
Parameters except pH & Turbidity l [
Adequate numbers of ground water guality Minm. - Maxm. Range | !
rmonitoring stations by providing | 1. pH =T i £
piezometers around the project area shall be | I3 Turbidity on NTU 053 =085 |
set up. Sampling and trend analysis | {3 ol Dissolved Solids (TDS) | 284 392 |
monitonng musi be made on monthly basis | {4, Total Hardness as CaC O, [ 154 — 200
and report submitted to SPCB and this | [5. Calcium as as Ca I 36 /T3 1 ‘
ministry 6. Magnesium as Mg _ I 92-219 I
Iron as Fe ‘ 0.15-0.33 '
8. Total \lk:lmm 1\( aCo, [ 192 — 268 I
Y. Chlonde as ( S | 12-19
10. Sulphate as SO, 1 21 =25
11. Nitrate as NO, ) 1.39 - 2.85
12. Fluoride us F 0.11-0.23
w R Analysis report is being attached herewith as Annexure - 1
4. Particulate emissions from the baggase fired | -
botlers shall be controlled by installation of | -
multi cyclone / wer serubber and emissions 3 Nos. Boilers have been equipped with Wet Scrubber
shall be dispersed through stack of height as | - Emission is being dispersed through the stack of hbngbt
per CPCB standards. The DG set shall be J0m, &40 m. iR
provided with acoustic  enclosyes new soundless silent DG Set of 600 KVA lS
mitigate the noise pollution an or off season : b e
shall be dispersed through stac \
per CPCB Standards. B |
F the |

ed e comphance of slipulat«i
{\n\\E{a«\ HONs on company’s \\’xbmc '
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monitored data on its website and shall
update the same periodically. It shall
simultancously be sent (o the Regional
office of MOEF the respective Zonal Office
of CPCB and the State Pollution Control
Board. The criteria pollutants levels namely
SPM, RSPM, SO., NOx (ambient levels as
well as stack emissions) or critical sectoral
paramelers indicated for the project shall be
monitored and displayed at a convenient
locations near the main gate of the company
in the public domain.

| wwsw.jnyshreesugar.com. Update

W 1y of compliance is done of

periadical basis,

The company shall obtain permission from
the State/Ground Water Department to draw
the water as may be applicable to this case.

We have obtained NOC for ground water withdrawal from
CGWB vide NOC No.
CGWA/NOC/IND/REN/2/2023/7976 valid from
01.01.2023 to 31/12/2025. (Copy attached as Annexure —

1)

Green belt in 33% of the plant area shall be
provided to mitigate the effects of fugitive
emissions all around the plant and compost

yard as per the CPCB guidelines in

consultation with the local DFO

Green belt in 33% of the plant area is being developed.
Green belt is being developed with the consultation of
DFO. (Already submitted in Jun,’T1 six monthly report.)

8.

The company shall adopt rain water
harvesting measures Lo recharge the ground

We have implemented rain water harvesting plan as per
guidelines of CGWD.

walter

General Conditions

1.

No further expansion or modifications.in the
plant shall be carried out without prior
approval of the Ministry of Environment &
Forests

No further expansion or modifications in the plant will be
done without prior approval of the Ministry of Environment

& Forests

[§]

Ambient Air Quality Monitoring Stations
shall be set up in the down wind direction as

well as where maximum ground level |

concentration of SPM, SO., NOx are
anticipated in consultation with the State
Pollution Control Board

| Ambient Air Quality Monitoring Stations have been set up
in the down wind direction at 4 Jocations and monitoring of
AAQ is being done on regular hasis during operation of
J plant.

Adequate number of influent and eftluent
quality monitoring stations shall be set up in
consultation with the State Pollution Control
Board. Regular monitoring should be
carried out for relevant parameters

Regular monitoring of etfluent is being done. Effluent
sampling stations have been set up in consultation with the
State Pollution Control Board. Analysis of treated effluent
is being done on regular basis during cane crushing season.
Our cane crushing season starts from Nov. and goes upto
March every vear.

The industry shall ensure that the treated
effluent and stack emissions from the unit
are within the norms stipulated under the
EPA rules or SPCB whichever is more
stringent, ~ In case  of  process
disturbances/failure  of pollution contrg
equipment adopted by the unit,
respective unit shall be shut down and
not be restarted until the control meapures

are rectified to achieve the ddsi

Characteristics of Treated Effluent & Stack Emissions are
within the norms stipulated under the EPA Rules.

oiler Stack Emission is being done on




elficiency.

requisite funds for both recurring and non-
recurring  expenditure to implement the
conditions stipulated by the non-recurring
expenditure to implement the conditions
stipulated by the Ministry of Environment &
Forests as well as the State Government
along with the implementation schedule for
all the condiuons stipulated herein. The
funds so provided shall not be diverted for
any other purpose.

10, A copy of the clearance letter shall be sent

by the proponent to concerned Panchayal,
Zila Parishad / Municipal Corporation,
Urban local body and the local NGO, il any,
from who suggestions / representations, if
any, were received while processing the
proposal. The clearance letter shall also be
put on the website of thc company by the
proponent,

11. The project proponent shall also submit six

monthly reports on the status of compliance
of the stipulated EC conditions including
results of monitored data (both in hard
copies as well as by e-mail) to the respective
Regional Office of MoEF, the respective
Zonal Office of CPCB and the State

The project authorities are providing requisite funds ( Rs,
48 lacs) for both recurring and non-recurring expenditure to

5. The overall noise levels in and around the
plant arca shall be kept well within the
Stendards bA)' prf)\'ldmg S bl The noise level in and around the plant arca are well withiy
measules mcl}udlkng acoustic  hoods, o prescribed limits under EPA Rules.
Sll;lxccrs. enc}osums el oAl PGS 9t The Ambient noise level monitoring is being done gn
nojse generation, The ambient noise le.vels regular basis during operation of plant,
should contorm to the standards prescribed
under EPA Rules, 1989 viz. 75 dB(A) (day
time) aud 70 dB(A) (night time) i
6. The project proponent shall also comply ‘
with all the environmental protection | All the environmental protection measures apd safeguards
measures and safeguards recommended in | recommended in the EIA/EMP is being complied
the ETA/EMP iy
7. Occupational health surveillance
programme shall be undertaken as regular | One Doctor, two compounder and one Dresser is appointed
exercise for all the employees. The first aid | for regular health check up for the employees and also
facilities in the occupational health centre | emergency services is being provided to nearby arcas. The
shall be strengthened and the medical | records of health check up of the employees are being
records of each employee shall be | maintained separately.
maintained separately
b S, ex}vu'on‘mentql 1nanag¢m¢nl = We are maintaining a Environmental Laboratory for Testing |
cquipped with full fledged laboratory
facilities must be scl up to carry out the ofT_r catetBEen. T
i e . .~ | Environment Management Cell is formed under the
environmental management and monitoring T s Productior
Nitichons Chairmanship of GM Production.
9. The project authorities shall provide

implement  the conditions  stipulated by Ministry of
Euvironment & Forests as well as the State Government.

Already submitted in Dec. 10 six monthly report.

We are submitting  6-mg

regularly in the month ¢ uox

sQmpliance  report
WCTY Year,

iwﬁlhcl

v
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1120 The "Profect Proponent shall inform the

public that the project has been accorded
environmental elearance by the Ministry and
\mlcs of the clearance letter are available

At fh\ State Pollution Control Board /

Committee and may also be seen at Website

of the Miustiy of Environment & Forests af
htp/envfor.nic.in. This shall be advertised
within seven ~days from the date of issue of
the clearance letter at least in two local

newspapers that are widely circulated in the |
~ region of which one shall be in the

vemacular language of the locality
concerned and a copy of the same shall be
forwarded to the Regional office

A copy of Paper Advertisement has been send earlier Wjﬂf

o Compliance Report in the month of Dec.’09.

. The Project Authorities shall inform the
Regional Office as well as the Ministry the

date of financial closure and final apprf)val
of the project by the concerned authorities |

and the date of start of land development |

work.

The proposed expansxon work has been completed for 5000
TCD from 3500 TCD in Nov.’10 and our factory is running
with the expanded capacity from the season 2010-11.
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47 BIHAR STATE POLLUTION CONTROL BOARD

—-.'_‘[-'.— .
S——= pARIVESH BHAWAN, PLOTNO. NS-B/2, PALIPUTRA INDUSTRIAL AREA,
7 PATLIPUTRA, Patna — 800 010

From
S. Chandra'sgk:ir,
Meémber Secretary
To,

M/s Majhaulia Sugar Industries (Distillery Division)
P.O- Majhaulia,
Dist- West Champaran-845454.

Subject: Consolidated Consent to Operate and Authorisation hereinafter referred to as
the CCA (Consolidated Consent & Authorization) Renewal under Section- 25
of the “Water (Prevention & Control of Pollution) Act., 1974”and under
Section- 21 of the “Ajr (Prevention & Control of Pollution) Act, 1981”and
Authorization under “Rule -6(2)"of the «Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016”notified under

«Environment (Protection) Act, 1986™as applicable (to be referred hereinafter
as Water Act, Air Act and HW Rules respectively).

e
| Application ID- 4212051 Dated: 07.12.2020
CCA (Renewal) NLES Date: - 20 ~ 0L 23

Consolidated Consent to Operate and Authorization (CCA):

CCA is hereby granted to MUs. Majhaulia Sugar Industries (Distillery Division),
“vaied at At- Majhaniia, Dist- West Champaran-845454 subject to the provisions of the

. Water Act, Air Act and Hazardous and Other Wastes (vianagemeni and

Transboundary Movement) Rules, 2016 and the orders that may be made further and

subject to following terms and conditions: .

1. This CCA is granted for the period upto 28.12.2025 from the date of issuance of this
letter, ﬁr}ilder Section=25 of the "Water (Prevention & Control of Pollution) Act, 1974.

2. This CCA is gréntcd for the period upto 28.12.2025 from the date of issuance of this
Jetter, under Section-21 of the "Air (Prevention & Control of Pollution) Act, 1931.

3. This CCA is granted for the period upto <XX/XX/20XX> from the date of issuance
of this letter under Hazardous and Other Wastes (Management and Transboundary
Movement) Rules; 2016" notified under "Environment (Protection) Act, 19386.

4. Production Capacity: Ethanol: 60 KLPD; Cogeneration Power: 2.83 MW
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Declared by the industry B
Raw Material/ Feedstock !
, (Qtl/day) .
S.No. Finished Product Type of Permitted by
C-Heavy/ B-Heavy/ (kl/day) Product the Board
Cane syrup/ sugarcane
juice
1 Molasses : 213 TPD Ethnol 60 KLPD Fuel Additive] 60 KLPD
5. Production Process Infrastructure
Declared by the unit Permitted by
' S.no. | Numberof | Capacity | Type of Type of the Board
| fermenters | of fermentation Distillation
; fermenters | technology
| adopted
| 04 Nos. 330KL Feed Batch Fractional 60 KLPD
Distillation
] & Azotropic

Mbolasses storage infrastructures:

Declared by the unit

Capacity

No. of tanks

No. of lined pits*

¥ad Heavy- 100000 Qtls
B- Heavy- 34000 Qtls

. Suga

r syrup- 1400 Qtls

03 Nos. 1

Permitted by SPCB ’
|

*The unit shall not store molasses in Kaccha/ unlined pits,

6. Water Conservation
A. Fresh water Consumption

i. The unit shall obtain permission / NOC irom State or Cenwral Ground Water

Authority for Groundwetcr abstraction and shall comply with the conditions
mentioned in the NOC.
ii. Industry shall install separate sealed, calibrated Electro Magnetic Flow meters with
flow totalizer at all water abstraction sources, utilization lines- process, domestic and

boiler.
iii.  The industry shall maintain duly signed logbook ot fresh water consumption and

utilization.

iv. The specific water consumption shall not exceed values mentioned below as per
consented product type.

/

Category

Specific Water Consumption yot to

RE 2020 (Safe)

0. CGA/NOC/IND/REN/
40 Valid upto 03.10,2023

T

Y\ I 8-10 KL/KL of Product
W 8-10 KL/KL of Product
p/bugar cane juice A 6-8 KL/KL of Product
I
— ' Page 2 of 11
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‘Declare | Permitte
d by the d by
Industr NOC

CGWA conditions ]

quantity of
water to be
abstracted

y issued by

CGWA
No.of |1 1 - Installation of tamper proof digital water Nlow
borewells meter with telemetry on all the abstraction
Daily 450 450 structure (s) shall be mandatory for all users

. Construction of purpose-built observation

seeking  No  Objection  Cerlificate  and

intimation regarding their
Installation shall be communicated (o the

CGWA Certificate,

Proponents shall mandatorily get water flow
meter calibrated from an authorized agency
once in a year.

wells (piezometers) for ground water Jevel
monitoring shall be mandatory as per Section
14 of Guidelines. Water level data shall be
made available to

CGWA through web portal.  Detailed
guidelines for construction of niczometers are
given in Annexure-11 of the guidelines,
Proponents shall monitor quality of ground
water from the abstraction structure (s) once in |
a year. Water samples from bore wellsfube
wells /dug wells shall be collected during
April/May every ycar and analysed in NABL
accredited faboratories for basic parameters
(cations and anions), heavy a.tals, pesticides/
organic compounds ctc. Water quality data
shall be made available to CGWA through the
web portal.

Industries abstraction ground water in excess
of 100 m 3 /d shall undertake annual water
audit reporis  within  ihree  months  nf |
completion of the same to CGWA. All such
industries shall be required to reduce their
ground water use by at teasi 20% over ihe nexi
three years through appropriate means. |

B. Effluent generation, treatment and disposal:

i. The quantity of maximum specific effluent generation shall be as specified below:

Category

Specific spent wash gencration3, not
to exceed f

B-heavy

6-8 KL/KL of product

Cane syrup/ sugar cane juice = | | ———4:6 KL/KL of product

T T e el e —et
C-Heavy L 0-8 KL/KL of product B
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%

il. The quantity of maximum daily effluent generation &discharge should not be more than

iii,

vi.

the following:

S. No. Kindof [ Maximum daily Maximum |  Treatment
Effluent generation daily j Facility and
discharge, | Discharge point
KLD

] Domestic KLD NIL- ZLD STP
2 Industrial 6-8 KL NIL- ZLD MEE, CPU,
(Spent wash) Incineration

Boiler

Arrangement should be made for collection of water used in process and domestic
effluent scparately in closed water supply system. It should be ensured that domestic
effluent should nat be discharged in the storm water drain.

The domestic effluent should be treated in sewage treatment plant (STP) and it should be
in conformity with the norms of treated effluent as stipulated in E.P. Rulss, 1986 as
amended.

The unit shall identify recipient drains/ rivulets and their u/s & d/s locations <coordinates
of the drain > in cousultation with SPPCB for monthly monitoring by industry to ensure
ZLD from distilleries within 30 days. The monitoring report shall be subniitied tc CPCB
on monthly basis.

S.No. Quality of effluent

of drain

Name of Latitude | Longitude
recipient ;
drain/rivulets [

Name of the
recipient river

NA, Unitis ZLD

The industry shall achieve Zero Liquid Discharge (ZLD). ZLD refers to installation of
sacilities and systeie which will enabic industrial effluent (all stream) for absolute
recycling of or re-usc in to industrial process and converting solute (dissolved organic and
in-organic compounds / salts) into residue in solid form by adopting method such as
concentration/ evaporation/drying. 21D will be recognized and cortified based on twe
broad parameters that is, water consumption versus waste water reused or recyeled
(permeate) and correspondingly solids recovered (percent total dissolved / suspended
solids in effluents),

C. Effluent Management Infrastructure:

Neélam Kumari
Area- Pain3
Re3d. No 17453

Bio-digester ]
S.no. No. of Designed Sludge generation Method of disposal/
digesters | Capacity from digester utilization of sludge
f
Nil
| Multi Effeet E;'_x;pora(or (MEE) / T
o. No of Design Typeof = | Mass flow meter
MEE Capacity ~technology of installed at inlet and
( MEE (stages) outlet of MEE
R 600 m’ /day | Fafce Circulation | Yes

Evomy Dae- 220073,
\ 0.\(?,/, 3 _._Z/

=
/ ‘;
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Condensate Polishing Unit (CPU):
**For treatment of MEE condensate and oth2r low-strength effluent
S.No. Design Type of Sources of Quantity | Quantity
Capacity technology | effluent coming | of treated of CPU
(m3) of CPU into CPU with cffluent sludpe &
Quantity from CPU | its disposal
and its mechanism
utilization
| 450 m*/day R.O. Condensate 320 m’ 320 m’ No - |
Membrancs 1
Reverse Osmosis (RO) system .
S.No. Design No. of Quantity of RO | Quantity of RO reject ’
Capacity stages permeate (m3) & (m3) & disposal
(m3) purpose of mechanism
utilization ’
] 450 m/day | 2 Stages | B0% Cooling Tower | 20% MME Recyele |

vii.  All process and non-process ¢ffluents such as Spent lees, Process condensates, Boiler RO
reject, CT blowdown, Softener/DM plant backwash, Pump gland cooling water etc.
should be treated through CPU and recycled back in the process,

viii.  The unit shali install mass flowmeters with totalizers at inlet and outlet of Multi Effect
Evaporator (MEE) (concentrate) and shall coniect the same with CPCB and Patna server;

iX.  The unit shall install electromagnetic flowmeters with totalizer at CPU inlet & outlei and
at water recirculation points like make up water for cooling towers in process. The unit
shall have separate energy meter for ETP/CPU and maintain the duly signed logbook of
the same.

Xx.  The unit shall maintain duly signed logbooks of spent wash generation, MEE feed, MEE
condensate, MEE concentrate, CPU inlet & outlet, Cooling tower make up water and
treated effluent reused in process.

xi.  The unit shall ensure proper marking/end colour coding of all the pipelines
industrial effluent accordingly.

arvig

Distilleries opting for Bio-composting;

i. The final storage capacity of lagoon for storage of concentrated spent wash after M.E.E to
be utilized in bio-composting shall be strictly rectrict=d to thirty days equivalent of
concentrated spent wash (40% by volume of spent wash generated and solid concentration
shall be maintained 30%). The lagoon shall be impermeable and properly lined.

i. Dctaiis of lagnuns

Declared by unit Permitted By Board
S.no.| Noof Dimensions of ‘ Capacity of lagoon
Lagoons lagoon (m3)
[ I No. 32 X 25 Mrr. 3400 m’ BSPCB, Patna

iii. For concentrated spent wash having total solids 27 - 30 %, the filler material (press
mud) to spent wash ratio prescribed is 1: 1.6 for 60 days’ cycle. .
iv. Impervious compost yard arca based on materj ce (plus ready ‘compost storage

Operating  Procedure (SOP) for
distilleries.
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. (CPU):
Condensate Polishing Unit
**For treatment of MEE condensate and other low-strength effluent
s ) f CPU
S.No. | Design  Capacity | Type of | Sources of effluent | Quantity of | Quantity o A
s
(m3) technology of | coming into CPU | treated ~ effluent | sludge & i
CPU with Quantity from CPU and its | disposal
utilization mechanism
1 $450\text{ R.O. Condensate $320\text{ m}*3$ | Nil
m}*3/\text{day}$ Membranes $320\text{ m}*3$

Reverse Osmosis (RO) system

S.No. | Design Capacity (m3) | No. of | Quantity of RO permeate (m3) Quantity of RO reject (m3) &
stages & purpose of utilization disposal mechanism
1 | $450\text{ 2 Stages | 80% Cooling Tower 20% MEE Recycle

m}*3/\text{day}$

vii. All process and non-process effluents such as Spent lees, Process condensates, Boiler. RO reject, CT
blowdown, Softener/DM plant backwash, Pump gland cooling water etc. should te treated through CPU and

recycled . back in ’ the process.
viii. The unit shall install mass flowmeters with totalizers at inlet and outlet of Multi Effect Evaporator (MEE)
(concentrate) and shall connect the same with CPCB and Patna server.

ix. The unit shall install electromagnetic flowmeters with totalizer at CPU inlet & outlet and at water recirculation
points like make up water for cooling towers & in process. The unit shall have separate energy meter for ETP/CPU
and . rﬁaintain the duly signed logbook of the same.
x. The unit shall maintain duly signed logbooks of spent wash generation, MEE feed, MEE condensate, MEE
concentrate, CPL i.let & outlet, Cooling tower make up water and ireated effluent reused in process.

xi. The unit shall ensure proper marking and colour coding of all theApipeIines carrying industrial effluent
accordingly.

Distilleries opting for - o Bio-composting;

i. The final storage capacity of lagoon for storage of concentrated spent-wash after M.E.E to be utilized in bio-
composting shall be strictly restricted to thirty days equivalent of concentrated spent wash (40% by voinme of
spent wash generated and solid concentration shall be maintained 30%). The lagoon shall be impermeable and
properly - . I )

lined.
ii. Cetails of lagoons
S.no. | No of Lagoons | Dimensions of lagoon Capacity of lagoon (m3) Permitted By Board
1 1 No. $32\text{ X }25\text{ Mtr.}$ $3400\text{ m}*3$ BSPCB, Patna

iii. For concentrated spent wash having total solids 27 - 30 %,

the filler material (press mud) to spent wash ratio
prescribed is 1: 1.6 for 60 days’ cycle.

iv. Impervious compost yard area based on material balance (plus ready compost storage area) should be made
available. The unit shall strictly implement the Standard Operating Procedure

(SOP) for Bio-composting operation
for Molasses based distilleries.




Vi,

vii.

s

. The unit having uncovered bio-compost area, shall stop its bio-compost activities in

monsoon period (July ~September). The unit shall make extra land arrangements for
storage for press mud and ready bio-compost.

Unit must install and maintain online connectivity of PTZ web cameras at the bio-
compost yard and lagoons with server of CPCB and BSPCB.

vill.

Details of Bio-composting area requirement; as permitted by the Board: o
S.no. | Total area | Active area for bio- | Covered | Uncovered | Number  of
for bio- | composting(excluding | area area Piezometric
composting | the land wells
arrangements for _ ' available .
storage for press mud ‘ around  the
and ready  bio- compost
compost) !
NA

Obtaining valid registration/certification for the production and quality of bic-
enriched Organic manure (bio compost) as per Gazette Notification S.0. 2776 (E)
dated 10.10.2015 under the Fertilizer (Control) Fourth Amendment Order, 2015
issued by Ministry of agriculture and Farmers Welfare (Dep:. Of Agriculture,
Cooperation and Farmers Welfare) from the Ministry of Agriculture/ conccrned
agency ~ within a time period of 4 months.

The finished bio-compost shall be packed in sealed poly bags super scribed with
quality and composition of bio compost along with the name of the manufacturer
industry.

The unit sha!l maintain a record of procurement/ availability of press mud, sell of
compost and compost quality on monthly basis.

Distilleries opting for Incineration;

jii.,

iv.

Neel

/é

Area- Pamng
W Rept retmes
Eqiry D 2211202

Minimum Solid % in feed for siop fired incinerator shall be 55-60% in case of C >-Heavy
and B-Heavy molasses as feedstocks and 50-35% in case of suger syrup/sugarcane
Juice as feedstock.

Maximum storage of raw spent wash utilized in MEE followed by incineration shali
strictly be restricted tc seven days (07) equivalent of concentrated spent wash
generated. Excess storage facilities beyond this shall be levelled and dismantled.

The unit shall collect ash generated from Incineration boiler through screw/belt
conveyor from common silo and should be disposed off as fertilizer or for any other
use.

Fly ash shall be stored separately as per CPCB guidelines so that it should not adveisely
affect the air quahty, becoming air borne by wind or regime during rainy season by
flowing along with storm water. Direct exposure of workers to fly ash & dust shall be
avoided. |

The unit shall sell potash rich ash to industries for potash recoveng( plant, fertilizer
company or sell the ash to the farmers afier meeting FCO conditions.

Il dispose the spent wash through MEE followed by use af'concentrated spent
ed in point i) fuel in the Incinengtion boiler of 24 TPHI/

Kumari
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(59)
; . . e i jvities in
v. The unit having uncovered bio-compost area, shall stop its bio-compost activi
storage

monsoon period (July —September). The unit shall makz extra land arrangements for
for press mud and ready bio-compost.

vi. Unit must install and maintain online connectivity of PTZ web cameras at the bio-compost
CPCB and BSPCB.

yard and lagoons with server of

vii. Details of Bio-composting area requirement; as permitted by the Board:

S.no. | Total area for | Active area for bio- | Covered | Uncovered Number of
bio- composting (excluding | area area Piezometric
composting | the land arrangements wells available

for storage for press around the
mud and ready bio- compost
compust)

NA

viii. Obtaining valid registration/certification for the production and quality of bio-enriched
Organic manure (bio compost) as per Gazette Notification S.0. 2776 (E) dated 10.10.2015
under the Fertilizer (Control) Fourth Amendment Order, 2015 issued by Ministry of Agriculture
and Farmers Welfare (Dept. Of Agriculture, Cooperation and Farmers Welfare) from the
Ministry of Agriculture/ concerned agency — within a time period of 4 months.
ix. The finished bio-compost shall be packed in sealed poly bags super scribed with quality
and composition of bio compost along with the name of the manufacturer industry.
x. The unit shall maintain a record of procurement/ availability of press mud, sell of compost
and compost quality on monthly basis.

Distilleries opting for Incineration;.
i. Minimum Solid % in feed for slop fired incinerator shall be 55-60% in case of C-Heavy and B-

Heavy molasses as feedstocks and 50-55% in case uf sugar syrup/sugarcane juice as feedstock.
ii. Maximum storage cf raw spent wash utilized in MEE followed by incineration shall strictly
be restricted to seven days (07) equivalent of concentrated spent wash generated. Excess
storage  facilities beyond this shall be levelled and dismantled.
iii. The unit shall collect ash generated from Incineration boiler through screw/belt conveyor
from common silo and should be disposed off as fertilizer or for any other use.
iv. Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely
affect the air quality, becoming air borne by wind or regime during rainy season by flowing
along with storm water. Direct exposure of workers to fly ash & dust shall be avoided.
v. The unit shall sell potash rich ash to industries for potash recovery plant, fertilizer company
or sell the ash to the farmers after meeting FCO conditions.
vi. Unit shall dispose the spent wash through MEE followed by use of concentrated spent wash

(as stated in point i) fuel in the Incineration boiler of 24 TPH.



S.no. | Typeof | Capacity Type of Quantity | Quantity | Mecthod !
Boiler of Boiler | subsidiary of of ash of Ash
* (TPH) fuel used | subsidiary | generated | Disposal |
| fuel (MT/day) |
consumed ?
i (MT/day) i
1 | Incineration 24 Bagasse and | Bagasse 18 TPD | Filling of |
Boiler Spent Wash | 135 TPD Low
and Spent Land
Wash 135
TPD

Distilleries opting for dryer;

i.  Minimum Solid % in feed for dryer shall be 40-45%.

ii.  Maximum storage of Bio-methanated spent wash utilized in dryer shall strictly be
restricted to seven days (07) equivalent of concentrated Bio-methanated spent wash
generated. Excess storage facilities beyond this shall be levelled and dismaniled.

iii.  The unit shall collect powder produced from dryer in common silo and should be
disposed off as fertilizer.

iv.  Unit shall dispose the spent wash through Bio-methanation followed by Bio-
methanated spent wash MEE followed by use of concentrated bio-methanated.

D. Domestic sewage

i. The domestic effluent should be treated separately in sewage treaiment plant/ soak
pit sa that it should be inconformity with the following norms.

= DCMESTIC EFFLUENT/ SEWAGE DISCHARGE NORNMS _j,
S. No. | Parameter " Standard Bl
1. pH AS PER SPCB |
2. BOD AS PER SPCB
3. COD C 1 ASPER SPCB
4. TSS AS PER SPCB T
5. T. Nitrogen AS PER SPCB B

*Trade effluent and domestic sewage shall be treatcd scparaicly und also 1o be
monitored for compliance w.r.t. notified norms separately. However, Single outlet can
be provided after mixing for outside disposal.
ii. ‘Industry shall install the flow meter at STP inlet and outlet and maintain the daily
logbook.
iii. Industry shall explore the possibility to recycle the treated used water shall be
utilised in gardening, irrigation, indusirial utility and toilet flushing to minimise the
fresh water consumption up to 20 % per year.

7. Air pollution miligati(;n

i. The industry shall use following fuel and install air pollution wnlrol devices (APCD)
of adequate capacity to comply witlfthe following;
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(60)
. —— ]
S.no. | Type of | Capacity | Type of QuantitygofT Quantity of m
Boiler of Boiler | subsidiary | subsidiary ash of Ash
(TPH) fuelused | fuel generated Disposal
consumed (MT/day)
(MT/day)
I -
1 Incineration | 24 Bagasse and | Dagasse 135 | 18 TPD Filling of
Boiler Spent Wash | TPD and Spent Low Land
Wash 135 TPD
Distilleries opting for dryer;

i. Minimum Solid % in feed for dryer shall be 40-45%.
ii. Maximum storage of Bio-methanated spent wash utilized in dryer shall strictly be restricted
to seven days (07) equivalent of concentrated Bio-methanated spent wash generated. Excess

storage facilities beyond this shall be levelled and dismantled.
iii. The unit shall collect powder produced from dryer in common silo and should be disposed
off - . as - fertilizer.

iv. Unit shall dispose the spent wash through Bio-methanation followed by Bio-methanated
spent wash MEE followed by use of concentrated bio-methanated.

D. - Domestic sewage
i. The domestic effluent should be treated separately in sewage treatment plant/ soak pit so
that it should be in conformity with the following norms.

DOMESTIC EFFLUENT/ SEWAGE DISCHARGE NORMS

S.No. Parameter

.- pH J
2y wha 0 | BOD J
3. A _ coD

4. T , . . ' - TSS

5. , T. Nitrogen J

*Trade effluent and domestic sewage shall be treated separately and also to be monitored for
compliance w.r.t. _notiﬁed norms separately. However, Single outlet can be provided after
mixing for outside disposal.
ii. Industry shall install the flow meter at STP inlet and outlet and maintain the daily logbook.
iii. Industry shall explore the possibility to recycle the treated used water shall be utilised in
gardening, irrigation, industrial utility and toilet flushing to minimise the fresh water
consumption up to 20 % per year.
7. Air pollution mitigation
i. The industry shall use following fuel and install air pollution control devices (APCD) of
adequate capacity to comply with the following;
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S. No.| Equipment I Fuel used | Stack height (Air Pollution Control| Stack Emission

} (m) Device (APCD) standards

Boiler 24
I TPH Bagasse

' i 150 mg/Nm’
Spent Wash 65m Bag Filters mg/Nm

ii. The industry shall operate in a manner so that all emissions be emitted through
designated chimney/stack only. ,

jil. The APCS will be maintained and operated in such a manner that emissions always
conform to the standard laid down under the E.P Act 1986 as amended. The ash
gencrated from the Boiler shall be disposed of properly in such a manner that not
affect the environment adversely.

iv. The unit shall install Online Stack Emission Monitoring System (OEMS) for PM and
ensure with its connectivity (24x7) to CPCB server and <Name of SPCB> dashboard.

v. The unit shall submit manual stack emission monitoring report and ambient air quality
report on quarterly basis during operation of the plant.

vi. Water shall be sprinkled on the roads and premises for suppression of road dust.

Vil The solid waste namely boiler ash shall be disposed of properly and ensure that there
is no fugitive emission from their transportation, storage ahd handling.

viii, The industry shall provide ports in the chimney/stack and facilitics such as ladder,
platform etc. as per requirement for monitoring the air emissions and the same
shall be open for inspection and usc at all time) by the Board's staff, the
chimney/stack attached to various sources of emission shall be designated by
number such as S-1, S-2 cic. and these shall be painted/ displayed 1o facilitate
identification. :

8. Noise PollutionMitigation:
i. Noise from the D.G. Set and other source(s) should be controliea by providing an
4 acoustic enclosure as is required for meeting the ambient noise standards for night
and day time as prescribed for respective arcas/zones (Industrial and Commercial)
which arc as follows; -
Standards forNoise ievel in db.{A) Ly
Industrial Area Commercial Area
; Day Night "~ Day Night
L 75 70 65 55
Day time; from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. t0 6.00 a.m.

]

ii.  The industry shall take adequatc measures to control of noise from i}s OWn source so
as to comply with the standards as may be applicable, f

ili. The industry shall provide acoustics enclosure on DG sets as ,{mr Environment
(Protection) Rulcs, 1986. !

9. Conditions under Hazardous and Other Wastes (Managément #:d Transboundary
Movement) Rules, 2016: - - .

/ﬂ}{Mus Waste Management (As per F 2 - [rule 6(2))) :

o~ 4 /A"u,l ‘,,:‘Nurqbcr of authorization and date\of issue: Applied for

/\ /’:/;P 4 Rcﬁ,‘ﬁwcc of application (No. and-datd) :7319111; dated: 14.02.2023
y 7§ &

% Z ,/’/
oy e Pk
Nedam dum

| S ikl Page 8 of 11
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iil. M/stljh:.mlia Sugar Industries (Distillery Division) of is hereby granted an
aulhor.lzanon based on the enclosed signed inspection report for gencration,
collection, reception, storage, transport, reuse, recycling, recovery, pre-processing, co-

processing, utilization, treatment, disposal or any other use of hazardous or other
wastes cr both on ihe premises sitvated at

Details of Authorization
SI. No. | Categoryof Hazardous Waste as Authorised mode of Quantity |
per the Schedules I, Hand I of | disposal or recycling | (ton/annum) |
these rules or utilisation or co- |
processing, ete. 1
i 5i , 15

iv.  The authorization shall be valid for a period of «.ccceeereriennee
v.  The authorization is-subject to the following general and specific conditions

(Please specify any conditions that need to be imposed over and above general
conditions, if any):

A. General conditions of authorization:

1. The authorized person shall comply with the provisions of the Environment

(Protection) Act, 1986, and the rules made there under.

The authorization or its renewal shall be produced for inspection at the request of an

officer authorized by the State Pollution Control Board.

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the
hazardous and cther wastes except what is permitted through this authorization.

4. Any unauthorized change in personnel, equipment or working conditions as

mentioned in the application by the person authorized shall constitute a breach of his

authorization.

The person authorized shalFimpioment Emcigeacy’ Respoiise Procedure (ERP) for

which this authorization is being granted considering all site-specific possible

scenarios such as spillages, leakages, fire etc. and their possible impacts and alse
carry out mock drill in this regard at regular interval of time;

6. The person authorized shall comply with the provisions outlined in the Central
Pollution Control Board guidelines on “implementing Liabilities for Environmental
Damages due to Handling and Disposal of Hazardous Waste and Penalty”

7. Ttis the duty of the authorized person to take prior permission of the State Pollution
Control Board to close down the facility.

8. The imported hazardous and other wastes shall be fully insured for transit as well as
for any accidengal occurrence and its clean-up operation.

9. The record of consumption and fate of the imported hazardous and other wastes shall
be maintained. ,

10. The hazardous and other waste which gets generated during recycling or reuse or
recovery or pre-processing or wtilization of imported ba: g other wastes shall
be treated and disposed of as per specific condit]

o

n

11. The importer or exporter shall #e;x’r the cos \ligation ot
damages if any. \/ . 2_
7=l

Recd.No-17450
\ -~ Evr‘ry[?afe.‘-ZZ-J?-ZO.‘@
iy Ve ”JOJ
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12. An application for the renewal of an authorization shall be made as laid down under
these Rules.

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board from
time to time.

14. Annual return shall be filed by Junc 30th for the period ensuring 31st March of the
year.

General Conditions

1. Environmental management systcm
i, Industry shall setup the environmental management cell including unit head,
purchase/store manager. process operation head, ETP in charge to effectively
monitoring of environmental compliance
ii.  Industry shall setup the environmental laboratory for testing of minimum wastewater
quaiity parameters like pH, TSS, BOD, COD, MLSS and DO to cffectively
monitoring of ETP control parameters and ETP discharge norms.

2. The applicant shall get analyses the samples of efl fluent/emission/hazardous wastes at least
once in a three month from the laboratory recognized by the MoEF&CC and shall report to
the SPCB.

3. The applicant shall however, not without the prior consent of the Board bring into use any
new or altered outlet for the discharge of effluent or gases cmission or sewage waste from
the unit.

4 Treated waste water and domestic waste water shall be disposed joinily at one disposal

point. The applicant shalt provide discharge measurement equipment at final disposal point.

. The applicant shall strictly comply with conditions of this CCA and submit compliance

report of stipulated conditions with 30 days of receipt of this CCA. If, at any point of time,

it is found that the industry is not complying with stipulated conditions or any further
direction/instruction issued by e Board, legal action shall be initiated apainst the
applicant. -

6. The applicant shall maintain good housckeeping. Ail valves/pipes/scwer/drains etc. must be
leak-proof.

7. The industry shall provide uninterrupted entry to this STP'/ETP’s inlet and outlet points,
Air Pollution Control equipment and stack for smooth sampling/monitoring of efficiency of
pollution control measures.

8. The naustry shail provide “Inspection Book” at the time of inspection to the Board’s
officials. Whencver due to any accident or oiher unforeseen aci or event. such emission
occurs or is apprehended to occur in excess of standards laid down, such information shail
be reported to the Beard’s offices and all other concemed offices. In case of failure of
pollution control equipment, the production process connected to it shall be stopped with
immediate effect

9. In case of any damage to the agriculture productivity, human habitation etc. by the
operation of industry, it shall be imperative to. stop production in the industry with
immediate effect and such information shall be reported to Board’s offices. The industry
shall be liable to pay compensation also in such cases as decided by the Competent
Authority. /

10. The applicant shall apply before the 60 days of expiry of CCA or any change in production
types/production capacity/manufacturing process/capacity enhancement etc. or any change
in effuent discliaige point or emission point. , ¥

oard reserves the right to revoke/add/modify any stipulated co:\gitions issued along

as may be necessary. ¢

oized change in personnel, equipr(ept as working condition as mentioned in the
the person authorized shall constjtute a breach of his authorization.

o

ko2~

L
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13. Itis the duty of the authorized person to take prior permission of the Board to c¢/~<= down
the facility.

14. The authorization is valid for temporary storage of Hazardous Waste within premises only.

I5. It is duty of the authorized person to take prior permission of this Board to close and
cleanup the facility for treatment, storage and disposal of hazardous waste.

16. Industry shall submit the latest copy of Audit Balance sheet/C.A. Certificate (Fixed Assests
+ Current Assets-Current Liabilities) so that the Consent fee payable by the industry may be
verified.

17. Generated hazardous waste shall be stored temporarily in the factory premises and disposed
of through authorized TSDF after obtaining the authorization from the Board

18. Unit shall develop green belt as per the protocol of Board’s office order ................ PR
dated. «idiwssess e , Which is available on Sate Board’s Website.

19. The industry shall comply with the provisions of Environment (Protection) Amendment,
Rules 2018 notified by MoEF&CC by Notification no 49 Dt. 25.01.2018, Environment
(Protection) Act 1986, Water (Prevention and Control of Pollution) Act, 1974 as amended,
Air (Prevention and Control of Pollution) Act, 1981 as amended, Plastic Waste
Management Rule 2016, E-Waste (Management and Transboundary Movement) Rules
2016 (Whichever is applicable).

20. If closure order is issued by CPCB or SPCB against the unit then CCA will remain
suspended during the closure period. After ensuring the compliance and after revocation of
the closure order, the CCA will automatically be effective from the date of issuance of the
closure revocation order with additional conditions mentioned in the closure revocation

order.
/)
{ I
~ ‘ / f ('/
=1 \/ I <} /A~
, 1/ oy
{_ /."A< B /,A_l' 1 i
. (S. Chandrasekar) |

™

Member Sccretary /

/
/

Kumari

Area- Pamg
Regd No-17459

Expiy Date - 211202
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Receipt No. 716663086
Depositor Name

Bank Name.

Rank I1d.

Application Id.

Name and Address of Industry

Name of Regional Office
Applied For
Payment Date

CTO both (Rs.)

Total Amount Paid (Rs.)
Transaction Status

Stie Zailuiion Control Board. Bihar

~ Aamexvn - N-6

]

Date: 02-02-2026
Pradeep Shukla

NA

720

11710460

Majhaulla Sugar Industries (Dlstillery Project), Majhaulla Sugar Industries, P/O-
Majhaulia, Dist.-West Champaran, Blhar Pin Code-845454, MAJHAULIA, WEST

CHAMPARAN

Group

CTO - both - reNew

11-12-2025
Payment Details

200000.0

200000.0

Successfully Completed

Print

Note:- All the correspondences in Online Consent Management ]\E)nitming System (OCMMS) will be done online only, no hard

|_copy letters/notices shall be sent separately. Therefore, you are requested to check the status of your application from time to time. |

Expiry Dte-. 2211-2009

Regd. No-1745
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w2 BIHAR STATE POLLUTION CONTROL BOARD

A:T‘ = Parivesh Bhawan, Patliputra Industrial Area, P.O.-Sadaquat Ashram, Patna—800010

==
EPABX- 0612-2261250/2262265, Fax- 0612-2261050
E-mail- msbspcbh-bih@gov.in; Website- http://bspcb.bihar.gov.in
Ref. No.:- /& Patna, Dated:- /9.9/. ,%Lé
From,

Neeraj Narayan, IFs
Member Secretary.

To,
The Chief General Manager,
Majhaulia Sugar Industries,
At & P.O.- Majhaulia,
West Champaran- 845454

Sub:- Show cause notice under the Water (Prevention and Control of Pollution)

Act, 1974.

Sir,

With reference to the subject mentioned above it is to inform that an inspection
of your unit and the nearby areas including river Kohra was made by the officials of
this Board on 18.12.2025 in presence of representatives of your unit. The following
observations were made by the inspecting teani:-

" a) The unit was found under operation during the visit.

b) The-untreated spent wash of the distillery unit was found being discharged
through a kuchha nala to the river Kohra leading to deterioration of waier
quality of the river in violation of the,Sec. 24 and 25 of the Water (Prevention
and Control of Pollution) Act, 1974.

c) The effluent collected in the lagoon of the unit was also found overflowing
through a kuchha nala to the Kohra river.

d) It was also observed that the following conditions imposed in the
‘Consolidated Consent to Operate’ issued by this Board vide ref. no. 1047 dt.
20.06.2023 are not being complied by you :-

i. No duly signed logbook of fresh water consumption and utilization is
being maintained.

ii. No arrangement to ensure zero liquid discharge has been made by the
unit. ¢ :

iii. No a11an9°ment has been made for treatment of domestic

Treatment Plant was found instalied at the unit.
iv. Logbooks of spent wash generation, MEE feed,

concentrate, CPU. inlet and outlet, cooling tow

treated effluent reused in process are not being majntaingd, - .
v. The Peizometer installed was not found functional.\ G?

keup\ewatoy an
Regd. No-17459
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vi.  Proper marking and colour coding of all the pipelines carrying different
industrial effluent has not been done.
vii. The NOC of Central Ground Water Authority for withdrawal of ground
water by the unit was found expired.
viii. Housekeeping of the unit was not found satisfactory during inspection.
Under the circumstances, you are directed to appear before the Chairman
of this Board in person or through your authorized representative with written
explantion on Wednesday, the 28" of January, 2026 at 12:30 pm at his official
chamber at Parivesh Bhawan, Patliputra Industrial Area, Patna-10 to show
cause that why necessary action should not be initiated against you for the non-
compliances made causing deterioration in the water quality of the river Kohra
leading to serious environmental damage and health hazard, failing which the
Board will be constrained to take suitable action as per law which may include
imposition of Environmental Compensation levied from defaulting industries
as per orders of Hon’ble NGT, forfeiture of bank guarantee submitted by you
and/or closure of your unit.

Yours faithfully,

(Ngeraj h‘%\%ﬁﬁx
Member Secretary.
Copy to: .
1. Regional Officer, BSPCB, Muzaffarpur.
2. Legal Cell;, BSPCB.
for information and necessary action.

~—

Area- Paina
Reqd. No.-17453
Expry Date:- 22-11?29 -

&
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Majhaulia Sugar Industries

(A unit of Jay Shree Tea & Industries Ltd.)

b 28.01.2026

Ref No:MSL WA P\H%

To,

The Hon’'ble Member Secretary,
Bihar State Pollution Control Board,
Parivesh Bhawan,

Patliputra Industrial Area,

P.0.: Sadaquat Ashram,

Patna - 800 010.

Ref: Your letter under Ref. No. 105 dtd. 19.01.2026.

Sub: Show Cause Notice under the Water (Prevention and Control of Pollution)
Act, 1974.

R/Sir,

This is with reference to your letter under Ref. No. 105 dtd.: 19.01.2026, we respectfully
submit our point-wise reply is as under for your kind consideration.

1. Inour Distillery Unit, we had installed Incineration Boiler since we started to run
our Distillery Unit as per the CPCB norms. Generated Spent wash is concentrated
in MEE Plant and after mixing with Bagasse, it is used as fuel in Incineration
Boiler 100%.

2. The effluent goes to our Pakka Lagoon after treatment. The holding capacity of
Lagoon is 15 days as per guidelines. The waste water generation and treated
water is consumed Chemically, Biologically & Mechanically, which is under the
permissible limit as per the CPCB Board.

3. The Log book of fresh water is already maintained since start of the season
(Annexure is attached herewith for your reference please).

4. There is a complete enclosure of boundary of the plant, so there is no water drain
leakage in the factory.

5. There is a soak pit for treatment of domestic water. We will install Sewage
Treatment Plant (STP). We are submitting the Offer for your kind perusal.

6. All Log books are maintained since start of the sea
herewith for your reference please).

. Regd No-17459
§ihder, i

Registered Office and Head Office : Industry House, 15th floor, 1
Phone nos : +91-33-22827531/34. Fax : +91-33-22827585

Mill : Majhaulia, Dist. West Champaran, Bihar-845454, Phone : +9lw\023‘4p95‘,—272ﬁ37¥‘3xx +91-6254-282242
CIN : U15122WB2015PTC207281 . R

*\‘ "



Majhaulia Sugar Industries

(A unit of Jay Shree Tea & Industries Ltd.)

2

7 The all installed Piezometers are in functional condition. Details of on-line data
are attached herewith for your kind reference.

8. A part of proper marking and colour coding of pipelines done. Balance will be
completed very soon on time.

9. The NOC of central ground water authority was valid upto 31st December, 2025.
Before one month, we applied in CGWA for NOC, approval is awaited (Annexure
is attached herewith for your reference please).

10. The waste water generation and consumption is under the permissible limit as
per the Board.

11. We are maintain and improving the Housekeeping in our unit.
Our unit is equipped with all designed and functional Effluent Treatment Plant (ETP)
which is regulated regularly. The treated effluent monitoring and parameters are

maintained within the prescribed limits.

We are following all terms & conditions and directions as per the guidelines of BSPCB
strictly.

We humbly request your good office & Board to kindly consider our above mentioned
submission please.

With Best Regards,

Yours faithfully,
for Majhaulia Sugar Industries

Moel

(Sarvesh Kr. Dubey)
General Manager (Prod.)

Encl:a/a.

Neelam Kumari
Area- Paina

Regd. No.-17459

Expiry Date:- 22-11.2029

o)

) g o - i ’
Registered Office and Head Office : Industry House, 15th fioor, 10, ?:qrﬁét? Street, Kolkata - 700017
Phone nos : +91-33-22827531/34. Fax : +91-33-22827585

Mill : Majhaulia, Dist. West Champaran, Bihar-845454, Phone : +91-6254-282921, 282173 Fax : +91-6254-282242

CIN : U15122WB2015PTC207281
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GOVERNMENT OF INDIA

MINISTRY OF JAL SHAKTI

DEPARTMENT OF WATER RESOURCES,

RIVER DEVELOPMENT & GANGA REJUVENATION
CENTRAL GROUND WATER AUTHORITY

yoret Tt g MUy Jamor o
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

PROJECT NAME MAJHAULIA SUGAR INDUSTRIES PVT. LTD. (DISTILLERY PROJECT)

PROJECT ADDRESS P.O.: MAJHAULIA, DIST. WEST CHAMPARAN  PIN CODE 845454

STATE BIHAR DISTRICT PASHCHIM CHAMPARAN TOWN/BLOCK MAJHAULIA
COMMUNICATION ADDRESS Majhaulia, West Champaran ’

ADDRESS OF CGWB REGIONAL OFFICE 6th& 7th Floor, Lok Nayak Jai Prakash Bhawan, Frazer
Road, Dak Banglow, Patna-800011, Bihar.

1. NOC NO. NOC/IND/BH/2025/16932/R-3/3 2

APPLICATION NO. IND/BH/2025/16932/R-3 4

PROJECT STATUS Existing Project 6. NOCTYPE Renew
8

VALID FROM 01/01/2026 VALID UPTO 31/12/2028

10. AREA TYPE CATEGORY Safe (GWRE-
 2024)

DATE OF ISSUANCE 16/02/2026
APPLICATION TYPE Industry

N oo ow

9. WATER QUALITY TYPE Fresh Water

Ground Water Abstraction Permitted

=

450.00 148500.00 0.00 0.00 450.00 148500.00

12. - Details of Ground Water Abstraction /Dewatering Structures

EXISTING 1 PROPOSED 0 TOTAL 1
DW DCB BW TW Pu DW DCB BW TW Pu DW DCB BW TW Pu
0 o0 1 0 0 0 0 O 0 0 0 o 1 0 o0

"DW-Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; Pu Pumps;

Validity of this NOC shall be subject to mandatory compliance of the following conditions:
Phase | (within 30 days)

1. Installation of tamper proof digital water flow meter with telemetry on all the
structure(s) is mandatory for all users seeking No Objection Certificate. J»
installation shall be updated in Self-Compliance Module (Phase-I) of
days of grant of No Objection Certificate.
Phase Il (within 11 months) am .K .

1. Proponents shall mandatorily get water flow meter calibrated frg 94, yondeina
year.
2. Construction of purpose-built observation wells (piezometers) foy grol\fio tepd opitaring is
mandatory as per Section 14 of Guidelines. Water level data shall be, A/through
web portal. Detailed guidelines for construction of piezometers are g‘»{en I Aﬂnexufea?t‘o 'the notifiec

guidelines.

abstraction




3. Proponents shall monitor quality of ground water from all the abstractio Ucture(s) oncein a
year. Water samples from bore wells/ tube wells / dug wells shall be collected during April/May every
year and analyzed in NABL accredited or Govt. approved laboratories for basic parameters (cations
and anions), heavy metals, pesticides/ organic compounds etc. Water quality data shall be made
available to CGWA through the web portal.

Phase Il (Biennial)

1. Industries shall undertake Biennial water audit through certified water auditors and submit audit
reports within three months of completion of the same to CGWA. All such industries shall be required
to reduce their ground water use by at least 20% over the next three years through appropriate
means.

# All the above-mentioned mandatory compliance conditions are to be filed online in BHUNEER APP
(https://cgwa-bhuneer.mowr.gov.in) timely.




General Conditions: g

1. Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground
water withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions
of Environment (Protection) Act, 1986 and amendment thereto, if any.

2. This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders
related to construction of tube well/ground water abstraction structure / recharge or conservation
structure/discharge of effluents or any such matter as applicable.

3. This NOC is being issued without any prejudice to the directions of the Hon’ble NGT/court ordersin
cases related to ground water or any other related matters.

4. No additional ground water abstraction and/or de-watering structures shall be constructed for this
purpose without prior approval of the Central Ground Water Authority (CGWA).

5. The proponent shall seek prior permission from CGWA for any increase in quantum of groundwater
abstraction as permitted in NOC.

6. Proponents shall install roof top rain water harvesting in the premise as per the existing building
bye laws.

7. Proponents, who have installed/constructed rain water harvesting and artificial recharge structures
shall continue to regularly maintain the water conservation structures.

8. The project proponent shall take all necessary measures to prevent contamination of ground water
in the premises failing which the firm shall be responsible for any consequences arising thereupon.
9. Industries which are likely to cause ground water pollution, e.g. Tanning, Slaughter Houses, Dye,
Chemical/ Petrochemical, Coal washeries, pharmaceutical, other hazardous units etc. (as per CPCB
list), no recharge measures shall be taken up by such firms inside the plant premises. The runoff
generated from the rooftop shall be stored and put to beneficial use by the firm. The firm need to
undertake necessary well head protection measures to ensure prevention of ground water pollution
as per Annexure Il of the notified guidelines

10. Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled /
treated waste water.

11. Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh
water, the same shall be sealed and new tubewell(s) tapping saline water zone shall be constructed
within 3 months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if
any.

12. Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the
concerned Regional Director, Central Ground Water Board.

13. This NOC does not absolve the proponents of their obligation / requirement to obtain other
statutory and administrative clearances from appropriate authorities.

14. This NOC does not imply that other statutory / administrative clearances shall be granted to the
project by the concerned authorities. Such authorities would consid 0 n merits and take
decisions independently of the NOC. OTAQ

15. In case of change of ownership, new owner of the industry Ql |

1o y
necessary changes in the No Objection Certificate with docunjentar Nm%ﬂiar months of taking
over possession of the premises. Regrdea;o?%g

16. In case of new infrastructure projects having ground water abstroptig %

ya@f L[
I

han 20 m3/day,
the firm/entity shall ensure implementation of dual water supply@ BY o

PR,
17. In case of infrastructure projects, paved/parking area must be cox/ef,!d wifl ;t"_\\)\, '

. ’ [ e RS e
interlocking/perforated tiles or other suitable measures to ensure groundwater infiltration/harvesting



B

‘18. In case of coal and other base metal mining projects, the project proponent shall use the advance
dewatering technology (by construction of series of dewatering abstraction structures) to avoid
contamination of surface water.

19. In the self-compliance report, the PP shall submit details of Drilling Agency/ Agencies, which has/
have constructed BW(s)/ TW(s) along with undertaking to the effect that all necessary measures have
been taken as per directions of Hon'ble Supreme Court provided in Annexure-VIl of guidelines dated

24.09.2020 in respect of abandoned/ failed BW(s)/ TW(s)/Piezometer(s), if any. The PP is advised to
engage registered drilling agency/agencies. In the event of any mishap/ unfortunate incident due to
negligence in taking measures for prevention of accident due to falling in Bore Well, both PP and
concerned drilling agency shall jointly be held responsible and penal action as per extant Government
rules shall be taken.

20. Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC
and legal action against the proponent. In case of violation of any NOC conditions, the applicant
shall be liable to pay the penalties as per Section 16 of Guidelines

Area: Paa
.Regd. No.-17459
Exp;y Date:- 22.11-207
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BIHAR STATE POLLUTION CONTROL BOARD

BIHAH
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Parivesh Bhawan
Phone-0612-2261250/2262265, Fax-0612-2261050
E-mail: msbspcb-bih@gov.in, Website

Ref .. [0 ... Patna, dated. 30.70/ =26

HEARING OF M/S MAJHAULIA SUGAR INDUSTIRES
LIMITED AND DISTILLERY, MAJHAULIYA, WEST
CHAMPARAN, IN RESPONSE TO SHOW-CAUSE NOTICE
ISSUED VIDE REF NO. 105, DATED-19.01.2026.

30.01.2026

M/S Majhaulia Sugar Industries (Sugar and Distillery Division), Majhaulia,
West Champaran, was inspected by the officials of the State Board on
18.1%,2025, after giving prior notice, as prescribed in the relevant acts, in
presence of Sri Saurabh Kumar Dubey (GM Production Sugar), Sri Baljeet
Kumar (Senior Manager Production Distillery) and Sri Manjeet Singh Pal
(Assistant Manager Quality Control). ’

At the time of inépection, the unit was operational, the unit crushes 6500 TCD
sugarcanes per day and manufactures 315 TPD sugar and 60 KLD Ethanol.
The unit has been issued Consolidated Consent to Operate and Authorization
(CCA) for sugar unit vide State Board Ref. No. 2871, dated 21.12.2023, and
Consolidated Consent to Operate and Authorization (CCA) has been issued
for distillery unit vide State Board Ref. No. 1047, dated 20.06.2023. During
inspection it was noticed by the inspecting team that, the treated waste water
from sugar processing is 'stored in a concrete lagoon constructed by the unit

outside the unit premises, the dissolved oxygen

found to be zero. On overflow of the lag

discharged through Kacha nala into rivfr K@h¥
Area- Patna

witnessed during mspectlon that the wate »&s bemm discharg

% ' (FJI Date: @f&zy, (

Kohra. Similarly, in the distillery division 0

A\
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constructed from earlier time which meets into a kacha nala after some
distance. The untreated spent wash was being discharged through this nala
into Kohra river, the inspectin team recorded the latitude and longitude of the
point at which the discharge was being made. The unit is not maintaining

7LD: the unit has not constructed STP; Piezometer has not been installed.

On the findings of the inspection the Chief General Manager of the unit was
issued a show-cause notice vide Ref. No. 105, dated 19.01.2026, by which
they were directed to be present before the undersigned on 28.01.2026 at 12:30
p.m., for personal hearing and to show-cause as to why necessary legal action

may not be taken against them for the aforesaid violations/non-compliance.

On the specified date and time no one appeared on behalf of the unit, despite

proper service of the show-cause notice.

From the records of the case and the photographs taken at the time of
inspection it appears that the unit is operating the unit in utter violation of the
environmental 1aws‘ ;nd'CCA conditions, especially, the spent wash of the
distillery unit and other effluents of sugar unit was found being discharged
through a kaccha nala into Kohra river leading to deterioration of the water

quality of the river.

~—

The State Board shall take immediate and strict action against the industry for
failing to meet compliance standards as prescribed by the CPCB/MoEFCC,

including closure in case of persistent violation.

In M.C. Mehta vs Kamal Nath (1997), the Hon’ble Supreme Court of India
explicitly recognized the Public Trust Doctrine, stating that natural resources

[N
vital for public use cannot be exploited in ways that h te-interest. Also,

above-mentioned constitutional and statut "8 rovisivnsnawe hiye no
. ) ) A ' il Regd No.-1745
hesitation in holding that the Precautionary Hrincl la the. ter Pays

¥
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In view of the above the unit is directed to take remedial measures and ensure
71D and comply with CCA conditions and remove the short-comings as

pointed out in the inspection. The unit shall file a compliance report within 15

days from the receipt of this order.

[n view of the violations already committed, it is hereby directed in exercise of

powers under Section 33A of the Water (Prevention and Control of Pollution)

Act, 1974, that Environmental Compensation be assessed and imposed on the

e aforesaid gross violations and the matter be forwarded to

Officer under the Water Act for the purpose of imposition of

unit for th
Adjudicating
Penalty.

Majhaulia Sugar
M/S Majhaulia

be present for

Further, since the show-cause notice was issued to M/S

Industries only and not to the distillery unit therefore the

Sugar Industries (Distillery Division) is hereby directed to
earing on 02.02.2026 at 12:30 p.m. to show-cause as to why

personal h
n-compliances and

necessary legal action be taken against them for the no

violations of the environmental laws and the CCA conditions. S‘NJ}L
L %0 - "

/ Neelam Kumari \
Area- Pama
Reqd. No-1745
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Majhaulia Sugar Industries

(A unit of Jay Shree Tea & Industries Ltd.)
Ref. No.: MSI:WP/505/26 31.01.2026

To,

The Hon’ble Chairman,

Bihar State Pollution Control Board,
Parivesh Bhawan, Patliputra Industrial Area,
P.O. : Sadaquat Ashram, Patna — 800 010.

Ref.: Your letter under Ref. No. 10 dtd. 30.01.2026.

sub:  In response to Show Cause Notice vide your Ref. No. 105 dtd. 19.01.2026.

R/Sir,

This is with reference to your letter under Ref. No. 10 dtd.: 30.01.2026, we respectfully submit our
reply as under for your kind consideration.

In this regard, we would like to inform your good-self that, the effluent goes to our Pakka Lagoon
sfter treatment. The holding capacity of Lagoon is 15 days as per guidelines. The waste water
generation and treated water is consumed Chemically, Biologically & Mechanically, which is under
the permissible limit as per the CPCB Board.

In our Distillery Unit, we had installed Incineration Boiler since we started to run our Distillery Unit
as per the CPCB norms. Generated Spent wash is concentrated in MEE Plant and after mixing with
Bagasse, it is used as fuel in Incineration Boiler 100%.

Our unit is equipped with all designed and functional Effluent Treatment Plant which is regulated
regularly. The treated effluent monitoring and parameters are maintained within the prescribed

limits. :
There is a complete enclosure of boundary of the plant, so there is no water drain leakage in the
factory and the ZLD is being maintained by our unit.

There is a soak pit for treatment of domestic water. We will install Sewage Treatment Plant (STP).
We are submitting the Offer for your kind perusal.

In our unit, all the installed Piezometers are in functional condition.

We are following all terms & conditions and directions as per the guidelines of BSPCB strictly.

We humbly request your good office & Board to kindl

\\0

With Best Regards,

Yours faithfully,
for Majhaulia Sugar Industries

1
vorved
(Sarvesh KF-Dubey)
General Manager (Prod.)

X

Registered Office and Head Office : Industry House, 15th floor, 10, Camac Street, Kolkata - 700017

Phone nos : +91-33-22827531/34. Fax : +91-33-22827585

Mill : Majhaulia, Dist. West Champaran, Bihar-845454, Phone : +91-6254-282921, 282173 Fax : +91-6254-28224:
CIN : U15122WB2015PTC207281
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Majhaulia Sugar Industries

(A unit of Jay Shree Tea & Industries Ltd.)

Ref. No.: MSI:\WP/527/26 13.02.2026

To,

The Hon’ble Chairman,

Bihar State Pollution Control Board,
Parivesh Bhawan, Patliputra Industrial Area,
P.O. : Sadaquat Ashram, Patna — 800 010.

Ref.. Your letter under Ref. No. 10 dtd. 30.01.2026.

Sub: Request for some time for submission of compliance repot.

R/Sir,

With due respect, we would like to submit that, our Unit — Majhaulia Sugar Industries,
Majhaulia (West Champaran) had received your direction vide your letter under Ref. No. 10

dtd. 30.01.2026 for submission of the compliance report in connection with the show cause
notice.

We sincerely acknowledge the importance of complying with the direction by the Board.
Due to some issues, we are unable to complete and submit the compliance report within

the stipulated time.

In view of the above, we humbly request you to kindly give us some time i.e. at least one
week for submitting the detailed compliance report.

We assure you Sir that all necessary corrective measures are being undertaken on priority
basis and the report will be submitted within the requested time line.

We are committed to adhere all environmental norms and directions issued by the Board.

We therefore once again request your goqd-self to please give us some time (i.e. at least
one week) for submission the said compliance report before you.

| would really be obliged of you for this kind of act.

With Best Regards, v

Neelam Kumarj

yours faithfully, 410a Pamna

for Majhaulia Sugar Industries Reqd. No.-17459
\ Y0y Date:.

g
N 5
wivedy \ ﬂK
ﬂ l’* 1"Q\“-/

(Sarvesh Kr. Dubey) NIt
General Manager (Prod.) s, @ R N

Registered Office and Head Office : Industry House, 15th fioor, 10, Camac Street, Kolkata - 700017
@ Phone nos : +91 .33-22827531/34. Fax : +91-33-22827585

~am - Maihaulia. Dist. West Champaran, Bihar-845454, Phone : +91-6254-282921, 282173 Fax : +91-6254-28224:



.« 61114 ’ jay shree sugar Mail - Request for some time for submission of compliance repot. @

P
i v o) . : ; )
(> rﬂr”j i mill user <mill@jayshreesugar.in>

(equest for some time for submission of compliance repot.
message

Jill user <mill@jayshreesugar.in> Fri, Feb 13, 2026 at 11:13 AM

o: BSPCB PATNA <bspcb@yahoo.com>, Member Secretary <msbspcb-bih@gov.in>
:c: GM production <gmprod@jayshreesugar.in>, cgm Uday Veer Singh <cgm@jayshreesugar.in>, GM project
gmproject@jayshreesugar.in>

R/Sir,
Kindly go through the contents of the attachment, which is self-explanatory.
Regards,

(Sarvesh Dubey)

GM (Production)

Majhaulia Sugar Industries

(A unit of Jay Shree Tea & Industries Ltd.)
P.O -Majhaulia-845 454

Dist-West Champaran ( Bihar )

s> Letter to BSPCB dtd. 13.02.2026.pdf
239K




M\LW\) Anne o —N~12 @

g
REGISTERED

BIHAR STATE POLLUTION CONTROL BOARD

Parivesh Bhawan
Phone-0612-2261250/2262265, Fax-0612-2261050
E-mail: msbspcb-bih@gov.in, Website

Ref 23S Patna, dated....\8 O 2 2 =*

HEARING OF M/S MAJTHAULIA SUGAR INDUSTRIES (SUGAR &
DISTILLERY DIVISION), MAJHAULIYA, WEST CHAMPARAN
HELD ON 02.02.2026

02.02.2026

M/S Majhaulia Sugar Industries (Sugar and Distillery Division), Majhaulia, West
Champaran, was inspected by the officials of the State Board on 18.12.2025, after
giving prior notice, as prescribed in the relevant acts, in presence of Sri Saurabh
Kumar Dubey (GM Production Sugar), Sri Baljeet Kumar (Senior Manager
Production Distillery) and Sri Manjeet Singh Pal (Assistant Manager
Quality Control).

At the time of inspection, the unit was operational, the sugar division crushes
6500 TCD sugarcanes per day and manufactures 600 TPD sugar. The unit has
been issued Consolidated Consent to Operate and Authorization (CCA) for sugar
unit vide State Board Ref. No. 2871, dated 21.12.2023. During inspection it was
noticed by the inspecting team that, the treated waste water from sugar processing
is stored in a concrete lagoon constructed by the unit outside the unit premises,
the dissolved oxygen level of the lagoon water was found to be zero. On overflow
of the lagoon the stored treated water is discharged through Kacha nala into river
Kohra, the inspecting team witnessed during inspection that the water was being
discharged into river Kohra. The unit is not maintaining ZLD; the unit has not

constructed STP; Piezometer has not been installed

were also being violated are as followings: -

. / Neelam kijman‘

I.  Water Conservation -The unit shall obtain petmission/
; \ ega No.174¢50

state for central Groundwater abstraction fmd; shaﬁo

ggom

ply/with

the conditions mentioned in the NOC. e s
o ¥
\\, ' r O



[I. The industry shall maintain duly signed logbook of fresh water

consumption and utilization.

[II. The domestic effluent should be treated in sewage treatment plant
(STP) and it should be in conformity with the norms of treated

effluent as stipulated in E.P. Rules, 1986 as amended.

IV. The unit shall identify recipient drains/rivulets and their u/s & d/s
locations<coordinates of the drain>in consumption with SPPCB
for monthly monitoring by industry to ensure ZLD from distilleries
within 30 days. The monitoring report shall be submitted to CPCB

on monthly basis.

V. The industry shall achieve Zero Liquid Discharge (ZLD), ZLD
refers to installation of facilities and system which will enable
industrial effluent (all stream) for absolute recycling of or re-use in
to industrial process and converting solute (dissolved organic and
in-organic Compounds/salts) into reside in solid form by adopting
method such as concentration /evaporation/drying. ZLD will be
recognized and certified based on two broad parameters that is
water . consumption versus waste water reused or recycled
(Permeate) and correspondingly solids recovered (present total

dissolved/suspended solids in effluents).

The unit shall maintain duly signed logbooks of spent wash
generation, MEE condensate, MEE concentrate, CPU inlet &

Area: Patna

Regd. No.-1745¢ outlet, Cooling tower make up water and treated effluent reused

1n process.

The unit shall ensure proper marking/and colour coding of all the

pipelines carrying industrial effluent accordingly.

On the findings of the inspection the Chief General Manager of the unit was
issued a show-cause notice vide Ref. No. 105, dated 19.01.2026, by which they
were directed to be pfésent before the undersigned on 28.01.2026 at 12:30 p.m.,



Q2

for personal hearing and to show-cause as to why necessary legal action may not
be taken against them for the aforesaid violations/non-compliance. After the
aforesaid hearing and hearing the representatives of the unit order contained in
Ref No.-10 dated: -30.01.2026 was passed by which the sugar division of the unit

was directed to appear for personal hearing on 02.02.2026.

On the specified date and time Ram Jee Singh (D.G.M) appeared on behalf of

the unit.

The representative of the unit submitted that unit is not discharging waste
water/effluents in nala rather it is collected in lagoon, further the molasses
produced as by product and is sold to the local farmers and it is not discharged by
the unit. Further molasses having a certain monetary value it is not financially
feasible for the unit to discharge the molasses. The unit undertook that they will
comply with CCA Conditions (as mentioned above) and install Piezometer,

ensure ZLD and take other necessary measures for control of water pollution.

The inspecting officials of the Board Contradicted the assertion made by the
representative of the unit and submitted that during inspection the lagoon was
filled with unit waste water/effluents and was overflowing and going into the
kohra river through a kaccha nala. The water samples/effluents were collected

from the said point' and on analysis dissolved oxygen was found to be zero.

From the records of the case and the photographs taken at the time of inspection
and hearing the rival submissions the reply of the unit is not found to be
satisfactory. It appears that the unit is operating the unit in utter violation of the
environmental laws and CCA conditions (as mentioned above), especially,

effluents of sugar unit was found being discharged through a kaccha nala into

Kohra river leading to deterioration of the water quality of the river.




In M.C. Mehta vs Kamal Nath (1997), the Hon’ble Supreme Court of India
explicitly recognized the Public Trust Doctrine, stating that natural resources vital
for public use cannot be exploited in ways that harm public interest. Also, in case
Vellore Citizen Welfare Forum Vs Union of India (1996) 5 SCC 647, in Para 14 the
Hon’ble Supreme Court has observed that “14. In view of the above-mentioned
constitutional and statutory provisions we have no hesitation in holding that the
Precautionary Principle and the Polluter Pays Principle are part of the

environmental law of the country.

In view of the above the unit is directed to take remedial measures and ensure
ZLD and comply with CCA conditions and remove the short-comings as pointed
out in the inspection. The unit shall file a compliance report within 15 days from

the receipt of this order.

In view of the violations already committed, it is hereby directed in exercise of
powers under Section 33A of the Water (Prevention and Control of Pollution)
Act, 1974, that Environmental Compensation be assessed and imposed on the
unit for the aforesaid gross violations and the matter be forwarded to Adjudicating
Officer under section 45B the Water Act for the purpose of imposition of Penalty.

Sd/-
(D.K. Shukla)
Chairman

Memo NO‘L}( Dated, Patna: JC 228

Copy to:
\/Q'r))y M/S Majhaulia Sugar Industries (Sugar and Distillery Division), P.O. -
Majhaulia, West Champaran-845454.
(i1) R.O. Muzaffarpur, for information and necessary action;

(ii1) Legal Cell, BSPCB, for records. Y i
\‘ \I\J - il !
DA 1

(D.K. Sfiukla)\v 1‘} i
Chairman

Neelam Kumari
Area Paina

Reqd, No,-17458
\ Exgiy Dete, 22, 1,200
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Majhaulia Sugar Industries

(A unit of Jay Shree Tea & Industries Ltd.)

Ref. No.: MSI:WP/544/26 20.02.2026

To,

The Hon’ble Chairman,

Bihar State Pollution Control Board,
Parivesh Bhawan, Patliputra Industrial Area,
P.O. : Sadaquat Ashram, Patna — 800 010.

Ref.: Your letter under Ref. No. 10 dtd. 30.01.2026.

Sub: Compliance report in reference to Show Cause Notice
vide your Letter Ref. No. 105 dtd. 19.01.2026 and Letter
Ref. No. 10 dtd. 30.01.2026.

R/Sir,

On the subject, as directed by you, we are submitting our
compliance report alongwith the relevant Annexure for your kind
consideration, which is self-explanatory.

We humbly request your good office to kindly consider our
compliance report and cblige.

With Best Regards,
Yours faithfully,

for Majhaulia Sugar Industries
el

(Sarvesh Kr. Dubey)
General Manager (Prod.)

Encl: al/a

WIS Registered Office and Head Office : Industry House, 15th fioor 10, Camar Street
? Phone nos : +91-33-22827531/34. Fax - +91-33.22827585 el RSkl - 20001
| Mil: Mainaulla, Dist. West Chomparan, Bihar-845454, Phone : +91-6254-282921, 282173 Fax - 197 ~6254-282242

CIN : U15122WB2015PTC20728 )



Majhaulia Sugar Industries

(A unit of Jay Shree Tea & Industries Ltd.)

Ref. No.: MSI: 20.02.2026

To,

The Hon’ble Chairman,

Bihar State Pollution Control Board,
Parivesh Bhawan,

Plot No. NS-B/2,

Patliputra Industrial Area,

PATNA — 800 010.

Sub :Show Cause Letter vide Ref. No. 105 Dt: 19.01.2026 & Letter Ref. No. 10 Dt: 30.01.2026

R/Sir,

With reference to above referred show cause letter under The Water (Prevention & Control of
Pollution) Act, 1974, our point wise submissior is as under:

~ Directions ‘Compliance

"1 The untreated spent wash of the distillery | Our distillery project is based on ZLD system. In

. j unit was found being discharged through a | order to maintain ZLD, we have installed
kuchha nala to the river Kohra leading to | decanter and dryer foilowed by MEE and CPU in
deterioration of water quality of the river in | our distillery project. Spent wash from our

1 violation of the Sec. 24 and 25 of the | distillery project is used for production of DDGS

~ Water (Prevention and Control of Pollution) | followed by treatment in MEE and CPU. Entire

E Act, 1974. treated water is being recycle and reuse within |
distillery premises for makeup of cooling tower,
dust suppression and irrigation of green belt. We |
~are not discharging any water/waste water to
River Kohra. In order to maintain the water
| = quality of river Kohra regular testing of surface
f water from river Kohra is being done. {Copy of

Test Report attached as Annex - 1)

f 2. The efﬂuent coilected ir the iagoon  of the | Size of Lagoon : 90X70X2.5 Mtr.
: unit was also found overflowing through a ' Storage Capacity of lagoon . 15750 Mtr.?

kuchha nala to the Kohra river. ! Effluent generation / day : 900 Mtr.*
| There was no overflow from the lagoon, whereas,

} our effluent stcrage lagoon was leaking due to

: ’ cracks, which has been rectified.
3. No duly sngned Iogbook of fresh water | As per gwdellnes of CGWA/CGWB, we are
consumption and utilization is being maintaining log book for fresh water abstraction

maintained. and consumption. (Copy of log book attached as
, D T ~_Annex-ll)
"4, No arrangement to ensure zero liquid To ensure ZLD, we have installed decanter and
\ discharge has been made by the unit i dryer followed by MEE and CPU in our distillery

project. Spent wash
'used for prod

am_our distillery project is

Phone nos . 091 33-22827531/34. Fox +91-33- 22827585

? ¥ Mill: Mo]houllo Dist. West Champaran, Bihar- 845454 Phon”;% ‘;7292,1,262"13 o-x;—:f;‘l 6254 2;{2 .

CIN : U15122WB2015PTC207281



(A unit of Jay Shree Tea & Industries Ltd.)

Majhaulia Sugar Industries

2.

5 No arrangement has been made for | Domestic waste water is biologically treated |
\ treatment of domestic waste water which | through Septic tank followed by soak pit within |
, is being discharged through nala, | premises. We have initiated the process for |
i untreated. No Sewage Treatment Plant | installation of STP. Installation of STP will bei
| wasfoundinstalled attheunit. | completedwithin3months.
(6. Logbooks of spent wash generation, MEE « Logbooks are maintained with records of spent |
1 feed. MEE condensate, MEE concentrate, | wash generation, MEE feed, MEE condensate,
CPU inlet and outlet, cooling tower, MEE concentrate, CPU inlet and outlet, cooling |
, makeup water and treated effluent reused | tower, makeup water and treated effluent reused |
‘* in process are not being maintained in process. (Copy of log book attached as Annex |
‘ 1 1)] i
7 The Piezometer installed was not found Due to electrical problem Piezometer was found i
functional | nonfunctional. However, electrical connection has |

;  been restored and our piezometer is now in
| working conditions. (Piezometer working data
... .. .. atachedasAnnex-WV)
| 8. Proper marking and colour coding of all | Marking and colour coding of all the pipelines

~ the pipeiines carrying different industrial | carrying different industrial effluent is being done

. effluent has notbeendone _ We will submit the details shortly.
9 The NOC of Central Ground Water NOC from CGWB was valid upto 01% Jan '2026.
Authority for withdrawal of ground water by | ‘We have submitted the renewal application on

the unit was found expired. 1 02.12.2025 and presently our renewal application

[ has been approved and we have submitted the

} | requisite amount as per invoice of CGWB for

| ground water Abstraction upto 31.12.2026

1 . (CGWB Renewal details attached as Arnex - V)
110 Housekeeping of the unit was not found 'Good housekeeping has been maintained within

~premises. (Photographs attached as Annex - Vi)

This is for your kind reference and consideration.
With Regards

Sincerely ‘Yours
for Majhayjia Sugar Industries,

béW% 1
(Sarves a ey)

General Manager (Production)

Enclosures : Nedlam Kumari
1. Test report of surface water of River Kohra of Jan.'26. R A;ea'. Pans
2. Log book of fresh water abstraction. i ™ -NO.-17459
3. Logbooks of spent wash generation, MEE Feed efc. P Date: 2.4 20
4. Piezometer photos and data
5. CGWB NOC Renewal Details.
6. Housekeeping Photographs

Registered Office and Head Office : Indusiry House, 15th

ﬂ v
Phone nos : +91-33-22827531/34. Fax : +91.13.22827585 oor, 10, Camac Street, Kolkata - 700017

Mill : Majhaulia, Dist. West Champaran, Blho;iazsdsa P

CIN : U15122WB2015PTC207281 hone : +91-6254-282921, 282173 Fax : +91-6254-282242
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@r\\ BIHAR STATE POLLUTION CONTROL BOARD
> RIHAR Parivesh Bhawan
— Phone-0612-2261250/2262265, Fax-0612-2261050

-‘Ei E-mail: msbspcb-bih@gov.in, Website http://bspcb.bihar.gov.in

Ref. No. 5 , Patna, dated:- ) 2.,., ¢
5 .

From,

D.K. Shukla,
Chairman.
To,

The Chief General Manager,

M/S Majhaulia Sugar Industries (Sugar Division),
At & P.O.- Majhaulia, o
District- West Champaran- 845454.

Direction with Imposition of the Environmental Compensation under section

33 A of the Water (Prevention and Control of Polluuon) Act 1974.

1) WHEREAS, you were required to obtain previous ‘Consent- to- Establish’
(hereinafter referred to as CTE) and ‘Consent- to- Operate’ (hereinafter
referred to as CTO) from the State Board under Section 25 of the Water
(Prevention and control of Pollution) Act, 1974 (hereinafter referred to as
‘Air act’) and under Section 21 of the Air (Prevention and Control of

Pollution) Act, 1981, before establishing and operating your unit.

2) WHEREAS, you were issued a Consolidated Consent to Operate and

Authorisation (CCA) under Section 25 of the Water (Prevention and




£8

\
\\

Wastes (Management and Transboundary Movement) Rules, 2016, vidé\\_

State Board Ref. NO. 2871, dated 21.12.2023. \

3) WHEREAS, under the aforementioned CCA conditions you were required to
operate your unit in compliance to the conditions mentioned in the CCA, which
inter-alia, provided for maintenance of log-book, maintain Zero Liquid

Discharge (ZLD) etc.

4)  WHEREAS, your unit was inspected by the officials of the State Board on
18.12.2025, in presence of representatives of the unit, and based on the
findings of the inspection you were served with a ‘Show Cause Notice’
contained in Ref. No. 105, dated 19.01.2026, by which you were given an
opportunity to appear before the Chairman of the State Board on 28"
January, 2026 at 12:30 p.m. to file its objections.

5)  WHEREAS, on 28.01.2026 no one appeared for hearing at the fixed time,
however at around 2:00 p.m. representative of your unit appeared an filed

a written reply to the show-cause notice.

6) WHEREAS, yoﬁr reply was considered and based on the facts and records
of the matter and the photograpyhs and the inspection report order dated
30.01.2026 came to be passed by which it was decided that the unit is
directed to take remedial measures and ensure ZLD and comply with CCA
conditions and remove the short-comings as pointed out in the inspection

and to impose Environmental Compensation.

/



t

I, therefore, in exercise of power conferred by Section 33 A of the
Water (Prevention and Control of Pollution) Act,1974, IMPOSE UPON
YOU AN ENVIRONMENTAL COMPENSATION of Rs. 09,00,000/- (Rs.
Nine Lacs Only)- and direct you to DEPOSIT Rs. 09,00,000/- (Rs. Nine
Lacs Only)- AS ENVIROMENTAL COMPENSATION THROUGH
DEMAND DRAFT DRAWN IN NAME OF MEMBER SECRETARY,
BIHAR STATE POLLUTION CONTROL BOARD WITHIN 15 DAYS
FROM THE RECEIPT OF THIS DIRECTION.

AND
IN DEFAULT THEREOF, the Board will be constrained to take action for
recovery of the aforesaid Environmental Compensation under the relevant

provisions of the Water (Prevention and Control of Pollution) Act,1974 and

other applicable laws.

Thls direction is appealable before the Natlonal Green Tribunal, Eastern

Zone Kolkata

W \"‘\"’ -

. DX Shukla)i‘
Chglrman

/

|\
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Majhaulia Sugar Industries

(A unit of Jay Shree Tea & Industries Ltd.)

Date:- 01/03/2026

Ref No:-WP/565/26
To,
The Hon’ble Chairman
Bihar State Pollution Control Board
Parivesh Bhawan , Patliputra Industrial Area,
P.0 :-Sadaquat Ashram , Patna -8000 10

Sub:-Compliance Report In response of letter date 16.02.2026 vide letter Ref. No.
235

R/Sir,

This is with reference to your letter under Ref. No.235 dtd: 16.02.2026 ,we
respectfully submit our reply as under for your kind consideration.We are always
following all terms &condition and direction as per the guidance’s of BSPCB

strictly.
We humbly request your good office &Board to kindly consider our mentioned

submission.

With best Regards ,

b fyer Tro e e A
Your faithfully, qreeiiyd atelfie &, S0
For Majhaulia Sugar Industries

w{\:ecﬁx
(Sarves Kr. Du bey)
Genral Manager (Prod.)

Registered Office and Head Office : Industry House, 15th floor, 10, Camac Street, Kolkata - 700017
Phone nos : +91-33-22827531/34. Fax : +91-33-22827585

Mill : Majhaulia, Dist. West Champaran, Bihar-845454, Phone : +91-6254-2829 .
CIN : U15122WB2015PTC207281 21, 282173 Fax : +91-6254-282242




jay shree sugar Mail - Complience Report in response of letter dated 16/02/2026 vide letter Ref.No.235

3/11/26, 9:26 AM

M Gma ” GM production <gmprod@jayshreesugar.in>

Cbmpli;nce Repo‘i’t in response of letter dated 16/02/2026 vide letter Ref.No.235

3 messages

GM production <gmprod@jayshreesugar.in> Sun, Mar 1, 2026 at 5:30 PM
To: bspcb@yahoo.com, msbspcb-bih@gov.in

Cc: Unit Head <cgm@jayshreesugar.in>, GM project <gmproject@jayshreesugar.in>

Respected Sir
Lease find the attachment of compliance report in response of letter 16/02/2026 vide letter Ref.No.235 for your kind consideration please.

With Best Regards

Sarvesh Kumar Dubey
General Manager (P)
Majhaulia Sugar Industries
Majhaulia, West Champaran
Bihar

2 attachments

& M S Nt

BSPCB compliance Letter 01.03.26.jpg
132K

@ majhauliya reply 1 (1).docx
17K

GM production <gmprod@jayshreesugar.in> Tue, Mar 3, 2026 at 1:25 PM

To: Bidyanand Singh <bidyanand6é@gmail.com>
Cc: Unit Head <cgm@jayshreesugar.in>, GM project <gmproject@jayshreesugar.in>

h=all&permthid=thread-a:r-6521303052971721727&simpl=msg-a:r-3472470173864741 8448&simpl=msg-a:r62741756105050386 19&simpi=msg-a:r59...  1/2

https://mail.google.com/mail/u/0/?ik=6b9e95chcevi



The Hon’ble Chairman

Bihar State Pollution Control Board
Parivesh Bhawan

Plot no. NS-B/2

Patliputra Industrial Area,

Patna- 800010

SUB: Complience report in response of letter dated 16.02.2026 vide Letter
Ref. No 235

Ref: i.) Show Cause dated 19.01.2026 vide Letter Ref. no. 105

ii.) Reply vide letter dated 28.01.2026
iii.) Letter Ref. no. 10 dated 30.01.2026
iv.) Reply vide letter dated 31.012026 iii.)
Letter dated 13.02.2026

Sir,

With reference to the abovementioned subject, we are hereby submitting our
compliance report/ status and further showing cause/ replying on the alleged
breach of the terms of Consolidated Consent to Operate and Authorisation (CCA)
for sugar unit vide State Board Ref. no 2871 of 21.12.2023
1. That at the outset it is submitted that the Show Cause dated 16.02.2026 is
ambiguous and vague for the reasons that, firstly, it appears to be an in
verbatim reiteration of the Letter Ref. no. 10 dated 30.012026. Secondly,
in the letter dated 30.01.2026 it has been averred by the Board that show
cause notice was issued to the Sugar Division and not to Distillery
Division and thus a date of 02.02.2026 was fixed for hearing pertaining to
Distillery Division and finally the letter under reply dated 16.02.2026 was
passed by the Board. In the said letter it has been unequivocally stated by
the Board itself that two CCA wer

Division was issued CCA vide St

E’ﬂ"vf’are 22112029 'y
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nature. Finally, the violations alleged by the Board and compliance sought vide
letter dated 30.01.2026 (Sugar Division) and vide letter dated 16.02.2026
(Distillery Division) are substantially similar and appear to have been drafted
perfunctorily with the sole intent and purpose of harassing the unit.
2. The allegations of violating of CCA are vague and untrue and the same is
being replied to hereinbelow:-
A. As regards the permission/ NOC from CGWB, it is submitted that
NOC from CGWB was valid upto 01.01. 2026, We have submitted the
renewal application on 02.12.2025 and presently our renewa]
application has been approved and we have submitted the requisite
amount as per invoice of CGWB for ground water abstraction upto
31.12.2026
B. With respect to maintenance of duly signed logbook for fresh water

consumption and utilization, it js submitted th idelines of




@

biologically treated through Septic tank followed by soak pit within
premises. Thus, no damage is caused to the environment. However, we

have initiated

the process for installation of STP and undertake to complete the same
within three months.

D. Regarding identification of rivulets/ recipient drains and their location
for monthly monitoring by industry to ensure ZLD, it is submitted that
our distillery project is based on ZLD system. In order to maintain
ZLD, we have installed decanter and dryer followed by MEE and CPU
in our distillery project. Spent wash from our distillery project is used
for production of DDGS followed by treatment in MEE and CPU.
Entire treated water is being recycled and reused within distillery
premises for makeup of cooling tower, dust suppression and irrigation
of green belt. We deny discharging any water/waste water to River
Kohra. In order to maintain the water quality of river Kohra, regular
testing of surface water from river Kohra is being done by us.

E. For maintaining logbooks of spent water generation, MEE condensate,
MEE concentrate, CPU inlet & oulet, Cooling tower, makeup water
and treated effluent released in the process are not being maintained, it
is submitted that logbooks are maintained with records of spent wash
generation, MEE feed, MEE condensate, MEE concentrate, CPU inlet
and outlet, cooling tower, makeup water and treated effluent reused in

process.

F. Regarding proper marking and colour coding of pipes it is submitted

being provided below:-



@

A. As regards the overflowing of water collected in the Lagoon and its
alleged discharge through a Kucha Nala into Kohra river, it is
submitted that Size of Lagoon is 90X70 X 2.5 Mtr. And Storage
Capacity of lagoon is 15750 Mtr. And Effluent generation/day is 900
Mtr. Thus, the size and capacity is as per the requirement of the unit
and capable of handling the water generation as specified. It is
submitted that there was no overflow from the lagoon, whereas our
effluent storage lagoon was leaking due to cracks, which has been
rectified and the same can be verified by the Board.

B. Our Piezometers are completely in opration which online data are
Submitted alrady in your good self office.A very short time
piezometer was found non-functional. However, electrical connection
has been restored and our piezometer is now fully functional as on
date. '

_ That it is submitted that the above compliance report and reply to the

show cause/ letter is in addition to the reply dated 28.01.2026 and

compliance report dated 20.02.2026. Hence, the instant reply and the
reply dated 28.01.2026 and the compliance dated 20.02.2026 may be read
together and in consolidation.

" That it is further submitted that Environmental Compensation of Rs. 9

lakhs each has been imposed vide letters bearing Ref no. 23 dated

23.02.2026 on sugar division and vide letter bearing Ref no. 24 dated

23.02.2026 on distillery division. However, no proper show cause was

served upon us.

. That it is further submitted that in the lig

4
and circumstance, it is most humbly subnyitted oVodlen Ko Nelf that our

*

compliance report may kindly be accepte and hleg . ﬁfa ce, if

any, has been sufficiently addressed an | oy

—— .\S\
where non-compliance exists, if any, we have u?de;‘taker‘i-’tb%o’mply the
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same within the shortest period possible. Further, it has been
comprehensively shown in the preceding paragraphs that the terms of
CCA have been duly adhered to by us. Thus, any recommendation
pertaining to imposition of EC, penalty and direction for closure may

kindly be withdrawn.
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OMSHIVA TEST HOUSE
PRIVATE LIMITED

PROTECTING SINCE 1988

“ESTING I CONSULTING l RESOLVING—[ TRAINING I |

Name and Address of Customer :

EXECUTIVE DIRECTOR

M/s MAJHAULIA SUGAR INDUSTRIES

P.O.: MAJHAULIA

W. CHAMPARAN — 845 454

Laboratory Provided Details :

ULR Number

Date of Sampling
Sample Received on
Method of Sampling
Env. Condition
Sample Quantity &
Container

Sample Collected by

STH/TR/24-25/02/582
16.02.2026
17.02.2026

IS: 3025 (Part-1), & IS 1622

Humidity 55 %

2 L.; Polypropylene Bottle (02) & 500 ml,
Sterilized Glass Bottle (02)

Mr. Akhilendra Pratap ; Lab

Temp. 20°C

Representative

=

Annewne - NLIT Qoo

Head Office :

122-C, Aastha, Road No. 5A,

Patliputra Colony,

Patna — 800 013 (Bihar)

Contact us : +918676886249

+919431047908

Email : coo@shivatesthouse.in

cao@shivatesthouse.in

TEST REPORT

(=

OMSHIVA TEST HOUSE PVT LTD

TC-14251

T T
STH/26/02/582

Information by Customer :

Name / Nature of Sample :

Location of Sampling :

W.O No.:
WO Date:

House

Water Sample
From Borewell Near Guest

WP/215/22

08.08.2022

Analysis Details :

Sample Code
Analysis Start Date
Analysis Completion Date

Report Prepared By

ANALYSIS RESULTS

Sample Condition on Receipt
Items required to be Tested

Any Specific Test Method

Reporting Date

17.02.2026
22.02.2026

Fit for anal

No

Anjali Gup

STH/26/02/582

ysis

As per contract

27.02.2026

ta

( Limit as per IS 10500: 2012 | |
S.N. | Parameters Unit Method of Test Acceptable Permissible Results |
| Limit Limit
Organoleptic & Physical Analysis
1 Colour Hazen IS 3025 (Part-4) 5 Max. 15 <0.5
| 2 Odour — IS 3025 (Part-5) Agreeable Agreeable Agreeable
3 Taste — IS 3025 (Part-7) Agreeable Agreeable Agreeable
4 pH at 25°C - IS 3025 (Part-11) 6.5-8.5 No relaxation 7.52
5 Turbidity NTU IS 3025 (Part-10) 1.0 Max. 5.0 0381
6 | Total Dissolved Solids (TDS) mg/L IS 3025 (Part-16) 500.0 Max. 2000.00 3850 |
Chemical Analysis i
8 Total Hardness as CaCO3 mg/L 1S 3025 (Part-21) 200.0 Max. 600.00 218.0 |
9 Calcium as Ca mg/L IS 3025 (Part-40) < 75.0 Max. 200.00 48.1 y‘
10 Magnesium as Mg mg/L IS 3025 (Part-46) 100.0 23.8 ‘
11 Residual Free Chlorine mg/L IS 3025 (P 1 <1.0
12| Total Alkalinity as CaCOs mg/L IS 3025 art 600.00 2760 |
13 Chloride as ClI mg/L IS 30 1000.00 19.0
14 Sulphate as SOs mg/L APHA 23NEd. /| 400.00 253 |
15 Nitrate as NO3 mg/L APHA 4500 NOYB'aM No relaxation 203 |
16 Fluoride as F mg/L APF A0 F D) " 1.5 0.22 ﬂ
Metal Analysis \ \ = i -
RIS
17 Iron as Fe mg/L 002 as per, ,asg Ij”\rt No relaxation 0.16 1
MB.  ()Tosrmapptescryicsampetesiss shove (2 ooy fcur syt A )Tk s e gy e e s
Branch:1 Uttarakhand : 410 Pratap Palace. 3rd Floor 26 & 27 Dehradun - 248001, Mob: +91 ‘99\9%5;?5562 4 y
Branch:2 Uttar Pradesh: M.S -1/10, Sector A, Sitapur Road Yojna, Ram Ram Bank Chauraha, Luc S AAob: +91 - 9336348520

&
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Head Office :

122-C, Aastha, Road No. 5A,
Patliputra Colony,

Patna - 800 013 (Bihar)

| Contact us : +918676886249
OMSHIVA TESTHOUSE || 4919431047908
Email : coo@shivatesthouse.in
PR IVATE Ll M ITE D cao@shivatesthouse.in
....... PROTECTING SINCE 1988 I -
TESTING ‘ CONSULTING l RESOLVING I TraininGg || EXERRY CS¥
TEST REPORT OMSHIVA TEST HOUSE PVT LTD
e IO OO0 0 OO0 0
: . STH/26/02/582
Continuation Sheet
ULR NUMBER.: STH/TR/24-25/02/582
ANALYSIS RESULTS
S.N. ‘ Parameters Unit Method of Test Limit as per IS 10500: 2012 Results
|
Microbiological Analysis |
—
18 | Total Coliform /100 ml IS 1622 Not Specified Not Detected 1‘
]
19 | Ecoli /100 ml IS 1622 Not Specified Not Detected J

Reviewed by :
Vishal Sharma (DQM)

Branch:1
Branch:2

O

rized Signatory:

Ayan Das, Sec. lic (Food, Residue &

Water Proximate, Trace Metals)
----- END OF REPORT -----

£)

Neelam Kumari
Area- Paina
.Regd‘ No-17459
Exniry Date:- 22-11-2029

S v ANy
g .- |

8 -
e iR

Taght s Buavora,

Authorized Signatory :
Piyali Das Sharma, Sec. l/c (Mcb.)

Soroihd

Quality Manager :
Dr. (Mrs.) Shreyasee Prasad

(1) This report applies only to sample lesled as above. (2) Total Liabllity of our Laboratory Is limited to Involced amount (3) Test Report endorsed only the tests and not the product certificate
(4) Test Report cannot be reproduced partially or full for legal/court purpose without written permission of the Labaratory. (5) The samples wlll be retained for 3 aays after the report generation

Uttarakhand : 410 Pratap Palace. 3rd Floor 26 & 27 Dehradun - 248001, Mob: +91 -9999505562
Uttar Pradesh: M.S -1/10, Sector A, Sitapur Road Yojna, Ram Ram Bank Chauraha, Lucknow-226021 Mob: +91 - 9336348520

&

aemat e

Page No. 2 of 2



A ‘ ] Head Office :
| 122-C, Aastha, Road No. 5A,
| Patliputra Colony,

Patna — 800 013 (Bihar)

OMSHIVA TESTHOUSE || & glsiiioeon
PRIVATE LIMITED Email : coo@shivatesthouse.in T 14251

cao@shivatesthouse.in

....... PROTECTING SINCE 1988 |

TESTING \ CONSULTINGW RESOLVING [TRAIN:NG =

OMSHIVA TEST HOUSE PVT LTD

(TR CRECAT T A

TEST REPORT STH/26/02/583
Name and Address of Customer : Information by Custome: .
EXECUTIVE DIRECTOR Name / Nature of Sample : Surface Water Sample
M/s MAJTHAULIA SUGAR INDUSTRIES Location of Sampling : Upstream of River Kohra
P.O.: MAJHAULIA W.O No.: WP/215/22
W CHAMPARAN — 845 454 WO Date: 08.08.2022
Laboratory Provided Details : Analysis Details :
ULR Number STH/TR/24-25/02/583 Sample Code STH/26/02/583
Date of Sampling 16.02.2026 Analysis Start Date 17.02.2026
Sample Received on  17.02.2026 Analysis Completion Date 22.02.2026
Method of Sampling IS: 3025 (Part-1) Sample Condition on Receipt  Fit for analysis
Env. Condition Temp. 20°C Humidity 55 % Items required to be Tested As per contract
Sample Quantity & ) Any Specific Test Method No
Container 2.L; Polypropylene Botfle(02) Reporting Date 27.02.2026
Mr. Akhilendra Pratap ; Lab .
Sample Collected by Representative Report Prepared By Anjali Gupta
ANALYSIS RESULTS
Tolerance Limit as per CPCB Guidelines Result
5 Parameters Unit Method of Test Class Class :
No. ClassA | ClassB | Class C o E
1. pH at 25°C --- IS 3025 (Part-11) 6.5-8.5 6.5-85 6-9 6.5-8.5|6.0-85 7.97
2. Total Suspended Solids | mg/L IS 3025(Part-17) - - - - - 440
3. Total Dissolved Solids mg/L IS 3025 (Part-16) - - - -- - 251.0
4. B.O.D. (3 days at 27°C) mg/Lﬁ . IS 3025 (Part-44) 2orless | 3orless | 3orless - -- 1.9
5. C.0.D. mg/L APHA 5220 B - -- - e - - 21.0
6. Chloride as Cl mg/L IS 3025 (Part-32) -- -- ae - - 18.0
4 or
7. Dissolved Oxygen mg/L IS 3025 (Part-38)//€A .\mqre R -- 7.7
Class ’A’" Drinking water source without conventional tr;a( et bt ) i
Class *C’": Drinking water source with conventional trgﬁn@ owfd‘ dist
Neefamn 'Kumari
Area:- Patna
Regd. No.-17459
Expiry Date:- 22-11-20)
‘ / Ry \ s Q ‘l‘; "
\/ﬂ/f%l( 57 éﬂm P08
Reviewed by : Quality Manager :
Vishal Sharma (DQM Ayan Das, Sec. lic (Food, Residue & Water
isha ( ) Broximate. Trace!Motals) Dr. (Mrs.) Shreyasee Prasad
----- END OF REPORT ---—
N.B.: (1) Tnis report applies only to samplc lestec as above (2) Total Llablll‘ly of our Laboratory Is limited to Invoiced amount (3) Test Report endorsed only the tests and nol the product certificate

(4) Test Report cannol be reproduced partially of full for legal/court purpose without written permission of the Laboratory. (5) The samples will be retained for 3 days afier the report generarion

Branch:1 Uttarakhand : 410 Pratap Palace. 3rd Floor 26 & 27 Dehradun - 248001, Mob: +91 -9999505562
Branch:2  Uttar Pradesh: M S .-1/10, Sector A, Sitapur Road Yojna, Ram Ram Bank Chauraha, Lucknow-226021 Mob: +91 - 9336348520
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OMSHIVA TEST HOUSE
PRIVATE LIMITED i

PROTECTING SINCE 1988
TESTING ‘ CONSULTING ‘ RESOLVING | TRAINING |

Name and Address of Customer :

EXECUTIVE DIRECTOR

Head Office :

122-C, Aastha, Road No. 5A,

Patliputra Colony,

Patna - 800 013 (Bihar)

Contact us : +918676886249
+919431047908

Email : coo@shivatesthouse.in

cao@shivatesthouse.in
TEST REPORT

Information by Customer .
Name / Nature of Sample :

TC-14251

OMSHIVA TEST HOUSE PVT LTD

TR e
STH/26/02/584

Surface Water Sample
Downstream of River

M/s MAJHAULIA SUGAR INDUSTRIES Location of Sampling :
P.O.: MAJHAULIA W.0 No.: Kohd
W. CHAMPARAN — 845 454 s WIPZIGIEE
WO Date: 08.08.2022
Laboratory Provided Details : Analysis Details :
ULR Number STH/TR/24-25/02/584 Sample Code STH/26/02/584
Date of Sampling 16.02.2026 Analysis Start Date 17.02.2026
Sample Receivedon  17.02.2026 Analysis Completion Date 22.02.2026
Method of Sampling  IS: 3025 (Part-1) Sample Condition on Receipt  Fit for analysis
Env. Condition Temp. 20°C Humidity 55 % Items required to be Tested As per contract
Sample Quantity & ) Any Specific Test Method No
Container 3 Likolyprapylens Botle (02) Reporting Date 27.02.2026
Mr. Akhilendra Pratap ; Lab -
Sample Collected by Represenfafive Report Prepared By Anjali Gupta
ANALYSIS RESULTS
Tolerance Limit as per CPCB Guidelines
s P ters Unit Method of Test At
No. RRAIE Class Class Class | Class | Class
A B C D E
0 6.5- | 6.0-
L. pH at 25°C - IS 3025 (Part-11) | 6.5-8.5 | 6.5-8.5 6-9 8.5 85 7.82
2 Total Suspended Solids mg/L IS 3025(Part-17) - -- - - - 58.0
3. Total Dissolved Solids mg/L IS 3025 (Part-16) - -- - - - 272.0
2or 3or 3or
0 1 = -
4, B.0O.D. (3 days at 27°C) mg/L IS 3025 (Part-44) less ese fexe 2.1
5. | C.OD. mg/L APHA 5220 B - - - - - 270 |
6. Chloride as CI mg/L IS 3025 (Part-32) -- -- -- - -- 21.0
, 6 Ol 4 Or 4 or 7
7. Dissolved Oxygen mg/L IS 3025 (Part-38) )ng/\ “t \Re more - | 74
Class ’A”* Drinking water source without conventional treatment butll
Class *C”"*: Drinking water source with conventional treatment follg@ed ——
rar I aan

Ay -

Reviewed by :
Vishal Sharma (DQM)

Ayan Das, Sec.V/c (Food, Residue &Water

Area Patna
Regd No 17459

am%&("v.

rized Signatory; / { L

*

A

Proximate, Trace Metals)
END OF REPORT -----

yor-ehd
Quality Manager :
Dr. (Mrs.) Shreyasee Prasad

(1) Tnis report applies only lo sample teslea as above. (2) Total Liabllity of our Laboratory Is limited to Invoiced amount (3) Test Report endorsed only the tests and not the product certificate

NB.: (4) Test Repon cannot be reproduced partially or full for legal/court purpose without written permission of the Laboratory. (5) The samples will be retained for 3 cays after tne report generat.on
Branch:1  Uttarakhand : 410 Pratap Palace, 3rd Floor 26 & 27 Dehradun - 248001, Mob: +91 -9999505562
Branch:2  Uttar Pradesh: M.S.-1/10, Sector A, Sitapur Road Yojna, Ram Ram Bank Chauraha, Lucknow-226021 Mob: +91 - 9336348520
7" Ill L ISO Page No. I of 1
) g
N&@i SRLETE 1 v -(%u ¥




| Head Office :
| | 122-C, Aastha, Road No. 5A,
| | Patliputra Colony,
3 Patna - 800 013 (Bihar) .
|

Contact us : +918676886249
OMSHIVA TEST HOUSE ; +919431047908
| Email : coo@shivatesthouse.in
PRIVATE LI MITED i cao@shivatesthouse.in
....... PROTECTING SINCE 1988 ‘3% S
“ESTING l CONSULTING l RESOLVING \ TRAINING |
TEST REPORT
Name and Address of Customer : Information by Customer :
EXECUTIVE DIRECTOR Name / Nature of Sample :
M/s MAJTHAULIA SUGAR INDUSTRIES Location of Sampling :
P.O.: MAJHAULIA W.0 No.:
W. CHAMPARAN — 845 454 WO Date:
Laboratory Provided Details : Analysis Details :
ULR Number STH/TR/24-25/02/585 Sample Code
Date of Sampling 16.02.2026 Analysis Start Date

Sample Received on  17.02.2026 Analysis Completion Date

TC-14251

OMSHIVA TEST HOUSE PVT LTD

0O 0 0
STH/26/02/585

Untreated Effluent Sample
From ETP Inlet
WP/215/22

08.08.2022

STH/26/02/585
17.02.2026

22.02.2026

Method of Sampling  IS: 3025 (Part-1) Sample Condition on Receipt  Fit for analysis
Env. Condition Temp. 20°C Humidity 55 % Items required to be Tested As per contract
ziﬁiﬂigmmy % 2L Polypropylene Bortle (02 ﬁ?goi‘?ﬁggiga Method 12\170.02.2026
Sample Collected by ;45521521223? Praep i Lak Report Prepared By Anjali Gupta
ANALYSIS RESULTS
(Sl. No. \ Parameters J Unit Method of Test Results W‘
Organoleptic & Physical Analysis |
1. pH at 25°C IS 3025 (Part-11) 5.68 l
2. Suspended Solids . mg/L IS 3025(Part-17) 388.0 i
3. Total Dissolved Solids mg/L IS 3025(Part-16) 1284.0
Chemical Analysis
4, 0il & Grease . mg/L IS 3025 (Part-39) 6.45
5. B.0.D. (3 days at 27°C) mg/L IS 3025 (Part-44) 320.0
6. C.0.D. mg/L IS 3025 (Part-58) 1080.0
7. Dissolved Phosphate as P mg/L APHA (4500-P-D) 6.20
8. Fluoride as F mg/L 1.08
9. Ammonical Nitrogen as N mg/L 19.04
10. Total Kjeldahl Nitrogen as N mg/L 35.28

Neelam Kumari

Area- Patna

Reviewed by : Authorized Signatory :
Vishal Sharma (DQM) S.S. Rukhaiyar, Sec. l/c (Effluent)

Quality Manager :
Dr. (Mrs.) Shreyasee Prasad

NB.: (1) This report applies only to sample lested as above. (2) Tolal Liabllity of our Laboratory Is limited to involced amount. (3) Test Report endorsed only the tests and not the product cenificate
I (4) Test Report cannot be reproduced partlally or full for legal/court purpose without written permission of the Laboratory. (5) The samples will be retained tor 3 days after the report generat on

Branch:1  Uttarakhand : 410 Pratap Palace, 3rd Floor 26 & 27 Dehradun - 248001, Mob: +91 -9999505562

Branch:2  Uttar Pradesh: M.S.-1/10, Sector A, Sitapur Road Yojna, Ram Ram Bank Chauraha, Lucknow-226021 Mob: +91 - 9336348520
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Head Office :

122-C, Aastha, Road No. 5A,
Patliputra Colony,

Patna - 800 013 (Bihar)

£

OMSHIVATEST HOUSE | | ®"™= [glofieisece s
PRIVATE LIMITED i Email : coo@shivatesthouse.in - . TC-14251

cao@shivatesthouse.in

....... PROTECTING SINCE 1988 | |
TESTING l CONSULTING ‘ RESOLVING l TRAINING ~§! OMSHIVA TE{SIT| Irltlcl)"L;lS”lEI"r"\lll;i“liT
AEST REPORT - ""SI!II'I!',IIL !'6'/’ 02/586
Name and Address of Customer : Information by Customer :
EXECUTIVE DIRECTOR Name / Nature of Sample : Treated Effluent Sample
M/s MATHAULIA SUGAR INDUSTRIES Location of Sampling : From ETP Outlet
P.O.: MAJHAULIA W.0 No.: WP/215/22
W. CHAMPARAN — 845 454 WO Date: 08.08.2022
Laboratory Provided Details : Analysis Details :
ULR Number STH/TR/24-25/02/586 Sample Code STH/26/02/586
Date of Sampling 16.02.2026 Analysis Start Date 17.02.2026
Sample Received on  17.02.2026 Analysis Completion Date 22.02.2026
Method of Sampling IS: 3025 (Part-1) Sample Condition on Receipt  Fit for analysis
Env. Condition Temp. 20°C Humidity 55 % Items required to be Tested As per contract
Comaner 2 L3 Plpropylene Botle 02) ReportmgDate 2702006
Sample Collected by gbﬁiggﬂ? Fratap ; Lab Report Prepared By Anjali Gupta
ANALYSIS RESULTS
SI. No. Parameters Unit Method of Test Limit Sa:lfee;ulile(s’} Haces Results
Organoleptic & Physical Analysis J
1 pH at 25°C - IS 3025 (Part-11) 5.5t09.0 7.47 \
2. Suspended Solids mg/L IS 3025(Part-17) 100.00 31.0 ]
3. Total Dissolved Solids mg/L IS 3025(Part-16) Not Specified 512.0
Chemical Analysis
4 Oil & Grease mg/L IS 3025 (Part-39) 10.00 <4.0
5 B.O.D. (3 days at 27°C) mg/L IS 3025 (Part-44) 30.00 22.0
6. C.0.D. mg/L IS 3025 (Part-58) 250.00 1300 |
7 Dissolved Phosphate as P mg/L | "APHA ( 4500-P-D )0 —~5.00 1.18
8 Fluoride as F mgL | APHA 4500 (D) % 045
9. Ammonical Nitrogen as N mg/L | IS 3025 (Panﬁ/@; o \IB 9.52
10. Total Kjeldahi Nitrogenas N | mg/L | APHA (4500 N or) Nék/aim Kumah(.00 \ 16.80

Area- Patng
{ * i .Regd No.-17459 *
\ ooy Date- 22.14-2008
o \ ") ) /
\.'.of \: ") -

Dbt D g @{2& ot Lol

Reviewed by : Authorized Signatory : Quality Manager :
Vishal Sharma (DQM) $.S. Rukhaiyar, Sec. lic (Effluent) Dr. (Mrs.) Shreyasee Prasad

N.B.: (1) Tnis report applies only to sample teslea as above. (2) Total Liabliity of our Laboratory Is limlted to involced amount (3) Test Report endorsed only the tests ana not the proguct certificate
I (4) Test Report cannot be reproduced partially or full for legal/coun purpose without written permission of the Laboratory. (5) The samples will be retained for 3 aays after (ne report generation

Branch:1  Uttarakhand : 410 Pratap Palace, 3rd Floor 26 & 27 Dehradun - 248001, Mob: +91 -9999505562
Branch:2  Uttar Pradesh: M.S -1/10, Sector A, Sitapur Road Yojna, Ram Ram Bank Chauraha, Lucknow-226021 Mob +91 - 9336348520
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' || Head Office : l O
' | 122-C, Aastha, Road No. 5A,
b Patliputra Colony,

Patna — 800 013 (Bihar)
Contact us : +918676886249

SR
Lo o

OMSHIVA TEST HOUSE +919431047908
4| Email : coo@shivatesthouse.in
PRIVATE Ll MITED I cao@shivatesthouse.in
....... PROTECTING SINCE 1988 | OMSHIVA TEST HOUSE PVT LTD
TESTING ‘ CONSULTING ‘ RESOLVING | Training || K230 N0 10 A O I
STH/26/02/587
TEST REPORT
Name and Address of Customer : Information by Customer :
EXECUTIVE DIRECTOR Name / Nature of Sample : Effluent Sample
M/s MATHAULIA SUGAR INDUSTRIES Location of Sampling : From Aeration Tank
P.O.: MAJHAULIA W.0 No.: WP/215/22
V. CHAMRARAN— 845 43 WO Date: 08.08.2022
Laboratory Provided Details : Analysis Details :
ULR Number STH/TR/24-25/02/587 Sample Code STH/26/02/587
Date of Sampling 16.02.2026 Analysis Start Date 17.02.2026
Sample Received on  17.02.2026 Analysis Completion Date 22.02.2026
Method of Sampling IS: 3025 (Part-1) Sample Condition on Receipt  Fit for analysis
Env. Condition Temp. 20°C Humidity 55 % Items required to be Tested As per contract
Sample Quantity & . Any Specific Test Method No
Container 2 L; Polypropylene Bottle (02) Reporting Date 27.02.2026
Mr. Akhilendra Pratap ; Lab i
Sample Collected by Represeatative Report Prepared By Anjali Gupta
ANALYSIS RESULTS
S.N. Parameters Unit Method of Test Results
1 Mixed Liquor Suspended Solids (MLSS) IS 3025 (Part-17) 2740.0
mg/L
2 Mixed Liquor Volatile Suspended Solids (MLVSS) IS 3025 (Part-18) 2400.0

Area: Patna
Reqd. No.-17459
Expiry Date:- 22-11-2029/
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Reviewed by : Authorized Signatory : Quality Manager :
Vishal Sharma (DQM) S.S. Rukhaiyar, Sec. lic (Effluent) Dr. (Mrs.) Shreyasee Prasad

< END OF REPORT -----

Is limited 1o Invoiced amount (3) Test Report endorsed only the lests ana not e proguct ceriticate

NB.: (1) This report applies only to sample tested as above. (2) Total Liabllity of our Laboratory
—_ poratory. (5) The samples will be retained for 3 days after ine report generauon

(4) Test Report cannot be reproduced partially of full for legalcoun purpose without written permission of the L.a
Branch:1 Uttarakhand : 410 Pratap Palace, 3rd Floor 26 & 27 Dehradun - 248001, Mob: +91 -9999505562
Branch:2 Uttar Pradesh: M.S -1/10, Sector A, Sitapur Road Yojna, Ram Ram Bank Chauraha, Lucknow-226021 Mob: +91 - 9336348520
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Head Office :
| 122-C, Aastha, Road No. 5A,
Patliputra Colony,

Patna - 800 013 (Bihar)

YMSHIVA TEST HOUSE | o iadatoaaos A =
PRIVATE LIMITED | L
ISTING { CONSUL:,:zT‘-EI:;EZIgf_ﬁn‘JS(:AT?Ti;A’I:gGa i b Google Play OMSHIVA TEST HOUSE PVT LTD
R0 000000 0
TEST REPORT STH/26/02/588

Name and Address of Customer : Information by Customer :

EXECUTIVE DIRECTOR Name / Nature of Sample : Treated Effluent Sample

M/s MATHAULIA SUGAR INDUSTRIES Location of Sampling : From Lagoon

P.0.: MAJHAULIA W.0 No.: WP/215/22

W. CHAMPARAN — 845 454 WO Date: 08.08.2022

Laboratory Provided Details : Analysis Details :

ULR Number STH/TR/24-25/02/588 Sample Code STH/26/02/588

Date of Sampling 16.02.2026 Analysis Start Date 17.02.2026

Sample Received on ~ 17.02.2026 Analysis Completion Date 22.02.2026

Method of Sampling  IS: 3025 (Part-1) Sample Condition on Receipt  Fit for analysis

Env. Condition Temp. 20°C Humidity 55 % Items required to be Tested As per contract

Contaimer ™ 2 L Polypropylene Borte (02 Qggoitﬁ(g:ig(;tzeSt Hethod a0

Sample Collected by ye%rﬁi?xﬂi?i‘\i: Pratap ; Lab Report Prepared By Anjali Gupta

ANALYSIS RESULTS
SI. No. Parameters Unit Method of Test Dimit Sa:lree(;.ull‘:e(f’i Rales ResultLJ
Organoleptic & Physical Analysis ‘
1. pH at 25°C IS 3025 (Part-11) 5.5109.0 | 730
T

2. Suspended Solids mg/L IS 3025(Part-17) 100.00 | 35.0
3. Total Dissolved Solids mg/L IS 3025(Part-16) Not Specified 478.0 :
Chemical Analysis . j
4 Oil & Grease mg/L IS 3025 (Part-39) 10.00 <4.0 \
5 B.0.D. (3 days at 27°C) mg/L IS 3025 (Part-44) 30.00 17.0 ﬁ
6. C.0.D. mg/L IS 3025 (Part-58) 250.00 SO.T
7 Dissolved Phosphate as P mg/L APHA (4500-P-D) 5.00 0.7S*ﬁ
8 Ammonical Nitrogen as N mg/L | IS 3025 (Pan-34/SecD¢
9 Total Kjeldahl Nitrogen as N mg/L APHA (4500 N/o(g

%
Né’el;w Kumari \ -
Arga- Palna
Reqd N(),-mw@
‘ \ Fxary Cate- 224 ;? v‘
%%l ﬂmﬂm Clyen Sk p

Reviewed by : Authorized Signatory ! _v ’vﬁ o)™ % o Quality Manager :
Vishal Sharma (DQM) S.S. Rukhaiyar, Sec. I/c (Effluent) G IGTT B .~ Dr.(Mrs.) Shreyasee Prasad

N.B.: (1) Tnis repon applies only 10 sampic lesteo as above (2) Tolal Liability of our Laboratory Is limited 1o invoiced amount (3) Test Report endorsed only the tests ana not the product cerificate
(4) Test Report cannot be reproduced partially or full for legat/cour purpase without writien permission of the Laboratory. (5) The samples will be retained tor 3 qays after tne report generation

Branch:1  Uttarakhand : 410 Pratap Palace. 3rd Floor 26 & 27 Dehradun - 248001, Mob: +91 -9999505562
Branch:2  Uttar Pradesh: M.S -1/10. Sector A, Sitapur Road Yojna, Ram Ram Bank Chauraha, Lucknow-226021 Mob' +91 - 9336348520
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OMSHIVA TEST HOUSE

PRIVATE LIMITED

....... PROTECTING SINCE 1988 i

Head Office :

Patliputra Colony,

TESTING | CONSULTING l RESOLVING ‘ TRAINING

Name and Address of Customer :

EXECUTIVE DIRECTOR

M/s MATHAULIA SUGAR INDUSTRIES

P.O.: MAJHAULIA
W. CHAMPARAN — 845 454

Laboratory Provided Details :

[ A‘npsww

122-C, Aastha, Road No. 5A,

Patna - 800 013 (Bihar)
Contact us : +918676886249
+919431047908

Email : coo@shivatesthouse.in
cao@shivatesthouse.in

TEST REPORT

ULR Number STH/TR/24-25/12/901
Date of Sampling 24.12.2025
Sample Received on  26.12.2025

Method of Sampling

IS: 3025 (Part-1), & IS 1622

Information by Customer :
Name / Nature of Sample :

Location of Sampling :

W.0O No.:
WO Date:

Analysis Details :

Sample Code

Analysis Start Date

Analysis Completion Date
Sample Condition on Receipt

TC-14251

OMSHIVA TEST HOUSE PVT

D000 001 0
STH/25/12/901

Water Sample

From Borewell Near Guest
House
WP/215/22

08.08.2022

STH/25/12/901
26.12.2025
31.12.2025
Fit for analysis

Env. Condition Temp. 18°C Humidity 60 % Items required to be Tested As per contract

Sample Quantity & 2 L.; Polypropylene Bottle (02) & 500 ml, .

cOnging ’ Sterilized Glack Bottle (02)( ) fny Specific TestMeliind. o

Sample Collected by ~ Mr. Sameer Oberoy; Lab Representative ReporungiDate 08'91:2026

Report Prepared By Anjali Gupta
ANALYSIS RESULTS
Limit as per IS 10500: 2012 ]
S.N. | Parameters Unit Method of Test Acceptable Permissible Results
Limit Limit

Organoleptic & Physical Analysis
1 Colour Hazen IS 3025 (Part-4) 5 Max. 15 <0.5
2 Odour — IS 3025 (Part-5) Agreeable Agreeable Agreeable
3 Taste - IS 3025 (Part-7) Agreeable Agreeable Agreeable |
4 pH at 25°C — IS 3025 (Part-11) 6.5-8.5 No relaxation 778 |
5 Turbidity NTU IS 3025 (Part-10) 1.0 Max. 5.0 0.84 ﬁ\
6 (T]f’];asl)D‘S”]"ed Splids mgL | 1573025 (Part-16) | 500.0 Max. 2000.00 380
Chemical Analysis j
8 Total Hardness as CaCO; mg/L IS 3025 (Part-21) 200.0 Max. 600.00 220.0 -{
9 Calcium as Ca mg/L IS 3025 (Part-40) 75.0 Max. 200.00 49.7
10 Magnesium as Mg mg/L IS 3025 (Part-46) 30.0 Max. 100.0 23.3
11 Residual Free Chlorine mg/L IS 3025 (Part-26) 0.2 Min. 1 <1.0
12 Total Alkalinity as CaCO; mg/L IS 3025 (Part-23) 200.0 Max. 600.00 296.0
13 Chloride as Cl mg/L IS 3025 (Part-32) 250,0Mme—_ 1000.00 22.0 ‘
14 Sulphate as SO4 mg/L IS 3025 (Part-24) /.'6 . 400.00 25.6 |
15 | Nitrate as NO; mg/L IS 3025 (Part-34) £ ‘ eyation 25 ‘
16 | Fluoride as F mg/L IS 3025 (Part 60y a/ 2 . ﬁ 0.23
Metal Analysis v M Kiitars \

L]7 Iron as Fe mg/L SHURObM DWW Pay  No frelgxatjon 0.33

Branch:1
Branch:2

(1) Tris report applies only to sample tested as above. (2) Total Liabllity of our Laboralory Is limited |o Iy

(4) Test Report cannot be reproduced partially or full for legal/court purpose without written permission of the Lal
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only the tests and not the product certificate

mpleswu be retained for 3 days after the report generation

Uttarakhand : 410 Pratap Palace, 3rd Floor 26 & 27 Dehradun - 248001, Mob: +91 9999505562
Uttar Pradesh: M.S -1/10, Sector A, Sitapur Road Yojna, Ram Ram Bank Chauraha, Lucknow-226021 Mob: +91 - 9336348520
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Head Office :

122-C, Aastha, Road No. 5A,
Patliputra Colony,

Patna - 800 013 (Bihar)
Contact us : +918676886249

(%

X RN Y SRR |

OMSHIVA TEST HOUSE +919431047908
PRIVATELIMITED ||| =o' sogamoisus
....... PROTECTING SINCE 1988 |

TESTING ‘ CONSULTING | RESOLVING ‘ TRAINING ’,5;
OMSHIVA TEST HOUSE PV1

—— DO 00 10 0
= STH/25/12/901
Continuation Sheet
ULR NUMBER.: STH/TR/24-25/12/901
ANALYSIS RESULTS
S.N. Parameters Unit Method of Test Limit as per IS 10500: 2012 Results
Microbiological Analysis
18 | Total Coliform /100 ml IS 1622 Not Specified Not Detected
19 | Ecoli /100 ml 1S 1622 Not Specified Not Detected

Patllpu]ra Colon
ina

800013

Vp/fal%vm QV\Q(/V) @;\u\&&; %%MQM?OWQJ

Reviewed by : horized Signatory: Authorized Signatory : ' Quality Manager :

Vishal Sharma (DQM) Ayan Das, Sec. l/c (Food, Residue &
Water Proximate, Trace Metals) Plyali Das Sharma, Sec. l/c (Mcb.)  Dr. (Mrs.) Shreyasee Pra

-—-- END OF REPORT -----

NB.: (1) Tnis report applies only to sample tested as above. (2) Total Liabllity of our Laboratory Is limited to invoiced amount. (3) Test Report endorsed only the tests and not the product cerifica
B (4) Test Report cannot be reproduced partially or full for legal/court purpose without written permission of the Laboratory. (5) The samples will be retained tor 3 aays after the report generatic

Branch:1 Uttarakhand : 410 Pratap Palace, 3rd Floor 26 & 27 Dehradun - 248001, Mob: +91 -9999505562
Branch:2 Uttar Pradesh: M.S.-1/10, Sector A, Sitapur Road Yojna, Ram Ram Bank Chauraha, Lucknow-226021 Mob: +91 - 9336348520
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OMSHIVA TEST HOUSE i
PRIVATE LIMITED

....... PROTECTING SINCE 1988
TESTING ‘ CONSULTING | RESOLVING | TRAINING

Head Office :

122-C, Aastha, Road No. 5A,

Patliputra Colony,

Patna - 800 013 (Bihar)

Contact us : +918676886249
+919431047908

Email : coo@shivatesthouse.in
cao@shivatesthouse.in

| =R e

TC-1425

OMSHIVA TEST HOUSE PVT

LT e

TEST REPORT STH/25/12/902
Name and Address of Customer : Information by Customer :
EXECUTIVE DIRECTOR Name / Nature of Sample : Surface Water Sample
M/s MAJHAULIA SUGAR INDUSTRIES Location of Sampling : Upstream of River Kohra
P.O.: MAJHAULIA W.O No.: WP/215/22
W. CHAMPARAN - 845 454 WO Date: 08.08.2022
Laboratory Provided Details : Analysis Details :
ULR Number STH/TR/24-25/12/902 Sample Code STH/25/12/902
Date of Sampling 24.12.2025 Analysis Start Date _ 26.12.2025
Sample Received on ~ 26.12.2025 Analysis Completion Date 31.12.2025
Method of Sampling  IS: 3025 (Part-1) Sample Condition on Receipt  Fit for analysis
Env. Condition Temp. 18°C Humidity 60 % Items required to be Tested As per contract
Sample Quantity & . Any Specific Test Method No
Container 2 L; Polypropylene Bottle (02) Reporting Date 08.01.2026
Sample Collected by ~ Mr. Sameer Oberoy; Lab Representative Report Prepared By Anjali Gupta
ANALYSIS RESULTS
Tolerance Limit as per CPCB Guidelines ‘
S, Unit | Method of Test = S
No. Parameters M ctho Class | Class | Class | Class | Class 1
A B C D E |
65- | 6.0- |
1. pH at 25°C --- IS 3025 (Part-11) | 6.5-8.5 | 6.5-8.5 6-9 85 85 | 7.96
2. Total Suspended Solids mg/L IS 3025(Part-17) -- -- -- -- -- 450 |
Total Dissolved Solids mg/L IS 3025 (Part-16) -- -- -- -- -- 2520
2o0r 3or 3or
0 . y - - 5
4. B.O.D. (5 days at 20°C) mg/L IS 3025 (Part-44) less fig less 2.0
5. C.0.D. mg/L IS 3025 (Part-58) - - - - - 22.0
6. Chloride as Cl mg/L IS 3025 (Part-32) - - -- - - 18.0
. 6 or S5or 4 or 4 or -
7. Dissolved Oxygen mg/L IS 3025 (Part-38) — more ot | daere - .Sﬁ
Class ’A’" Drinking water source witl}g»emmﬁo@ treatment but after disinfection
Class ’C**": Drinking water sourwnn ] \m\em followed by disinfection.

T

C\
) INC
Reviewed by : \. Io

Vishal Sharma (DQM) h U

Branch:1
Branch:2

Neélam Kumari
Area: Paina
Regd No.-17459
Expiry Date. 21120

—
o,

i s

ofized Signatory:

W7
% Lty ont”

ﬁ)'f;n bas.Soc. lic (Food, Residue & Water

Proximate, Trace Metals)
----- END OF REPORT -----

E—ﬁhr&jo LJA:;EA *

Quality Manager :

Dr. (Mrs.) Shreyasee Prasad

(1) Tnis report applies only 1o sample lested as above. (2) Total Liability of our Laboratory Is limited to invoiced amount (3) Test Report endorsed only the tests and not the product certiticate
(4) Test Report cannol be reproduced partially o full for legal/coun purpose without written permission of the Laboratory. (5) The samples will be retained for 3 days after tne report generation

Uttarakhand : 410 Pratap Palace, 3rd Floor 26 & 27 Dehradun - 248001, Mob: +91 -9999505562
Uttar Pradesh: M.S.-1/10, Sector A, Sitapur Road Yojna, Ram Ram Bank Chauraha, Lucknow-226021 Mob: +91 - 9336348520
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Head Office :

@ /| 122-C, Aastha, Road No. SA,
|| Patliputra Colony,
|| Patna — 800 013 (Bihar)
| Contact us : +918676886249

OMSHIVA TEST HOUSE +919431047908 .y :
Email : coo@shivatesthouse.in oL IR
PRIVATE LIMITED cao@shivatesthovse in TC1a281
....... PROTECTING SINCE 1988
TESTING ‘ CONSULTING I RESOLVING l TRAINING
OMSHIVA TEST HOUSE PVT |
(O e
IEST REPORT STH/25/12/903 |
Name and Address of Customer : Information by Customer :
Name / Nature of Sample : Surface Water Sample
EXECUTIVE DIRECTOR Downstream of River
M/s MATHAULIA SUGAR INDUSTRIES Location of Sampling : Kohra
P.O.: MAJHAULIA
W CHAMPARAN— 845 454 W.0 No.: WP/215/22
WO Date: 08.08.2022
Laboratory Provided Details : Analysis Details :
ULR Number STH/TR/24-25/12/903 Sample Code STH/25/12/903
Date of Sampling 24.12.2025 Analysis Start Date ’ 26.12.2025
Sample Received on  26.12.2025 Analysis Completion Date 31.12.2025
Method of Sampling  IS: 3025 (Part-1) Sample Condition on Receipt  Fit for analysis
Env. Condition Temp. 18°C Humidity 60 % Items required to be Tested As per contract
Sample Quantity & . Any Specific Test Method No
Container 2 L.; Polypropylene Boitle:(02) Reporting Date 08.01.2026
Sample Collected by ~ Mr. Sameer Oberoy; Lab Representative Report Prepared By Anjali Gupta
ANALYSIS RESULTS
Tolerance Limit as per CPCB Guidelines ‘
S. Uni Method of T Result
No. Parameters nig ethod of Lest Class | Class | Class | Class | Class \
A B C D E |
. 65- | 6.0- ‘
1. pH at 25°C --- IS 3025 (Part-11) | 6.5-8.5 | 6.5-8.5 6-9 25 8.5 7.81 ‘
2. Total Suspended Solids mg/L IS 3025(Part-17) -- - - - - 59.0 |
3, Total Dissolved Solids | mg/L IS 3025 (Part-16) - - -- -- -- 272.0
' 2or 3or 3or
0 3 - - 22
4. B.O.D. (5 days at 20°C) mg/L IS 3025\£Part 44) less ek fess 2.2 ’
5. C.0.D. mg/L IS 3025 (Part-58) - - - - -- 28.0 ;
6. Chloride as Cl mg/L IS 3025 (Part-32) - - - - - 22.0
. 6 or 5or 4 or 4 or oy
e Dissolved Oxygen Waﬂ-%) ntomn more more | more = 75
Class ’A’* Drinking water source ﬁl@nkﬁﬁt}lﬁm but after disinfection ;
Class ’C’*: Drinking water sou#M@ﬁMm&?\llowed by disinfection. J

NeefdmKumari

* Area:- Patna * Axs HOg o
Regd. No.-17459 s 2\
o Evpiy Date:- 2-11.207 & (2 Pa:mécm, -
. o Pg\a o
A v B -
DYL3 i ) v :/‘9‘**)0 F’“ﬂ’m
a' ',A Py A a& \"’,C ‘\0;0/ .
Reviewed by : Mg 165 TR rized Signatory: dsen,, Ro‘}/ Quality Manager :
Vishal Sharma (DQM) Ayan Das, Sec. l/c (Food, Residue & Water Dr. (Mrs.) Shreyasee Prasad
Proximate, Trace Metals)
----- END OF REPORT -----

Test Report endorsed only the tests and not the product ceruficate

as above. (2) Total Liabllity of our Laboratory Is limited to Involced amount. (3)
be retained for 3 days after the report generation

. 1) This report applies only to sample tested
NB. 54; Test Rggoﬂ c;;nno( be reproduced partially or full for legal/court purpose without written permission of the Laboratory. (5) The samples will

Uttarakhand : 410 Pratap Palace, 3rd Floor 26 & 27 Dehradun - 248001, Mob: +91 -9999505562

Branch:1
Uttar Pradesh: M.S.-1/10, Sector A, Silapur Road Yojna. Ram Ram Bank Chauraha, Lucknow-226021 Mob

Branch:2

+91 - 9336348520
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OMSHIVA TEST HOUSE

PRIVATE LIMITED

....... PROTECTING SINCE 1988

=

Head Office :

122-C, Aastha, Road No. 5A,

Patliputra Colony,

Patna — 800 013 (Bihar)

Contact us : +918676886249
+919431047908

Email : coo@shivatesthouse.in
cao@shivatesthouse.in

TC-14251

TESTING I CONSULTING | RESOLVlN?YTRAINlNG _ rma—
00 O R O
TEST REPORT STH/25/12/904
Name and Address of Customer : Information by Customer :
EXECUTIVE DIRECTOR Name / Nature of Sample : Effluent Sample
M/s MAJHAULIA SUGAR INDUSTRIES Location of Sampling : From ETP Inlet
P.O.: MAJHAULIA W.0 No.: WP/215/22
W. CHAMPARAN — 845 454 WO Date: 08.08.2022
Laboratory Provided Details : Analysis Details :
ULR Number STH/TR/24-25/12/904 Sample Code STH/25/12/904
Date of Sampling 24.12.2025 Analysis Start Date 26.12.2025
Sample Received on ~ 26.12.2025 Analysis Completion Date 31.12.2025
Method of Sampling  IS: 3025 (Part-1) Sample Condition on Receipt  Fit for analysis
Env. Condition Temp. 18°C Humidity 60 % Items required to be Tested As per contract
iiﬁiliigumy % 2L Polypropylene Botde (02 ﬁﬁgoi’iﬁzlgl?“ Method g?m.zozs
Sample Collected by ~ Mr. Sameer Oberoy; Lab Representative Report Prepared By Anjali Gupta
ANALYSIS RESULTS
SI. No. Parameters J Unit Method of Test Results
Organoleptic & Physical Analysis
1. pH at 25°C - IS 3025 (Part-11) 5.86
2. Suspended Solids mg/L IS 3025(Part-17) 346.0
3. Total Dissolved Solids mg/L IS 3025(Part-16) 1362.0
Chemical Analysis
4. Oil & Grease . mg/L IS 3025 (Part-39) 6.12
5. B.O.D. (3 days at 27°C) mg/L IS 3025 (Part-44) 340.0
6. C.0.D. ‘mg/L IS 3025 (Part-58) 1160.0
T Dissolved Phosphate as P mg/L APHA (4500-P-D) 6.4
8. Fluoride as F mg/L APHA 4500 (F D) 1.19
9. Ammonical Nitrogen as N _——msld_ IS 3025 (Part-34) 20.20
10. Total Kjeldahl NitrogenasN L APHA (4500 N org) 35.84
Neelam Kumari
Area:- Patng
Regd. No.-17459
Exaiy Date:. 22-11.2025
ma i & 4 ‘ fé*xwﬂo }-r—ui/fecg .
Reviewed by : “~~. Authorizéd Signatory : Quality Manager :
Vishal Sharma (DQM) S.8. Rukhaiyar, Sec. lic (Effluent) Dr. (Mrs.) Shreyasee Prasad
-—-- END OF REPORT -----
B e oy e kol ko e w2t Repo sy s s o o i
Branch:1  Uttarakhand : 410 Pratap Palace, 3rd Floor 26 & 27 Dehradun - 248001, Mob: +91 -9999505562
Branch:2  Uttar Pradesh: M.S -1/10, Sector A, Sitapur Road Yojna, Ram Ram Bank Chauraha, Lucknow-226021 Mob: +91 - 9336348520
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OMSHIVA TEST HOUSE
PRIVATE LIMITED

PROTECTING SINCE 1988

.......

7
TESTING I CONSULTING I RESOLVING ’ TRAINING [

Name and Address of Customer :

Head Office :

122-C, Aastha, Road No. 5A,

Patliputra Colony,

Patna — 800 013 (Bihar)

Contact us : +918676886249
+919431047908

Email : coo@shivatesthouse.in

cao@shivatesthouse.in

TEST REPORT

Information by Customer :

TC-14251

OMSHIVA TEST HOUSE PVT 1

000 10O O
STH/25/12/905

EXECUTIVE DIRECTOR Name / Nature of Sample : Effluent Sample
M/s MATHAULIA SUGAR INDUSTRIES Location of Sampling : From ETP Outlet
P.0.: MAJHAULIA W.0 No.: WP/215/22
W. CHAMPARAN — 845 454 WO Date: 08.08.2022
Laboratory Provided Details : Analysis Details :
ULR Number STH/TR/24-25/12/905 Sample Code STH/25/12/905
Date of Sampling 24.12.2025 Analysis Start Date 26.12.2025
Sample Received on  26.12.2025 Analysis Completion Date 31.12.2025 -
Method of Sampling IS: 3025 (Part-1) Sample Condition on Receipt ~ Fit for analysis
Env. Condition Temp. 18°C Humidity 60 % Items required to be Tested As per contract
(S:Zr:tzliiguanmy oo Polypropylene Bottle (02) Q:goiﬁ:g;:m Hethod _3180.01.2026
Sample Collected by ~ Mr. Sameer Oberoy; Lab Representative Report Prepared By Anjali Gupta
ANALYSIS RESULTS
SL. No. Parameters Unit Method of Test IEimit ;:lfee(;'ullge(\r;i Rules Results (
Organoleptic & Physical Analysis |
1. pH at 25°C - IS 3025 (Part-11) 55t09.0 7.41 ﬁ‘
2. Suspended Solids mg/L IS 3025(Part-17) 100.00 36.0 4’
3. Total Dissolved Solids mg/L IS 3025(Part-16) Not Specified 495.0 ]
Chemical Analysis i
4 Oil & Grease . mg/L IS 3025 (Part-39) 10.00 <40 ]
5 B.0.D. (3 days at 27°C) mg/L IS 3025 (Part-44) . 30.00 20.0
6. C.0.D. mg/L | IS 3025 (Part-58) 250.00 120.0
7 Dissolved Phosphate as P mg/L APHA (4500-P-D) 5.00 1.12
8 Fluoride as F mg/L | APHA 4500 (F D) 2.00 043
9 Ammonical Nitrpgeﬁ 1 IS 3025 (Part-34) 50.00 ‘ 10.08 h
10. Total Kje]day/ \ 1 N APHA (4500 N org) 100.00 17.92 y
Nee/a?nzt(uman' ;-
Area- P,
Regd. No:?t;laSQ *
Expiry Date:- 22:11.209
Y — :
o e G &
Reviewed by : Authorized Signatory : Quality Manager :
Vishal Sharma (DQM) S.S. Rukhalyar, Sec. lic (Effluent) Dr. (Mrs.) Shreyasee Prasad
< END OF REPORT -----
s TestRopon camot o reptoduted bl o o ghwonit pussas et sited olovloed maunt () Tes et o ol b el bl
Branch:1  Uttarakhand : 410 Pratap Palace, 3rd Floor 26 & 27 Dehradun - 248001, Mob: +91 -9999505562
Branch:2  Uttar Pradesh: M.S -1/10, Sector A, Sitapur Road Yojna, Ram Ram Bank Chauraha, Lucknow-226021 Mob +91 - 9336348520
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Head Office :

@ i | 122-C, Aastha, Road No. 5A,
|| Patliputra Colony,

| Patna - 800 013 (Bihar)

Contact us : +918676886249

OMSHIVA TEST HOUSE g +019431047908
B : 3 3
| Email : coo@shivatesthouse.in
PRIVATE LIMITED : cao@shivatesthouse.in
....... PROTECTING SINCE 1988 E i —
TESTING l CONSULTING ‘ RESOLVING | TRAINING | OMSHIVA TEST HOUSE PVT LTI
OO 00O O O
TEST REPORT STH/25/12/90@6
Name and Address of Customer : Information by Customer :
EXECUTIVE DIRECTOR Name / Nature of Sample : Effluent Sample
M/s MAJHAULIA SUGAR INDUSTRIES Location of Sampling : From Aeration Tank
P.O.: MAJHAULIA W.O No.: WP/215/22
W. CHAMPARAN — 845 454 WO Date: 08.08.2022
Laboratory Provided Details : Analysis Details :
ULR Number STH/TR/24-25/12/906 Sample Code _ STH/25/12/906
Date of Sampling 24.12.2025 Analysis Start Date 26.12.2025
Sample Received on  26.12.2025 Analysis Completion Date 31.12.2025
Method of Sampling  IS: 3025 (Part-1) Sample Condition on Receipt  Fit for analysis
Env. Condition Temp. 18°C Humidity 60 % Items required to be Tested As per contract
Sample Quantity & ) Any Specific Test Method No
Container 2 L; Bolypropylene Botfle (02) Reporting Date 08.01.2026
Sample Collected by ~ Mr. Sameer Oberoy; Lab Representative Report Prepared By Anjali Gupta
ANALYSIS RESULTS
S.N. Parameters Unit Method of Test Results
1 Mixed Liquor Suspended Solids (MLSS) IS 3025 (Part-17) 2650.0
mg/L
2 Mixed Liquor Volatile Suspended Solids (MLVSS) IS 3025 (Part-18) 2310.0
ST HOgox.
6& Sé"")\
2\
Y\
=)
/5/
e
L, VY '”' ? “hv OF‘M’
eviewed by : ¥ / ?Kut zed&a atory 1 Quality Manager :
Vishal Sharma (DQM) NS 'SLS‘ Rukhalyar, Sec. Ic-(Effluent) Dr. (Mrs.) Shreyasee Prasad
N e END OF REPORT -----
N.B.: (1) Tnis repont applies only 1o sample (ested as above. (2) Total Liabllity of our Laboralory Is limited to invoiced amount (3) Test Repart endorsed only the tests and not the proguct certificate

(4) Test Report cannol be reproduced partially or full for legal/coun purpose without written permission of the Laboratory (5) The samples will be retained for 3 aays after tne report generaton
Branch:1 Uttarakhand : 410 Pratap Palace, 3rd Floor 26 & 27 Dehradun - 248001, Mob: +91 -9999505562
Branch:2 Uttar Pradesh: M.S -1/10, Sector A, Silapur Road Yojna, Ram Ram Bank Chauraha, Lucknow-226021 Mob: +91 - 9336348520
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OMSHIVA TEST HOUSE

PRIVATE LIMITED

veeer.. PROTECTING SINCE 1988

Head Office :

122-C, Aastha, Road No. 5A,

Patliputra Colony,

Patna — 800 013 (Bihar)

Contact us : +918676886249
+919431047908

Email : coo@shivatesthouse.in

TESTING ‘ CONSULTING | RESOLVING ‘[TRAINING

Name and Address of Customer :

cao@shivatesthouse.in

TEST REPORT

Information by Customer :

TC-14251

OMSHIVA TEST HOUSE PVT L

R0 O 00O R A
STH/25/12/907

EXECUTIVE DIRECTOR Name / Nature of Sample : Treated Effluent Sample
M/s MAJHAULIA SUGAR INDUSTRIES Location of Sampling : From Lagoon
P.O.: MAJHAULIA W.0O No.: WP/215/22
W. CHAMPARAN — §43 4o WO Date: 08.08.2022
Laboratory Provided Details : Analysis Details :
ULR Number STH/TR/24-25/12/907 Sample Code STH/25/12/907
Date of Sampling 24.12.2025 Analysis Start Date 26.12.2025
Sample Received on  26.12.2025 Analysis Completion Date 31.12.2025
Method of Sampling  IS: 3025 (Part-1) Sample Condition on Receipt  Fit for analysis
Env. Condition Temp. 18°C Humidity 60 % Items required to be Tested As per contract
Container 2 L Polypropylenc Botde (02 ReportngDete - 08012026
Sample Collected by ~ Mr. Sameer Oberoy; Lab Representative Report Prepared By Anjali Gupta
ANALYSIS RESULTS
SI. No. Parameters Unit Method of Test Limit as per E (P) Rules Results
Schedule VI
Organoleptic & Physical Analysis
1. pH at 25°C - IS 3025 (Part-11) 55t09.0 7.26
2. Suspended Solids mg/L IS 3025(Part-17) 100.00 31.0
3. Total Dissolved Solids mg/L IS 3025(Part-16) Not Specified 459.0
Chemical Analysis :
4 Oil & Grease mg/L | — IS 3025 (Part-39) 10.00 <4.0
5 B.0.D. (3 days at 27°C) mg/L IS 3025 (Part-44) 30.00 18.0
6. C.0.D. mg/L IS 3025 (Part-58) 250.00 90.0
7 Dissolved Phosphate as P mg/L APHA (4500-P-D) 5.00 0.81
8 Ammonical Nitrogen as N mg/L IS 3025 (Part-34) 50.00 8.40
9 Total Kjeldahl Nitrogen as N mg/L APHA (4500 N org) 100.00 14.56
Reviewed by : ) Sj ory Quality Manager :
Vishal Sharma (DQM) S.9: Ru 2:! “SecAlc ) Dr. (Mrs.) Shreyasee Prasad
X‘--}.‘E“ND OEREPF)‘B/‘T\;:% /
R o a4 TRyt sy fsfand ot st
Branch:1  Uttarakhand : 410 Pratap Palace, 3rd Floor 26 & 27 Dehradun - 248001, Mob: +91 -9999505562
Branch:2  Uttar Pradesh: M.S.-1/10, Sector A, Sitapur Road Yojna, Ram Ram Bank Chauraha, Lucknow-226021 Mob: +91 - 9336348520
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REPORT ON ADEQUACY OF CONDENSATE POLISHING UNIT

(CPU)
FOR
A weiiferar AR seiS M/s Majhaulia Sugar Industries
wrgde fafies Pvt. Ltd.
fefeadt fediey (Distillery Division)
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Government of India
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Kanpur- 208017 (U.P.) India
Ph. +91-512-2570730, 257027;
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1. GENERAL INFORMATION

National Sugar Institate, Kanpur 2024-25

1 Name and address of the factory

M/s Majhaulia Sugar Industries Pvt. Ltd.
(Distillery Division)

Majhaulia, West Champaran

Bihar- 845454

2 Date/ Period of visit

30" August, 2025

3 NSI officials visited

Designation, Contact No. & E-mail

1. Dr. Seema Paroha

Director, NSI Karprr

2. Shri Anoop Kumar Kanaujia

Asst. Professor (Sugar Engg.)
9412583036, akk.nsi@gmail.com

4 Factory officials interacted

Designation, Contact No. & E-mail

1. Shri Uday Veer Singh

Chief General Manager
8077968998

cgm(@jayshreesugar.in

2. Shn Sarvesh Kr Dubey

General Manager (Production)
9771475105
gmprod@jayshreesugar.in

5 Year of Commissisning 2019 o

6 Licensed capacity of Ethanol unit | 60 KLPD

7 ‘Manufacturing Process Ethanol  Production  through. Fed-batch
Fermentation, Fractional Distillation and De-
hydration (MSDH) Process

8 Point of Reference Comments on ‘Adequacy of Condensate

Polishing Unit (CPU)’ of its Effluent
Treatment Plant of molasses-based distillery

:U":
\ i =~
Report on Adequacy of (7"{7 14 ) G
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National Sugar Institute, Kanpur 2024-25

2. INTRODUCTION:

3.

3.1.

3.2,

3.3.

3.4.

Report on Adequacy of CPL

On the request of the tactory management vide their email dt. 25.08.2025, a team of
National Sugar Institute, Kanpur visited the distillery unit of M/s Majhaulia Sugar Industries
Pvt. Ltd., Majhaulia, West Champaran, Bihar on 30" August, 2025 to assess adequacy of
Condensate Polishing Unit (CPU) of its Effluent Treatment Plant of molasses-based
distillery. During the period of visit the factory was found not in operation and on the basis of
data provided and on-site physical observations made; our observations and

recommendations are as given in the following paragraphs.

OBSERVATIONS:

The molasses-based distillery of the capacity 60 KLPD was commissioned in the year
2019 for production of Ethanol and is adjacent to the sugar unit of 5,000 TCD producing
Plantation White sugar. The copy of certificate issued from excise office and EIA is
attached as Annexure-1 & 2 respectively.

The Ethanol is being produced through Fed-batch Fermentation, Fractional Distillation
and De-hydration Process. The Zero Liquid Discharge (ZLD) is being achieved through
Incineration route having Multiple Effect Evaporator (MEE), Incineration Boiler &

Condensate Polishing Unit (CPU) etc. The manufacturing process of product Ethanol is
Cl]C]OSCd as Annexure 3. »

The mass balance for raw material mix. i.e. B-Heavy molasses @ 60 KLPD is enclosed
as Annexure 4.

Raw Material and Product

The details of products manufacture and raw material requirement when operation with

B-Heavy molasses is given as under:

[ Particulars Operation with B-Heavy Molasses
(01-31 July 2025)

Products manufacture /—-\ {A/Ethanol- 57.9 KLPD
Raw material requir t cavy molasscs- 1857.3 Qils per day

Rccovery of alc%l Woam \% z [}Qrc/ Ton of molasses
— UI 4 m ’

* A/ea pama
Regd NO ’7‘59 * 2| Paac
Yﬁl’yDoe 22;123’
\(Z /

/
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National Sugar Institute, Kanpur 2024-25

Details of production of alcohol and consumption of raw material for the month of July-

2025 duly certified by office are enclosed as Annexure 5.

3.5.  Multiple Effect Evaporator (MEE) Plant Performance

The factory has four-effect MEE comprises of Falling Film Evaporator (2W+1S) and

Forced Circulation Evaporator (2W+1S) of total capacity 600 M*day to concentrate the

generated spent wash and an incineration boiler of capacity 24 TPH to incinerate the slop

along with supplement fuel i.e. bagasse.

The Process & Instrumentation Diagram (PID) and designed parameter details of MEE

are enclosed as Annexure 6.

The details of effluent generation and its treatment when operation with B-Heavy

molasses is given as under:

Particulars

Operation with B-Heavy Molasses
(01-31 July 2025)

Spent wash generation

374.0 M’/day
6.5 KL/KL Alcohol

Treatment: Spent wash

Spent wash is being concentrated in MEE, then
Concentrate from MEE is being utilized as fuel in
slop fired boiler along with bagasse.

MEE performance

MEE feed- 501.1 M*day
MEE condensate- 394.0 M*/day
MEE concentrate- 119.0 M*/day

Other effluent (Fermenter &
Floor washing, CPU RO reject
erc.)

Fermenter & Floor washings and CPU RO reject is |
being fed into MEE.

The copy of logbook rccords of MEE performance for the month of July-2025 is enclosed

as Annexyre 7.

Report on Adequacy of CP

J|Page
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3.6. Condensate Polishing Unit (CPU) Performance

MEE condensate is being treated into Praj make CPU of capacity 400 M*/day comprising
of conventional aerobic treatment followed by UV and double stage RO system. The
treated effluent is being utilized in process & cooling tower make up water. Other low
strength effluents viz. spent lees, boiler blow down, cooling tower blow down and WTP
reject erc. are being directly used for fermenter dilution, ash quenching and gardening erc.

without treating through CPU.

The Process Flow Diagram and designed parameter details of CPU are enclosed as

Annexure 8.

The details of low strength effluent generation and its treatment when operation with B-

Heavy molasses is given as under:

Particulars Operation with B-Heavy Molasses
(01-31 July 2025)

Treatment: MEE condensate MEE condensate is being trcated in Praj make
CPU comprising of conventional aerobic
treatment followed by UV/RO system.

Other low strength effluent (Spent | Fermem - dilution, ash quenching and gardening
lees, Cooling Tower blow down, | efc.
Boiler blow down, WTP reject efc.)

CPU performance CPU inlet : 394.0 M*/day
CPU outlet : 324.0 M*/day
CPU reject : 70.0 M*/day

The copy of logbook records of CPU performance for the month of July-2025 is enclosed

as Annexure 9.

3.7. Copy of consents and authorization issued by BSPCB viz. Air consent, Water consent,

Hazardous Waste authorization and NOC for ground water extraction arc enclosed as

Annexure 10.

3.8. Photographs of MEE, CPU erc. taLen ug(d.drma the. period of visit are attached as

Annexure-11. ] 3 Q‘/ < J,;,g'\ »
[ - & il
Report on Adequacy of CPU ( ( ‘ ,“ o 4| Page
\f’?ﬂ g



National Sugar Institute, Kanpur 2024-25

4. CONCLUSION:

®

()

(iii)

(iv)

)

f
I

Report on Adequacy ()f(_:l’(‘/ '

~ e v
/
(
V.
N

M/s Majhaulia Sugar Industries Pvt. Ltd., Majhaulia, West Champaran, Bihar is
having a molasses-based distillery unit of the capacity 60 KLPD for production of
Ethanol.

The factory has adopted incineration route to achieve ZLD through MEE followed by

Incineration boiler & Praj make CPU System for recycling of process condensate.

The installed capacity of Multiple Effect Evaporators (MEE) shall be sufficient to
maintain 50-60% solids in the concentrate i.e. slop generated at MEE outlet for

production of Ethanol.

The installed capacity of Condensate Polishing Unit (CPU) shail be sufficient to
handle the MEE condensate only. For treatment of other low strength effluents
(Spent lees, Cooling tower blow down, Boiler blow down, WTP reject efc.), the
factory may enhance the capacity of CPU by providing Anaerobic Reactor, HRSCC
(High-Rate Solid Contact Clarifier) of suitable capacity and other necessary

modifications.

The factory has provided necessary Mass flow meters with data recording facility for
measuring the quantities of MEE feed and MEE concentrate and have been

connected with the CPCB/ SPCB servers for transmitting the data/ information

thereof.
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INTRODUCTION:

On the request of the factory management vide their email dt. 25.08.2025, a visit was
undertaken to the factory to carry out on the spot investigations and to collect data with
respect to water conservation measures undertaken and effluent treatment to assess:

1. Preparation of water balance report- checking of fresh water intake, effluent
generation from various units, recycling etc. to verify consumption, generation and
losses.

2. Preparation of ETP adequacy assessment report- Physical verification of all ETP units
as per design, checking the adequacy of the ETP as per effluent quality and quantity
to achieve the desired results.

COMPOSITION CF THE TEAM:

1. Dr. Seema Paroha, Director NSI Kanpur

2. Shri Anoop Kumar Kanaujia, Asst. Professor (Sugar Engineering)

DATE/PERIOD OF VISIT:

The visit was undertaken by the above-named officials on 30™ August, 2025.

FACTORY OFFICIAL PRESENT DURING THE VISIT:

At the time of visit the following officers of the factory were present at site:

1. Shri Uday Veer Singh, Chief General Manager
2. Shri Sarvesh Kr. Dubey, General Manager (Production)

(1) OBSERVATIONS & DISCUSSIONS

Since the visit was undertaken during the off-season of the sugar factory, it was not
possibie to physically observe the working of the sugar plant and verity the processing and
other conditions, partlcularly, with respect to water usage, its conservation and quantity &

quality of waste wat e. On the basis of data/ records provided by the factory and on-
sitc physical o r comments arc as given in the following paragraphs.
Calculation s of inputs provided by the factory and also as
contained/in af’ el ﬁl‘s\ls the figures of water usage and discharge are
estimated on th thedta\submipted by the factory.

Area- Peina |
Keqd. No.-17459
Expiry Date:» 224120

-

O /
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Our observations and suggestions are as given belew with part A discussing about water
balances and part B about Effluent Treatment Plant. The factory is having licensed
capacity @5,000 TCD, the water cycles have drawn accordingly.

1. Name of factory & address - M/s Majhaulia Sugar Industries Pvt. Ltd,, Majhaulia, West
Champaran, Bihar

2. Licensed crushing capacity- 5,000 TCD. The factory is crushing on an average @ 4,668
TCD during last three crushing season. Copy of the RT 8 {C) for the crushing season
2024-25 attached as Annexure-1.

3. Process adopted- Defecation for Producing Sulphurless Sugar

The factory produces sulphurless sugar by Defecation Process which comprises of the
following unit operations:

i Cane Unloading

ii. Cane Preparation

iii. Milling i.e. Juice Extraction
iv. Juice Weighment

V. Juice Clarification

vi. Evaporation

vii.  Crystallization

viii.  Centrifugation

ix. Sugar handling including cooling and grading
X. Sugar and molasses storage

xi. Steam generation

xii. ~ Power generation

The factory is having 7.5 MW captive power plant for meeting out the power
requirement of sugar plant and is not exporting power to national grid.

The hot water/ condensate is required for many purposes viz. imbibition, milk of lime
preparation, filter cake washing, mnhtses rondltlomng. pan boiling, sugar melting and

"

centrifugation etc. , w\ ), § &)
e, /(/
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On the other hand, cold water is used for cooling of mill bearings, gland cooling,
massecuite cooling in crystallizer and for various other purposes including equipment
cleaning, floor washing, laboratory, injection and spray and to meet human

req

4. Performance during last three crushing seasons:

uirements.

Year Total Downtime | Av. Crush rate Co- Duration of
crushing % (TCD) on Generation season
(MT) available hrs. (MW) (days)
2022-23 517556 3.8 4837 - 107
2023-24 531958 5.8 4547 - 117
2024-25 546928 39 4635 - 118

Although the crushing capacity of the plant is 5,000 TCD, and the factory achieved crushing

onan average @ 4,668 TCD during the last three seasons.

(A) REPORT ON WATER BALANCES:

1.

(a) Quantity of fresh water% cane used:

Fresh Water Usage:

S.No. Particulars 2022-23 2023-24 2024-25 |
1. For Sugar Plant 3.16% 12.41% 1236% |
2. For Co-generaticn NA NA CNA
3. | For Residential building etc. 4.42% 4.59% | 451%

—— Sl e a0, o

LRERRF T e

A

However, to verify the above figures, log book concerning reading of flow meter
was checked and readings as recorded are enclosed as Annexure-2. It was
observed that the average drawl of the fresh water for industrial use had been
about 572 cum/day i.e. approx. 123.6 llters per ton of cane crushed (hu ing season

2024-2
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(b) Source for drawing fresh water - One nc. boreweii of inax. withdrawal capacity 659
cum/day. It was reported that borewell is operated as and when required. Supply
of water for various purposes i.e. sugar plant, co-generation unit and domestic need
is carried out through common header.

(c) System of on-line measurement - As informed, the factory has provided flow meter
on bore-well to measure and record the flow and use of fresh water. For measuring
the flow of fresh water into the sugar plant, co-generation units & for residential
buildings, separate flow meters have been provided.

2. Cold Water Management System
(a) System for measuring utilization of cold water at various unit operations:

Arrangement for measuring the flow of cold water at various unit operations e.g.
turbine cocling, mill bearing cooling, massecuite cooling, laboratory uses and as
make up water for boiling house UGR etc. has been provided. In this regard, copy of
logbook records are enclosed as Annexure-4.

(b) Mass Flow diagram of cold-water usage, recirculation & discharge at various
unit operations e.g. mill & turbine bearing cooling, crystallizer cooling,
pumps, condensers, compressors and as make up water for boiler feed water
and spray pond water (if any) etc. :

A schematic diagram indicating cold water usage i «esfeiios seration is
enclosed as Annexure-5. Cold water is to be used for mill bearmg cooling, at
turbine oil cooler, massecuite cooling, gland cooling of pumps, condensers,
compressors and as make up water for boiling house UGR, spray pond/cooling
tower water, cleaning of heat exchanger and for misc. other uses including human
needs. The details of quantities required are enclosed as Annexure-6. The total
requirement of cold water for all operations is estimated to be approx. 4212
cum/day. Major portion of such cold water is re-circulated and only about 572
cum/day of water is required as make up water.

As may be seen from Annexure-5, the factory has installed closed loop system
for re-circulating the cold water used-at various operations and has also UGRs of
1243 cum and overhead tanks f'6§ c}xm/& 57 cum capacity. The shortfall in
requirement is made through cool d Longaﬁms r éplacement of fresh water.
.,/ A'w
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3. Hot Water Management System

(a) Details of evaporator configuration, requirement of steam/vapour at various
operations, measurement and availability of condensates from various heat
exchangers:

The details with respect to Evaporator configuration, steam/vapour usage at
various unit operations and availability of condensates are given at Annexure-7,
Flow meters for hot water usage at respective unit operation have been provided.
The estimations have been made on the basis of proposed quality of sugarcane to
be crushed, configuration of Evaporator and mode of utilization of live, exhaust and
vapours, massecuite % cane and with the existing type of plant & machinery, hence,
may change with variation in either of it. Details of existing plant and machinery
are attached as Annexure-8.

(b) Mass Flow diagram of hot water usage, recirculation & discharge at various
unit operations i.e. imbibition, boiler feed water, milk of lime preparation,
molasses dilution, melter, centrifugal & vacuum filter etc.

Details with respect to hot water utilization, re-circulation as such or after
cooling has been presented in Annexure-6. Flow meters for hot water usage at
respective unit operatica Lave been provided. In this regard, copy of logbook
records are enclosed as Annexure-4. The hot water generation and consumption
@ 5,006 TCD is calculated on the basis of data provided by the factory and enclosed
as Annexure-6. The major areas of hot water / condensate consumption are:

()

Imbibition water
Filter cake washing

Pan Boiling

Sugar washing at Centrifugal

“iod W N

Sugar melting/Magma preparation

In addition to above, hot water is to be used for various other purposes as per need.
In order to minimize fresh water consumption, the factory has installed three fan-
of 2x100 cum/hr and 50 cum/hr along with UGR of 1243 cum

AA& 68 cum & 57 cum capacity for cooling and re-using the
plpcdment for raw/fresh water for cooling purposes and for
* ( Reqy. No-1T453

The excess cooled condensate is used for makeup at
6|Paje w gwy
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various cooling system like mill bearings, pumps glands etc. and the remaining
excess cooled condensate was passing through ETP.

(c) Waste Water Generation

a. Details of flow meter installed to measure waste water flow from cooling
tower/ spray pond & other streams (Mill house, boiling house etc.) and to
measure treated effluent flow:

Flow meters have been provided to ascertain the Injection channel overflow,
ETP inlet and RTMS for ETP outlet to measure the flow of treated effluent from the

factory. The details of on-line monitoring system are given in Annexure-9.

b. Average waste water generation during season:

S.No. Particulars 2022-23 2023-24 2024-25
1. | Spray pond over flow 224 ton/ day 214 ton/ day 218ton/ day i.e.
‘i.e. approx. 46.4 | i.e.approx. 47.1 | approx. 47.1
liters/ ton of liters/ ton of liters/ ton of
cane crushed cane crushed cane crushed
2. | Other streams 578 ton/ day 629 ton/ day 673 ton/ day i.e.
i.e. approx. i.e. approx. approx. 145.3
119.6 liters/ 138.4 liters/ liters/ ton of
ton of cane ton of cane cane crushed
¢rushed -~ Crosivmes N
3. |Total waste water | 802ton/ day 843 ton/ day 891 ton/ day i.e.
(Effluent)  generation | i.e. approx. i.e. approx. approx. 192.4
from sugar and.power | 1659 liters/ 185.4 liters/ litei's/ ton of
plant ton of cane ton of cane cane crushed
crushed crushed
4. | Total waste water | 745ton/day 750 ton/ day 830 ton/ day i.e.
discharge from sugar | i.e.approx. i.e. approx. approx. 179.2
and power plant 154.2 liters/ 171.7 liters/ | liters/ ton of
ton of cane ton of cane cane crushed
crushed crushed

Copy of the logbook records is enclosed as Annexure-10.

The value of treated effluent discharge as-estimated above by the factory has been
@ 830.4 m2/ day i.e. 179.2 liters/ Loy m,a‘gg@}mg at, 4635 TCD crush rate during

crushing season 2024-25. The figurgs of efﬂuen;gﬁla]‘ge as recorded on CPCB sever
/A

/"! P \ } \

are enclosed as Annexure-11. w, /
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The estimated effluent discharge from sugar factory works out to be 17.9% on céne
i.e. approx. 180 liters/ ton of sugarcane. The recorded performance parameters of
treated effluent discharge are in conformity to CPCB norms.

(B) Characteristics of Effluent at ETP (Average values as recorded) for 2024-25

S.No. Particulars Inlet Outlet |
1. |pH 593 7.47
2. | TSS 389 mg./Ltr. 32 mg./Ltr.
3. |COD 1120 mg./ Ltr. 100 mg./Ltr.
4. | BOD 300 mg./ Ltr. 18 mg./Ltr.
5. | Oil & Grease 6.18 mg./ Ltr. <4.0 mg./ Ltr.
6. | TDS 1282 mg./Ltr. 504 mg./Ltr.

Figures in the table and as indicated vide analysis reports/data transmitted to
server indicate that the treated water quality was within the permissible norms of
surface discharge. The ETP performance reports carried out from third party are
attached as Annexure-12.

(2) ETP ADEQUACY ASSESSMENT REPORT L

(a) Details of ETP including capacity, brief of process and schematic layout:

The factor} has an Effluent Treatment Plant of 960 KL per day capacity. The
process flow diagram is attached as Annexure-13. The process includes removal of oil
and grease andg .the treating it through “Activated Sludge Process”, carrying out
anaerobic and aeration through Diffused type Aerators.

The holding vb!umes and size of equalization, aerobic tanks, clarifiers, sludge
drying bed etc. have also been indicated in the Annexure-13.

am Kumari
hrea-Pama
Rego No-17e5Y




S.No. | Equipment name | Dimensions Holding | Retention Remarks
. (In meter) volume | @ effluent -
(m3) generation
on 180 litre
per ton on
cane at
5,000 TCD
1. | Barscreen 18Lx4Bx 5 6 mins Inadequate
chamber 0.7H
2. | Oil & grease tank 2Lx3Bx?2 12 20 mins Inadequate
H
3. | Equalization tank |55Lx16.5B 408 10.9 hrs. Adequate,
with aeration x4.5H Diffused
aeration
provided.
4. | Primary clarifier 10.0 D x 2.5 196 5.3 hrs. Adequate
H
5. | Aeration tank 422 L x 165 3133 83.9 hrs. Adequate,
Bx45H d Diffused
aeration
provided.
6. | Secondary clarifier | 10.0 D x 2.5 196 5.3 hrs. Inadequate
H
7. | Sand filter 2Dx2H - 119 Adequate
Design basis: m?/m?/hr.
Surface loading '
rate- 12 m*/m?/hr
8. | Activated carbon|2Dx2H - 119 Adequate
filter m*/m?*/hr.
Design basis:
Surface loading
rate- 12 m*/m?/hr
9. |Sludge DryingBed | 7.5 Lx5Bx 675 - Adequate
1.5 H (12
Nos.)

Effluent Treatment Plant is to work as “Common Effluent Treatment Plant” for
treating waste water from mill, boiling and other process houses along with overflow

is considered to be adequate.

9|Page
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It was reported that the waste generated from power plant viz. boiler blow-down
and rejection water from water treatment plant is being mixed with surplus
condensate for cooling and re-using the same as a replacement for raw/fresh water for
cooling purposes and for other misc. purposes. Rejects of water treatment plant is also
being used for ash quenching, spraying on bagasse.

(b) Tertiary treatment of effluent:

The factory has an arrangement for tertiary treatment of effluent through Sand
filter and Activated Carbon filter of desired capacity. The treated effluent water ETP is
sent to a Lagoon for storage. Treated effluent from lagoons is taken for irrigation
purposes. In this regard, copy of logbook records are enclosed as Annexure-4.

The factory has an impermeable lagoon of 15000 cum capacity to store the treated
water after tertiary treatment for about 15 days depending upon the volume of effluent
generated.

(3) GENERAL

i. The factory is having proper infrastructure for operation of ETP. Details of deputed
manpower alongwith qualification & designation for operation and maintenance of
ETP is enclosed as Annexure-14.

ii. Factory has analytical facilities/ infrastructure for measuring important
parameters VIZBOD,COD TSS, TDS etc.

(4) RECOMMENDATIONS & CONCLUSION

)] Necessary flow meters are instailed at various unit oper ations e.g. pan boiling &
centrifugals washing, filter cake washing etc. to ascertain and control hot and
cold-water requirement.

(i)  Flow meters have been provided to ascertain fresh water usage for sugar plant,
cogeneration plant & domestic purpose etc. separately.

(iii)  The capacity of the ETP plant shall be adequate to handle the generated effluent
from the plant at the operational & licensed/rated capacity of 5,600 TCD.
However, capacity of the screen bar chamber, oil & grease tank and secondary

—~—— clarifier requires to be enhanced as per norms.

'/" As: per the analytical details submitted by the factory, the treated effluent
quéhty was in conformity with the CPCB guidelines in the matter.




(v)

vi)

(vii)

(viii)

(ix)

Factory requires to provide Extended Aeration or Anaerobic filters for treating
the overflow from spray pond,/process cooling tower & waste water from other
streams and installation of microfiltration s/s after tertiary treatment as per
Comprehensive CPCB Charter 2.0 in the matter.

Factory also requires to provide ground water flow meters connectivity with
RTMS to transmit the data to GWA, CPCB and SPCB, and other compliance as per
Comprehensive CPCB Charter 2.0 in the matter.

Factory requires to maintain the records of generation and disposal of press
cake, boiler ash and ETP sludge.

Factory requires to nrovide Sewage Treatment Plant (STP) of adequate capacity
for treatment of sewage water of the residential colonies as per norms.

In addition to above, factory may refer Comprehensive CPCB Charter 2.0 for its
implementation.

(5) ACKNOWLEDGEMENTS

Our thanks are due to Shri Uday Veer Singh, Chief General Manager of M/s Majhaulia
Sugar Industries Pvt. Ltd, Majhaulia, West Champaran, Bihar and his team for
extending desired assistance.
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(Anoop Kumar Kanaujia)
Asst. Professor (Sugar Engineering)

NATIONAL SUGAR INSTITUTE
(Government of India)
Ministry of Consumer Affairs, Food & Public Distribution
Department of Food & Public Distribution
Kanpur- 208017 (U.P.) India
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SUB:-Request for arrangement of domestic water drainage for Majhaulia market and
nearby rural households.

Reference: Our letter no. M-17/618/17 dated 13. 10. 2017Please kindly refer to our above-
mentioned letter.

Sir,

: . i
In reference to the above, we wish to inform you once again that the flow of domestic
wastewater from Majhaulia market and the nearby rural households built around the factory
is mixing with the mill's rainwater drainage channel and reaching Rajghat, which has been
causing s1gmﬁcant expenditure on the maintenance of that channel.

In this regard, we had prewously requested that a separate drain be arranged for the
drainage/flow of water from the market and nearby rural households' domestic Wastewater

however, no meaningful initiative has been taken at your level on this point so far, nor has
any arrangement for drain construction been made.

Therefore, Sir, please give serious consideration to the above and kindly make arrangements
for the drainage of water from the market and nearby rural areas.

Yours faithfully,
For Majhoulia Sugar Industries Pvt. Ltd.
Director

Copy to:

Block Development Officer, Majhoulia Block, Majhoulia — for information and necessary
action.[]

Area- Pama

’{egd No- 17159
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47-19/153/19 28 June, 2019

To
The Circle Ofﬁcer,

Majhaulia. | §

Subject:Regarding the blocking of water in the drain located in front of Majhaulia
Sugar Mill at various places.

Sir,

Y‘og_a:r'e respectfully informed that the drain situated in front of the Majhaulia Sugar Mill gate -
is the only drainage route for Majhaulia Bazaar, along with the sugar mill colony and nearby

villages, which joins the Kohra River from Majhaulia.

Sir, some people have illegally constructed huts, etc., on this drain, which obstructs the water
flow, causing the water to enter the farmers' fields. As a result, farmers come to the sugar mull
and create disturbances, etc.

~Therewuc, - 'we- request Your rionor o kindly take ~appropriate ‘action t0 remove the

encroachments from the drain so that the drain water can flow sinoothly.
Respectfully,

Yours sincerely,

For Majhaulia Sugar Industries Pvt. Ltd.

Director

Copy forwarded for information and urgent necessary action:

1. District Magistrate.

2. Sub-Divisional Officer, Bettiah Sadar

3. Station House Officer, Police Station, Majhaulia.
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
Appeal No. /2026/EZ

LT

®
I
Majhaulia Sugar Industriess . Appellant 2
Vs.
Bihar State Pollution Control Board& Ors. ... ... Respondents 17 Mar 2026

KNOW ALL MEN by these presents that I/We Ramj&Singh having its
address at Keshari Nagar, Patna- 800024, do hereby in my/our name
and my/our behalf constitute and appoint Mr.Bidyanand Singh,
Advocate and Mr.Kumaresh Singh, Advocate as our true and lawful
Pleader/Advocate & Attorneys to appear and act for me/us in the
matter noted above to file suit, written statement, conduct suit,
appeal from original suit, order etc., And for that purpose to do all

acts and things, whatsoever in that connection including compromise

1r)-03- 2028

of the above matter depositing in or withdrawing money from, filing or
taking out of appear, document and payment order from Court
referring matters in dispute between the parties here to arbitration,
witndrawing the above matters with liberty to file frest suit, sending

properties relcased from attachment, filing execution or

ke o= <

miscettaneous cases and other peiiions, bidding abt execution sale,
obtaining payment from us out of Court withdrawing custody and
other fees and doing on wmy/our behalf other acts, in the above
matter as are necessary and proper. I/We hereby agreeing to ratify
and confirm all acts so done by the said advocate or attorneys as

my/our own acts and as if done by me/us to_all intents and

purposes.

ISR feg((’

1. Mr. Bidyanand Singh, Advdcate
Enrollment No. 763/1977
Mobile No. 9473436054 Mobile No. 9262696308
e-mail: bidyanand6@gmail.com e-mail: kumareshlaw@gmail.com
Flat no. 34, Kamla Apartment, ‘Radha Niwas’, Road No. 4A, Rajiv Nagar,Patna
-800024

Road No. 10, Patel Nagar, Patna-800023
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Majhaulia Sugar Industries

(A unit of Jay Shree Tea & Industries Ltd.)

March 10", 2026

TO WHOM IT MAY CONCERN

This is to certify that Mr. Ramji Singh, Designation — DGM (Liaison) of the
Company be and is hereby severally authorized to appear before the Hon’ble
Calcutta High Court or any other lower court/forum/tribunal appellate authority
or any government department on behalf of the Company and to
sign/authenticate/file/submit any documents, forms, applications, affidavits,
vakalatnamas, appeals, petitions, reply or any papers, deeds and things on behalf
of the Company and to authenticate under his signatures all such corrections,
additions, modifications, alterations etc. on behalf of the Company and also to do
all such acts, deeds or things as may be considered necessary or expedient or
incidental thereto in connection with the hearing of the matter relating to
Company.

QO%A For Majhaulia;ugarlndustries
%\le lam Kumari \) %ﬂ‘n j;,glw/‘/%/)? : T@}

, Area- Pana * A\

. Regd. No.-17459 PR .94 a9/ Auth 2\
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Registered Office and Head Office : Industry House, 15th floor, 10, Camac Street, Kolkata - 700017
Phone nos : +91-33-22827531/34. Fax : +91-33-22827585

Mill : Majhaulia, Dist. West Champaran, Bihar-845454, Phone : +91-6254-282921, 282173 Fax : +91-6254-282242
CIN : U15122WB2015PTC207281
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